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LOK SABHA DEBATES
i

' LOK SABHA

Thursday, April 7, 1977/Chaitra 17, 
1899 (Saka)

The Lok Sabha met at 
Eleven of the Clock

[Mr. S p e a k e r  in the Chair]

ORAL ANSWER TO QUESTION

SHORT NOTICE QUESTION

Regularization of Unauthorized colo-
nies.

SNQ 4. SHRI KANWAR LAL 
GUPTA: Will the M inister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a) w hat is the policy of the Gov-
ernm ent regarding the regularization
of unauthorised colonies;

(b) does Governm ent propose to 
change the M aster Plan; and

(e) if so, will Government an-
nounce to set up a Committee to sug-
gest necessary changes in the Master 
Plan?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) It was decided by
Governm ent in February, 1977 to re -
gularise the various unauthorised 
colonies in Delhi subject to certain 
term s and conditions. Copy of the 
orders issued is placed on the Table 
of the House. [Placed in Library. See 
No. LT 223/77].

(b) W herever such regularisation 
is considered necessary and is feasible 
in accordance w ith the  te rm s’ and

conditions stipulated change of land 
use w ill be  considered on m erits for 
being incorporated in the Zonal De-
velopm ent P lan /M aster Plan.

(c) A High Level Implementation 
Body is to be set up to watch the 
progress of regularisation and deve-
lopm ent of unauthorised colonies in 
accordance w ith the policy laid down 
by Government.

STT5
#  ^ r r ?  r feqT |  * rk
w r  ^  w  sr^n: ^  f f

f^ iT T lw r ^  ^  ^  f f  t  i 
'd’l'til *+>+1 «n i ^  '5T̂ T ff?R>

^  |  s f k  ^ T R  ^
T f  t  I O T  5ft SRPPT %  fJTT

"Tf)1 fefaVM 1 9 7 4 ?T

T O R  ifcft if ^  %

SnTtfTCf if, *11* q t f k

^  m  f w  »TCT «TT f r l 9 7 1  %

% lift f^TcR |  ?ftf
f^TT 3mr, feTT 3TTTT I $  STRUTT
n̂̂ cTT jf f o  ^  f w r  m r  t o r

^  ^ ^ f f  Jf f?rr «tt  i

«R ?

wm s tt t  f w  fapw
^ 5R  rf̂ T

fern ^nt^rr ?

SHRI SIKANDAR BAKHT: The
decision of demolition was taken at 
a meeting held in the then Prim e 
Minister’s room during the first half



of Ju ly  1974. The high level im ple-
m entation body will be set up very 
soon.

SHRI KANWAR LAL GUPTA: 
Can you fix some deadline for regu- 
larisation?

SHRI SIKANDAR BAKHT: I can-
not give a deadline just now.

t r ^ f k  ^ r f  f a  TrnFST Ĉ TFT
if snsr if *ft

«1*K

t  f n̂r j t t ct t  ĉ rrr ifr rrfrTTT

*Tf[f ̂ TWT WT ^ T^T ^  5
^ tR  ^ 5TR =Ft *IRRt |  ^Ttff WTT 

?FTT fOT f  SRTT +i^Vfl*T %
3f T̂f 5TTT ^3T 3F^T f a

srwrrc ^  *r#t ff

#  f ^ n f ^ r  ŝnrTift i

4> ̂  *iif^d 4 m f 3T?ft
STT̂ TT ^  ^  Vfo feTT 5TT ^ t
<t t  tr if tz b r  ?i^f |  i w t  snq% ^
P̂TPTT |  'TT WT ^

^  | TFft, f ^
^  f  I Jf T̂FPTT ^T^TT ^  ^

sft *r^fV

f  t  ?

f a w t  H W *  ^  ^F3T ^ R T  I
^ft^rf % ^irr q r  ^  i Jfr

^ rrrrr  ^ t ^ t t  g  far ^  q r  ^ i t r  
«MI ^T% «+<=( idT *̂T*Ft qT f e r
'3rn^t ?

SHRI SIKANDAR BAKHT: W ith 
your permission, I have already an -
swered first two questions that the 
use of the land will be considered on 
m erits and changes w ill be made. In  
regard to part (c), I have said that 
the developm ent of unauthorised co-
lonies w ill be m ade in accordance 
w ith  the policy laid down by  Gov-
ernm ent. It has also been committed

3 Oral Answers

by the Government tha t those who 
have been displaced from  residential 
areas, w ill be re-settled  in the same 
areas.

SHRI JAGANNATH RAO: A fter 
the lifting of the emergency m any 
juggi jhopris have come up in a mush-
room way. W ill the Governm ent see 
th a t they will be demolished after 
providing basic amenities to these 
people?

SHRI SIKANDAR BAKHT: I t  is 
receiving the attention of the Govern-
ment.

TTsrT 3*0 IT^o : 1 9 7 5 -7 6
if spf *Pt^ft*r *r> ^  f*RT ̂ o
fe*rr *pt t  «t t  *rk ^ r i r
^f%?T f  I fijR% rft? W  T̂ T
5f % ?ftm *>' *tt
5nft*T *Tf, |pt5 *r|t *rf i eft ^ t t

*fcft tT% #̂ T3T T fT
f3T?T% TTfT'T cftf f?TT TTtT f  ^T!pt TTf?T
^  f  ̂ nrnr ^  ?

«rt f t  1

SHRI P. RAJAGOPAL NAIDU: 
Will the G overnm ent provide a lte r-
native arrangem ents to the displaced 
persons?

SHRI SIKANDAR BAKHT: Yes.

•ft siflT? t

% '»tl«T«TI ^l^dl ^ %  f 5HT % WK

p R F t |  ^  ?fWf ^JT
ITSTRSTT <R f^ T T  WTT v ft |  ? 
*f.T |  ^frT f̂V TTHT
m <5>i <( ?r «ft w  % sfknr
f?;TT >̂T f̂ Q[

y <+‘l< TT̂ T t l^ lO i Pf?DI
%rpT f% f^PT Whft % <,5 %
*1̂ "  ̂ WI%5T, % 'd'l

?T>ff T t T̂T W % f̂ Ttr 3ft «TT
eSffd ^T  % fgpr T m

Oral Answers 4APRIL 7, 1977
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*TWIT % W k STfrT^Rr
^  I fiTT ^  fa?9T

»«T : ?r*rt 
*rt JTff *wr f| i

«ft 7* irr jm f? 5TT**V: ^fr si^r

sft f f i w  *rr q-fqr q-f
|  fa> f®  ?r>ff % ^TTTcT ^'r *  3mT3T cfk
q r  f a r m  »w t  t  i w  % q ^ r  
3FT t r ^ r r ^  5̂T FTfr |  f a ^ 'T
k m  srrcnTT, ^  %• sr?  f t  f  f  © ̂  s w  i

•

PROF. P. G. MAVALANKAR: I
w ant to know w hether it is a fact 
that nearly a million people are in-
volved in this kind of displacement. In 
view of the large num bers involved, 
may I know whether the Government 
would s^e to it that those people who 
have been evicted from their old 
places would be brought back in their 
respective colonies, if at all feasible? 
And, with regard to those who will be 
left out and those who are in the un-
authorised colonies, will the Govern-
m ent see to it tha t basic amenities 
are  given to them? Will the Govern-
ment also see to it that cheap trans-
port facility is available to them so 
tha t they can come from long distan-
ces to their places of work?

SHRI SIKANDAR BAKHT: For the 
first part, figures are not available 
w ith me. For second and third, yes.

«rt 3 * *  *** sr . ^ m : %
^ k ' i Cl *r w it srw r 

if irtft wferqt f  ^ft f ,
TT'ft I gW  

|  I f  3 T R ^ T  ^ T T  ? %  3TW 1% ’ T T -  

^  f i n r #  s rtr <TRt 
fo n - * rcn  ^  t

rft  *R IT #  T F W  W T T + lO  ^ t  * t l ^ l

Fs# |  ?T 3 ■*1131 3TR *rtT
^  * r * t r  * t  ?

n̂TcTT ^rfa^KR 9I?Tf 
*T F T  T ^ t  f ,  w f  ^ T T T T  ^  W f e R T

f r  f j n r W  ^ r t t  f  i w t  * n s n r  ^ t t  
s n m r  ^  T ^ t  t  fsrarct i f  vt srs®  

w f t  ft srk #rr 3*flr 
T h » n n x  * n f e  * f t  f*r? r ?

« f t  f f l  : 3 ft S T F T ^

5 T ^
i f  JTflr ? T R T  I  I j f f t  fR T  ? rrT%  »  
% SRT rlT^V  JTj? tfqM

f c w f t  %  *fsrfa<r ^  i

* f f  3* *  ^ q e r i q  : sErcq-^r ^ ‘1̂ ,

W  s r ^  #  ^  f^srr |  ^
11 ureft i T f f f a r  sn? ;  

srfa: w  ?, ?;?r%
?TcT ^ T r f r  I  I W  sr^T i f  f ^ f t

^  ^  11

SHRI SIKANDAR BAKHT; The 
hon. Member is correct, Sir.

«ft THT T̂f̂ r̂ cTT
if r<*«\ % fr^TftpTT ^  îHnI

qnff t  fwr^fr

^  T* ^  ^  t »
sd»1eKt TTpft ^R-d^Tf ti |i| i 

OTTT I % ^  ^iHHI ^iBnl
^ f% sd'l^t 'dfi ^ ^ ^TT ^  <*i

f̂ RTT WT t  ?
*W T?t Pf)T ^i

?

«ft : A ^rm h i3
T̂RT̂T I

« f t  -. t  ir ^  s r m r

^ “qcTT g h i t ' i ' f l i t  % (+d,fl
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' f t f W R T  %  T O H I d  f w  f s #  |  ? 

f o i *  i T V P T  f*l < (zf *T*T f f , >s«i^ Htim 

*R *K  % ^TT &TWWT |  « fk  
* t  $ ?

*ft % *?s t  w r  : f ^ n f t
% JT^THId ftTPT TO I ,  rTTCT? eft 
5 R T  q f f  WfftT f,, 5 < R T  f w  

3ft f W ? T T E  %  f T W  f^ T

f ,  ^tTifyi vi
3TT T | f t  f? I ^  f %  ^ ft  i w t t f a p s ^ r  
trfrm ir % ?ft*r t o  f t f a r

5Ti h >< ^ m r r  3t f t * t t  i

Tfo flJtflHI tTTOT : ^  ^  '3TFRT 
$ f a  «pf 3PT? Sf^t 5  i ^ f t  ?T>TSt 

^ I ' i  '4  JTT ?R?[ •Ft’
^ f t T O t  « f f  3 ft ^ 5 T f  *T# ^ T  *TT f  © 

^ « r i T T  %  « r N r  ^  f?T5TT 
f^T?v-JT ?c^1 % f?r^ ^rnr =p t  Mir,
?rar ^  t  #  T̂ITT J T T T ts n j ’T T ^  
w ^ r s f f  jp t t f t  f w f t  ^ T f | t T  f a n  

%  t  t i w r  * r t  ^ r r  ^  ? f k  t  ?sr 

*T F T  t f t  T?ft f , ?ft %  s r rt i f  *T5ft 
f ®  f T ^ 3 T T  ? j f  ? ^  T T  ^ f T  

f e f c r f i R S H  fs q r |  I cfTf ??t **% 
%  f  H? W7T f ^ T T  |  f © 5Ft f^ T T  |  I

«ft f ^ 7?r : sptt *;

T T ’ T 3 P T f  sff cTT *T fT  'jft f t  STTCtft I

*ft ^ * 5  SWl ^T5Tt : JTsff HfT^T 
?T W  3 R R  i f  ^ T  f̂ FT f © * f t * f f  T'T  

H M I^ 'S T  o O ^ i  ?t {?£FTT *nTT f> f^R T T T  
^TTf% rft ^cfrsrr ftcTT |  f%  f  5  «TT*ff

^ r  'Jrnrsr < T T tv  ?t ^ z t t̂ t  t o t  ^  i w r*r
+ ^ l  f^ i W FH T  WPTT '5TT t »i t  I

^ft ^ T T  f ^ R ^ t ^ n t r a - H ^ T T  w

I  ^rt « f t  ? f k  f t r r  h h i ^  
i r  | 7 p t t  w r  |  ^ft ^ t r t

^ t zt  srm qr ?

«ft f w - ? r  «re?r: r̂ % v t i  ftiJTT |  
^ f t  v ftT r  %: ^ r t f f t i w  ^ f r i n s r

%  ^ H T  JTtr I  ^ T  3 *  q f 7 * T F 5 T  V t

t ^ n r  i: g?niTT ^ t t i f t  i

« f t  ? < p p  m ^ r : rn ¥ t  n f t w

^ T R  ?FV f T T T  %  ? q - i r f \ i T i 3 i  i f  g f t

? f ^ ? T  5 T^T » l f t « r  ?  5 TH T#  V  f a t >

w r  ??T3fTTr ? f r  |  ?

s f t  f « V ? 5 T  : 3 f t  5TTTT ? f 1 » f f  « P t

%  f a q  ^3?T V  f ^ P  « f f

3TTITIIT I

« f t  f ? R * T  : W T  H W t

3 f f  3 Ft f T T

%  JTFT <TT f ^ w f t  % W R T  f=T's(^,
5 n f ?  T R f f  i f  ^ f t  » T fta fT  ^ 3 f T f  f^ Z T T  

JT3TT |  e ft ^  ^  ' R s f o T  ^  c q ^ f S I T  %  

f a t T  T O T  t  n ^ f t T H T  %  f s R T ?  W‘T  T g  |  

^ f f  t %  %\ cZTSjTHT %  f^TTT

^  % STFflr |  |

« r t  f a i n x  : f  % t t

^  i r  m  » f t T  ^ ? r  f % ^ T  | ,  ^ ^ r

f?T W:i 3‘#'Tj I

SHRI .1YOTIRMOY BOSIT; Will 
the hon. Minister kindly tell us as to 
whether he has received any com-
m unication from Syed Abdulla Buk- 
hari who spoke for both Hindus and 
Muslims about rehabilitation and re -
settlement of those persons who were 
bulldozed out of Turkm an Gate and 
Ajmal Khan Road, etc.? If so. w hat 
is the text of the communication and 
w hat action has been taken?

SHRI SIKANDAR BAKHT: I have 
not received any communication.

SHRI SOUGATA ROY: I would 
like to know, from the hon. M inister 
w hether th e area around Jam a Mas- 
jid, which used to be  very unclean 
and which is a place of worship, is
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proposed to be brought back to its 
original position. (Interruptions)

SHRI V AS ANT SATHE: He had
promised during elections tha t all 
those persons who were removed 
from  there would be brought back. 
He ^wanted to know when are you 
going to do it?

SHRI SIKANDAR BAKHT: This 
question does not flow from the ori-
ginal Question. (Interruptions)

MR. S P E A K E R : The question is 
clear as to w hether you are going to 
bring back the slums to the original 
place. S ay  either ‘yes’ or ‘no*.

SHRI SIKANDAR BAKHT: The
changes made around Jam a Masjid 
are of a perm anent nature.

DR. BALDEV PRAKASH: I would
like to know from the hon. Minister 
whether the persons who have been 
buJdozed out of Delhi will be given 
built-up  constructed houses or plots 
or loans to build the houses.

SHRI SIKANDAR BAKHT; I have 
already answered that those areas are 
going to be re-developed and the p er-
sons who were sent away from there 
ure suing to be settled in those very 
snots. There is no question of giving 
loans to them.

rm  5 7 3 7 :

#  5TIM+ ITTT ♦ill'ffa flsfY ^  % 'STPT'TT

-qijsdi ^ far *Rt? sfWf wrt, sftfar
& r?5*T ‘M'H *T, 5T̂ T ?T

2 0 -2 2  q r  f e n  
th tt |  m r  ^  «ri q f W r  ^ t t

eft l^r h Rq i <, ^ft 
srft m r<d i < ^ t  f?rft ^PTf w r
W  rft 5RH STW *fT WIHUM

^ft far w  t o t  ^t «rrf qrfonf 

at ^ n ft q v  f t

^T^TT T t 5TT^ft ?TTf% t  *F*®t clTf T f
*PF ?

SHRI SIKANDAR BAKHT; I have 
not been able to look into that ques-
tion.

SHRI K. LAKKAPPA: The whole
question involves politics so far as 
Delhi is concerned.

MR. SPEAKER: Why do you want
to add it to that?

SHRI K LAKKAPPA; Regarding 
hut-dw ellers, pavem ent dwellers and
others, the previous Government had 
taken certain steps to see that their 
conditions of living were am eliorat-
ed. The Master Plan was prepared 
and its implementations was under 
progress. I would like to know from 
the hon. Minirter whether the pre-
sent Government is going to undo the 
M aster Plan prepared by the p re-
vious Government to see that the en-
tire question is taken up from the 
psliiical angle. I would like the hon. 
M inister to give a categorical assur-
ance that he will not disturb the 
Master Plan prepared by the previous 
Government to am eliorate the condi-
tions of living of hut-dwellers, pave-
m ent dwellers and others.

SHRI SIKANDAR BAKHT: The
present Governm ent intends to do 
much more than what the previous 
Government had done.

sft iftrt TTO : m

% *r*ni w r   ̂ i farm

t st  % sft*r |  far

t’ f w  ^  |  i f  v m h r  ir fm  

% 5TPRT ^TfcTT f  WT 3fTTTT 
Sff trf^T |  faRT% SPTCr *T

5TTT% 5RTW fa*TT ^ ^  •HVl

FTC T T ?  I
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: HTft

■Sft |  I *TTRT Jffop? ^ft t f w  ^ T T  

W   ̂ t̂ fTTTT T̂ft  ̂ I

sft T O  r m  : 5  ^ T R  % T O T

^TT^rr g f a  fSsrr ^rWt ^ t  % ^ t r t

*\m ^  ^TT vd*i+t *T̂ >FT ^TT SlK 
•̂ 7 ^ % ^t *nrr*ft ?

^  : 5PTT 4 1̂
% fa tr f t  ^  ^RT̂ T ^TR' r̂ eft *T^R 
spr^t % Trr?ft ^  *rr *r r

,T1§1 ^Ad I  ̂ I

11.25 hrs.

QUESTION OF PRIVILEGE—contd. 
C e r t a i n  r e m a r k s  b y  S h r i  T. N. K a u l  
ON TELEVISION NETWORK IN U.S.A. IN 

J u l y , 1975

MR. SPEAKER: On 1st April,
1977, Shri Jyotirm oy Bosu sought to 
raise a question of privilege against 
Shri T. N. Kaul, the then Ambas-
sador of India in U.S.A. for certain 
rem arks made by him on television 
netw ork in USA in July, 1975. Shri 
Bosu stated that Shri K aul had inter  
alia said that “political leaders had 
not been jailed bu t detained in 
houses”.

Shri A tal B ehari Vajpayee,, the 
M inister of External Affairs, made 
a statem ent in the House on 1st 
April, 1977 in regard thereto. He, 
inter  alia, said that clarification had 
been called for from Shri Kaul and 
S hri K aul’s contention was tha t he 
had no intention of distorting the 
facts and th a t his rem arks were 
based on the inform ation then avail-
able w ith him. Shri Kaul also sub-
m itted tha t if his rem arks based on 
incomplete inform ation had h u rt 
anyone, it was unfortunate b u t he 
had no intention of m aking a wrong 
statem ent. Shri Vajpayee had stated 
th a t the rem arks of Shri K aul were 
not based on facts.

I have carefully  considered the 
m atter. In order to constitute a 
breach of privilege, the impugned 
statem ent should relate to the pro-
ceedings of the House or to Mem-
bers in the discharge of their duties 
as Members of Parliam ent. It m ay 
be seen th a t the impugned state-
m ent of Shri K aul related to politi-
cal leaders and not to Members of 
Parliam ent as such, although Mem-
bers of Parliam ent are also political 
leaders.

Secondly, Shri K au l’s rem arks 
were made in July, 1975 when the 
Fifth Lok Sabha was in existence. 
The m atter cannot be raised as a 
privilege issue in the Sixth Lok 
Sabha.

In the circumstances,, no question 
of privilege is involved in the 
m atter.

11.27 hrs.

PAPERS LAID ON THE TABLE 
C e n t r a l  A d v i s o r y  Co m m i t t e e  f o r  
L i g h t h o u s e s  (P r o c e d u r a l ) R u l e s , 
1976, S e a m e n ’s  P.F. (A m d t .) S c h e m e ,
1976, 'Sh i p p i n g  D e v e l o p m e n t  F u n d  
Co m m i t t e e  (E.C.P.F.) R u l e s , 1976, An-
n u a l  R e p o r t s  o f  P o o m p u h a r  S h i p p i n g  
Co r p ., M a d r a s  f o r  1975 & 1976, A n -
n u a l  R e p o r t s  o f  S h i p p i n g  D e v e l o p -
m e n t  F u n d  Co m m i t t e e  f o r  1974-75 a n d  
1975-7G, N o t i f i c a t i o n s  re. T a m i l  N a d u  
M o t o r  V e h i c l e s  R u l e s  a n d  S t a t e -
m e n t s

THE PRIME MINISTER (SHRI 
MORARJI D E SA I): I beg to lay on 
the Table: —

(1) A copy of the Central Advi-
sory Committee for L ight-
houses (Procedural) Rules, 
1976 (Hindi and English ver-
sions) published in Notifica-
tion No. G.S.R. 1734 in Gazette 
of India dated the 11th De-
cember, 1976 under sub-sec-
tion (3) of section 21 of the 
Indian Lighthouses Act, 1927. 
[Placed in Library . See No. 
LT-164/77]
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(2) A copy of the Seam en’s 
Provident Fund (Am end-
m ent) Scheme, 1976 (Hindi 
and English versions) pub-
lished in Notification No. 
G.S.R. 1284 in Gazette of India 
dated the 4th September, 
1976 under section 24 of the 
Seam en’s Provident Fund 
Act,, 1966. [Placed in Library. 
See No. LT-165/77J.

(3) A copy of the Shipping Deve-
lopment Fund Committee 
(Employees’ Contributory 
Provident Fund) Rules, 1976 
(Hindi and English versions) 
published in Notification No. 
G.S.R. No. 93 in Gazette of 
India dated the 15th January , 
1977, under sub-section (3) of 
section 458 of the M erchant 
Shipping Act, 1958. [Placed 
in Library . See No. LT-166/ 
77|.

<4) A copy each of the following 
papers (Hindi and English 
versions) under sub-section 
(3) of section 619A of the 
Companies Act,, 1956 read 
w ith clause (c) (iv) of the 
Proclam ation dated the 31st 
January, 1976 issued by the 
President in relation to the 
State of Tamil Nadu: —

(a) Annual Report of the 
Poompuhar Shipping Cor* 
poration, M adras for the 
period ended 31st March,
1975 along w ith the Audits 
ed Accounts and the com-
ments of the Com ptroller 
and Auditor General th ere-
on.

(b) Annual Report of the 
Poompuhar Shipping Cor-
poration,, Madras for the 
period ended 31st March,
1976 along w ith the A udit-
ed Accounts and the com-
ments of the Comptroller 
and Auditor "General tliere- 
on.

(5) Two statements (Hindi and
English versions) showing 
reasons for delay in reports 
mentioned at (4) (a) and (b) 
above. [Placed in  Library.' 
See No. L T -167/77].

(6) A copy each of the following 
papers (Hindi and English 
versions) under sub-section
(6) of section 16 of the Mer-
chant Shipping Act, 1958: —

(i) Annual Report of the
Shipping Development Fund 
Committee for th e year
1974-75 along w ith the
Audited Accounts.

(ii)  Annual Report of th e  Ship-
ping Development Fund 
Committee for th e  year
1975-76 along w ith the
Audited Accounts.

(7) Two s ta te m en ts  (H indi an d
English versions) shov/ing 
reasons for delay in laying 
the reports mentioned at (6) 
above. [Placed in L ibrary . 
See  No. LT-168.J77],

(8) A copy each of the following 
Notification (Hindi and Eng-
lish versions) under sub-
section (3) of section 133 of 
the Motor Vehicles Act, 1939 
read with clause (c) (iv) of 
the Proclam ation dated the 
31st January, 1976 issued by 
the President in relation to 
the State of Tamil Nadu: —

(i) G.O. Ms. 2241 published in 
Tamil Nadu Government 
Gazette dated the 29th Sep-
tember, 1976 making cer-
tain  amendment to the 
Tamil Nadu Motor Vehicles 
Rules, 1940.

(ii) G.O. Ms. 2579 published in
Tamil Nadu Government 
Gazette dated the 18th 
October, 1976 making cer-
tain amendment to the i 
Tamil Nadu Motor Vehicles 
Rules, 1940. t
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[Shri M orarji Desai]
(iii) G.O. Ms. 2614 published in 

Tam il Nadu Governm ent 
Gazette dated the 10th 
November, 1976 m aking 
certain am endm ent to the 
Tamil Nadu Motor Vehicles 
Rules, 1940.

(iv) G.O. Ms. 2668 published in 
Tamil Nadu Governm ent 
Gazette dated the 17th 
November,. 1976 m aking 
certain am endm ents to the 
Tamil Nadu Motor Vehi-
cles Accidents Claims T ri-
bunals Rules, 1961.

(v) G.O. Ms. 66 published in 
Tamil Nadu Governm ent 
Gazette dated the 26th 
January, 1977 m aking cer-
tain amendments to the 
Tamil Nadu Motor Vehicles 
Rules, 1940.

(9) A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the Notifi-
cation m entioned at (8) 
above. [ Placed in Library. 
See No. LT-169/77J.

N o t i f i c a t i o n s  u n d e r  T a m i l  N adu  
A g r i c u l t u r a l  P r o d u c e  M a r k e t s  A c t , 

1959 a n d  S t a t e m e n t

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI PRAKASH 
SINGH BADAL): I beg to lay on the 
T ab le : —

A copy each of the following 
Notifications under sub-section (4) 
of section 29 of the Tamil Nadu 
A gricultural Produce M arkets Act. 
1959 read with clause (c) (iv) of 
the Proclam ation dated the 31st 
January , 1976 issued by the Presi-
dent in relation to the s ta te  of 
T^mil Nadu:—

(i) Memo. No. 69404/A M I/73-3 
published in Tamil Nadu Govern-
ment Gazette dated the 13th 
August, 1975.

(ii) Memo. No. 100402/AMI/73-3 
published in Tamil Nadu Govern-

m ent Gazette dated in 13th August,
1975.

(iii) G.O. Ms. No. 759 published 
in Tamil Nadu Government Gazette 
dated the 19th May^ 1976.

(iv) Memo. No. 76441 /AM I/76-3 
published in Tamil Nadu Govern-
m ent Gazette dated the 20th Octo-
ber, 1976.

(v) G.O. Ms. No. 1903 published 
in Tamil Nadu Governm ent 
Gazette dated the 20th October,
1976.

(vi) G-O. Ms. No. 1009 published 
in Tamil Nadu Government 
Gazette dated the 20th October, 
1976.

(vii) G.O. Ms. No. 1923 publish-
ed in Tamil Nadu Government 
Gazette dated the 27th October, 
1976.

(viii) G.O, Ms. No. 1941 pub-
lished in Tamil Nadu Government 
Gazette dated the 10th November, 
1976.

(ix) G.O. Ms. No. 1969 publish-
ed in Tamil Nadu Government 
Gazette dated the 27th October, 
1976.

(x;) G.O. Ms. 1982 published in 
Tamil Nadu Government Gazette 
dated the 3rd November, 1976.

(xi) Memo. No. 49234;AMl 75-
II in Tamil Nadu Government 
Gazette dated the 10th November, 
1976.

(xii) G.O. Ms. No. 2063 publish-
ed in Tamil Nadu G overning.! 
Gazette dated th e 10th November, 
1976.

(xiii) G.O. Ms. 2974 published 
in Tamil Nadu Government 
Gazette dated the 17th November, 
1976.

(xiv) G.O. Ms. 2093 published 
in Tamil Nadu Government 
Gazette dated th e 17th November, 
1976.

(xv) G.O. Ms. No. 2107 pub-
lished in Tamil Nadu Government 
Gazette dated the 19th November,
1976.
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(xvi) G.O. Ms. No. 2126 pub-
lished in Tamil Nadu Governm ent 
G azette dated the 24th Novem-
ber, 1976.

i (xvii) G.O. Ms. No. 2235 pub-
lished in Tamil Nadu Government 
G azette dated th e 15th December, 
1976.

(xviii) G.O. Ms. No. 2335 pub-
lished in Tamil Nadu Government 
Gazette dated the 29th December,
1976.

(xix) G.O. Ms. No. 2355 pub-
lished in Tamil Nadu Governm ent 
Gazette dated the 5th January ,
1977.

(2) A statem ent (Hindi and Eng-
lish versions) explaining reasons for 
not laying the Hindi versions of the 
above Notification. \Placed in Lib­
rary See No. LT-170/77].

MR. SPEAKER: Item No. 4. Shri 
Bahuguna.

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND 
REHABILITATION (SHRI SIKAN-
DAR BAKHT)* With your permission, 
S i r . . . .

AN HON. MEMBER: Where is the 
permission?

(Interruptions)

R e v i e w  a n d  A n n u a l  R e po r t  o f  I n d o -  
B u r m a  P e t r o l e u m  Co . L t d ., 

C a l c u t t a  f o r  1975-76

SHRI SIKANDAR BAKHT: On be-
half of Shri H.N. Bahuguna, I beg to 
lay on the Table:—

A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 
619A of the Companies Act, 1956:—

(1) Review by th e Governm ent 
on the working of the Indo-Bur- 
ma Petroleum Company Limited, 
Calcutta for the year 1975-76.

(2) A nnual Report of the Indo- 
Burm a Petroleum  Company Limi-
ted, Calcutta, for the year 1975-76 
along w ith the Audited Accounts 
and the comments of the Com-
ptroller and Auditor General 
thereon. [Placed in Library. 
See No. LT-171/77].

MR. SPEAKER: Normally, th e Mi-
nisters w rite to me when they are 
not here. That is the normal prac-
tice. I hope, it w ill not happen next 
time.

N o t if ic a t io n s  u n d er U rb an  Land (C e il-
in g  and R e g u la t io n )  A c t , 1976, T a m il  
Nadu U rban  Land (C e il in g  and R e-
g u la t io n )  A c t, 1976, T a m il Nadu S lu m  
A r e a s  (Im p ro v em en t and C le a r a n c e )  
A c t , T a m il Nadu R e q u is it io n in g  and  
A c q u is it io n  o f  im m o v a b le  P r o p e r ty  
(A m end m ent) A c t , 1977 and N o t i f ic a -
t io n s  u n d er T a m il Nadu U rban Land  

T ax A c t , 1966 and S ta te m e n ts

SHRI SIKANDAR BAKHT: I beg
to lay on the Table.

(1 ) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (3) of 
section  46 of the Urban Land 
(Ceiling and Regulation) Act, 1976:

(i) The Urban Land (Ceiling 
and R eg u la tio n ) Eighth Amend-
ment Rules, 1976, published in 
Notification No. G.S.R. 33 in 
Gazette of India dated the 1st 
January, 1977 together with an 
explanatory memorandum.

(ii) G.S.R. 34 published in 
Gazette of India dated the 1st 
January, 1977 containing corri-
gendum to Notification No. G.S.R. 
1261 published in Gazette of India 
dated the 28th August, 1976 
together with an explanatory 
memorandum.

(iii) S.O. 38 published in Gazette 
of India dated the 1st January,
1977 together with an explana-
tory memorandum.
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[Shri Sikandar Bakht]
(iv) The Urban Land (Ceiling 

anj  Regulation) N inth Am end-
m ent Rules, 1976 published in 
Notification No. G.S.R. 958(E) in 
Gazette of India dated the 29th 
December, 1976 together w ith an 
explanatory memorandum.

(v) S.O. 463 published in 
Gazette of India dated the 5th 
February, 1977 together w ith an 
explanatory memorandum.

(vi) The Urban Land (Celing 
and Regulation) Tenth Am end-
m ent Rules, 1977 published in 
Notification No. G.S.R. 183 in 
Gazette of India dated the 5th 
February, 1977 together w ith an 
explanatory memorandum. [Placed 
in Library. See No. LT-172/77].

(2) A copy each of the following 
Notification under sub-section (3) 
of section 45 of th e Tamil Nadu 
Urban Land (Ceiling and Regu-
lation) Act, 1976 read w ith clause
(c) (iv) of the Proclamation dated 
the 31st January, 1976 issued by 
the President in relation to the 
State of Tamil Nadu: —

(i) S.R.O. A-387(C) 176 publish-
ed in Tamil Nadu Government 
Gazette dated the 19th October, 
1976.

(ii) G.O. Ms. No. 2275 published 
in Tamil Nadu Government Gazette 
dated the 24th November, 1976.

(iii) S.R.O. A-478(a) |76 pub-
lished in Tamil Nadu Government 
Gazette dated the 23rd December,
1976.

(iv) S-R.O. A-39(b)|77 publish-
ed in Tamil Nadu Governm ent 
Gazette dated the 22nd February,
1977.

(3,) Four statem ents (Hindi -and  
English versions) explaining reasons 
for not laying the Hindi versions of 
the Notifications at (2) above. 
[Piacerf in Library. See No. LT- 
173/771.

(4) A copy each of the following 
Notification under sub-section (2) 
of section 70 of the Tamil Nadu 
Slum Areas (Im provem ent and 
Clearance) Act, 1971 read w ith 
clause (c) (iv) of the Proclam ation 
dated the 31st January, 1976 issued 
by th e President in relation to the 
State of Tamil Nadu:—

(i) G O. Ms. 43 published in 
Tamil Nadu Government 
Gazette dated the 11th Feb-
ruary, 1976 making certain 
amendments to the Tamil Nadu 
Slum Clearance Board Non- 
Technical Subordinate Service 
Rules, 1972.

(ii) G.O. Ms. 44 published in Tamil 
Nadu Government Gazette 
dated the 11th February, 1976 
making certain amend-
ments to the Tamil Nadu 
Slum Clearance Board Non- 
Technical Subordinate Ser-
vice Rules, 1972.

(iii) G.O. Ms. 689 published in 
Tamil Nadu G overnm ent 
Gazette dated the 9th 
June, 1976 m aking certain 
amendm ent to the Tamil 
Nadu Slum Clearance Board 
Non-Technical Subordinate 
Service Rules, 1972.

(iv) G.O. Ms. 752 published in 
Tamil Nadu Government 
Gazette dated the 23rd June, 
1976 m aking certain am end-
m ent to the Tamil Nadu Slum 
Clearance Board Non-Tech- 
cal Subordinate Service 
Rules, 1972.

(v) G.O. Ms. 753 published in 
Tamil Nadu G overnm ent 

G azette dated the 23rd Ju n er 
1976 m aking certain am end-
m ent to the Tamil Nadu 
Slum Clearance Board En-
gineering Officers Service 
Rules, 1972.

(vi) G.O. Ms. 843 dated the 16th 
June, 1976 making certain  
amendments to the Tamil 
Nadu Slum  Clearance Board 
Ncm-Technical Officers Ser-
vice Rules, 1972.
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(vii) G.O. Ms. 908 dated the 24th 
June, 1976 m aking certain  
amendm ent to the  Tamil 
Nadu Slum Clearance Board 
Non-Technical Subordinate 

1 Service Rules, 1972.

(viii) G.O. Ms. 1050 published in 
Tamil Nadu Government 
Gazette dated the 11th Au-
gust, 1976 making certain 
amendments to the Tamil 
Nadu Slum C learance Board 
Service Rules, 1972.

(ix) G.O. Ms. 1207 published in
Tamil Nadu Governm ent 
Gazette dated the 15th 
October, 1976.

(5) A statem ent (Hindi and Eng-
lish versions) explaining reasons for 
not laying the Hindi versions of the 
Notifications at (4) above. [Placed in 
Library. See No. LT—174/77].

(6) A -copy of the Tamil Nadu Re-
quisitioning and Acquisition of Im -
movable P roperty (Amendment) Act,
1977, (President’s A^., No. 6 of 1977) 
(Hindi and English versions) pub-
lished in Gazette of India dated the 
4th March. 1977. {Placed in Library. 
See  No. LT—175/771.

(7) A copy each of the following 
Notifications under sub-section (2) 
of section 45 of the Tamil Nadu U r-
ban Land Tax Act, 1966 read w ith 
clause (c) (iv) of the Proclamation 
dated the 31st January, 1976 issued 
by the President in relation to the 
S tate of Tamil Nadu: —

(i) G.O. Ms. No. 2014 published 
in Tamil Nadu Government 
Gazette dated the 1st Octo-
ber, 1975.

(ii) G.O. Ms. 2015 published in 
Tamil Nadu Governm ent 
Gazette dated the 1st Octo-
ber, 1975.

(iii) GO. Ms. No. 2084 published 
in Tamil Nadu Government 
Gazette dated the 29th 
October, 1975

(iv) S.R.O. A-192/76 published in 
Tamil Nadu Governm ent. 
Gazette dated the 16th June, 
1976.

(8) A statem ent (Hindi and Eng-
lish versions) explaining reasons for* 
not laying the Hindi version of the 
Notification at (7) above. [Placed in 
Library. See No. LT—176/77J.
R e po r t  o n  G e n e r a l  E l e c t i o n s  t o * 
L e g i s l a t i v e  A s s e m b l i e s  (1970—72),. 
H i g h  Co u r t  o f  R a j a s t h a n  (e s t a b -
l i s h m e n t  o f  a  P e r m a n e n t  B e n c h  a t  
J a i p u r i  o r d e r , 1976, Co m p a n i e s  
(A c c e pt a n c e  o f  D e p o s i t s ) 3r d  AMDT. 
R u l e s , 1976 a n d  D e l i m i t a t i o n  o r  
Co u n c i l  Co n s t i t u e n c i e s  (U.P.) A m d t '. 
o r d e r , 1977.

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI. 
SHANTI BHUSHAN): I beg to lay on 
the Table: —

( 1 ) (a) A copy of the Report on 
the General Elections to the Legis-
lative Assemblies in India (1970—72) 
Volume—II (Statistical).

(b) A statem ent (Hindi and 
English versions) explaining reasons 
for not laying simultaneously the  
Hindi version of' the above Report. 
[Placed in Library See No. LT—1771 
77].

(3) A copy of the High Court of 
Rajasthan (Establishment of a Per- 
mament Bench at Jaipur) Order,
1976 (Hindi and English versions) 
published in Notification. No. G.S.R. 
911(E) in Gazette of India dated the 
8th December, 1976, issued under 
section 51 of the States Reorganisa-
tion Act, 1956. [Placed in Library. 
See No. LT—178|77],

(4) A copy of the Companies (Ac-
c e p ta n c e  of D ep o sits) Third Amend-
m en t Rules, 1976. (Hindi and English 
versions) published in Notification 
No. G.S.R. 965(E) in Gazette of India 
dated the 31st December, 1976, under 
sub-section (3) of section 642 of the* 
Companies A ct, 1956. [Placed in Li-
brary. see  No. LT—179/77].

(5) A copy of the Delimitation o r  
Council Constituencies (U ttar P ra--
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'desh) Am endm ent Order, 1977 
*(Hindi and English versions) published 
in  Notification No. G.S.R. 123(E) in 
Gazette of India dated the 23rd 
M arch 1977, under sub-section (3) of 
section 13 of the Representation of 
the People Act, 1950. [Placed in Li-
brary. See No. LT—180/77],

C e r t i f i e d  A c c o u n t s  o f  N a t i o n a l  
I n s t i t u t e  f o r  T r a i n i n g  i n  In d u s t r i a l  
E n g i n e e r i n g , B o m b a y  f o r  1975-76, 
A n n u a l  R e po r t  o f  T e c h n i c a l  T e a -
c h e r s ’ T r a i n i n g  In s t i t u t e  (E a s t e r n  
R e g i o n ) C a l c u t t a  f o r  1975-76 e t c .

ETC.

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(SHRI PRATAP CHANDRA CHUN- 
DER): I beg to lay on the Table:

(1) (i) A copy of the Certified 
Accounts of the National Institute 
for Training in Industrial Engineer-
ing, Bombay, for the year 1975-76.

(ii) A statem ent (Hindi and Eng-
lish versions) explaining reasons for

(5) A copy of the Certified Ac-
counts (Hindi and English versions) 
of the Indian Council of Historical 
Research for the year 1974-75 under 
ru le 44(d) of the M emorandum of 
Association and Rules of the Indian 
Council of Historical Research. 
[Placed in Library. See No. LT— 
185/771.

(6) A copy of the University 
Grants Commission (Fitness of Cer-
tain Universities for Grant) Am end-
m ent Rules, 1976, (Hindi and English 
versions) published in Notification 
No. G.S.R. 1747 in Gazette of India 
dated the 18th December, 1976, 
under sub-section (3) of section 25 
of the University G rants Commis-
sion Act, 1956. [Placed in L ib-
rary. See No. LT-186/771.

(7) A copy of the Annual Report 
(Hindi and English versions) of the 
School of P lanning and Architec-
ture, New Delhi, for the year 
1975-76. [Placed in Library. See 
No. LT-187/77].

not laying simultaneously the Hindi 
version of the above Accounts. 
[Placed in Library. See No. LT— 

■181/771.

(2) Annual report (Hindi and 
English versions) of the Techni-
cal Teachers’ Training Institute 
(Eastern Region) Calcutta, for the 
year 1975-76. , [Placed in Library. 
See No. LT-182|77].

(3) Annual Report (Hindi and 
English versions) of the Technical 
Teachers’ Training Institute (West 
ern Region) Bhopal, for the year 
1975-76. [Placed in Library. See 
No. LT-183/77J.

(4) A copy of the Annual Report 
(Hindi and English versions) of the 
Indian Council of Historical Re-
search for the year 1974-75, under 
ru le  45 of the Memorandum of 
Association and Rules of the Indian 
Council of Historical Research. 
[Placed in Library . See No. LT- 
184/77].

(8,) A copy of the Certified Ac-
counts (Hindi and English versions) 
of the Jaw aharlal Nehru University, 
New Delhi for the year 1974-75.
[Placed in Library. See No. LT— 
188/771.

(9) A copy each of the following 
papers under sub-section (4) of 
section 23 of the Institutes of Tech-
nology Act, 1961:—

(i) Certified Accounts of ihe 
Indian Institute of Technology, 
Delhi, for the year 1974-75 along 
w ith the Audit Report thereon, 
(Hindi version).

(ii) Certified Accounts of the 
Indian Institute of Technology, 
Madras, for the year 1975-76 
along w ith the Audit Report 
thereon.

(10) A statem ent (Hindi and 
English version^) explaining reasons 
for not laying simultaneously the 
Hindi version of the document m en-
tioned at 9 (ii) above. [Placed in 
Library . See No. LT-189|77]
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(11) A  copy each of th e following 
Notifications (Hindi and English
versions) under section 54 of the 
Tamil Nadu Private Colleges (Re-
gulation) Act, 1976 read w ith clause
(c )(iv ) of the Proclam ation dated 
tjie 31st January, 1976 issued by the 
President in relation to the State 
of Tamil Nadu:

(i) The Tam il Nadu Private
Colleges (Regulation,) Rules,
1976, published in Notification 

No. G.O. Ms. 1285 in Tamil Nadu 
Governm ent Gazette dated the 
25th June, 1976.

(ii) G.O. Ms. No. 1286 published 
in Tamil Nadu Government 
Gazette dated the 25th June, 
1976.

(iii) G.O. Ms. No. 1287 publish-
ed in Tamil Nadu Government 
Gazette dated the 25th June, 
1976.

(iv) G.O. Ms. No. 2216 publish-
ed in Tamil Nadu Government 
Gazette dated the 3rd November, 
1976.

(v) G.O. Ms. No. 2477 publish-
ed in Tamil Nadu Government 
Gazetto dated the 1st December, 
1976. \ Placed in Liorary. See
No. LT-190 77].

(12) (i) A copy of the Annual 
Report (Hindi and English versions) 
of the Indian Institute of Science, 
Bangalore, for the year 1975-76.

(ii) A statem ent (Hindi and English 
versions) showing reasons for delay 
in laying the above report. LPlaced 
in Library. See No. LT-11) 1/77}.

(13) A statem ent (Hindi and Eng-
lish versions) explaining reasons for 
'not laying t(he A nnual Report and * 
Accounts of the Indian Institute of 
Management, Calcutta for the year
1975-76 within a period of 9 months 
afte r the  close of the accounting 
year. [Placed in Library. See No. 
LT-192/77].

(14) A copy of the Annual R eport 
(Hindi and English versions) of the 
Endian Itnstitulte of M anagement, 
Ahmedabad, for the y ea r 1975-76. 
[Placed in Library. See No. LT—  
193/77].

(15) (i) A copy of the  Annual 
Report (Hindi and English versions) 
of the Indian School of Mines, Dhan- 
bad for the year 1975-76.

(ii) A statem ent (Hindi and English 
versions) showing reasons for delay 
in laying the above Report. [Placed 
in Library. See No. LT-194/77].

V e g e t a b l e  O i l  P r o d u c t  P r o c e d u r e s  
(R e g u l a t i o n  a n d  R e f i n e d  O i l , M a n u -
f a c t u r e ) A u d i t  O r d e r , 1977, T a m i l  

N a d u  C o o p . S o c i e t i e s  (A m d t .). A c t , 
1977, T a m i l  N a d u  C o o p . L a n d  D e v e -
l o p m e n t  B a n k  ( A m d t .) A c t , 1977, 
e t c . e t c .

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): On
behalf of Shri Mohan Dharia, I beg 
to lay on the Table:

(1) A copy of the Vegetable Oil 
Product Producers (Regulation of 
Refined Oil Manufacture) Amend-
m ent Order, 1977 (Hindi and English 
versions) published in Notification 
No. G.S.R. 103(E) in Gazette of India 
dated the 2nd March, 1977, under 
sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 
[Placed in Library. See No. LT— 
195/77].

(2) A copy each of the following 
President’s Acts (Hindi and English 
versions) under sub-section (3) of 
section 3 of the Tamil Nadu State 
Legislature (Delegation of Powers) 
Act, 1976:

(i) The Tamil Nadu Co-operative 
Societies (Amendment) Act,
1977 (President’s Act No. 1 
of 1977) published in Gazette 
of India dated the 10th 
January, 1977.

(ii) The Tamil Nadu Co-operative 
Land Development Banks 
(Amendment) Act, 1977 
(President’s Act No# 2 of

184 L.S.—m2
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1977) published in Gazette of 
India dated the  10th January ,
1977# [Placed in Library.
See No. LT-196/77].

(3) (i) A copy of the A nnual
R eport of the Tam il Nadu Civil Sup-
plies Corporation Limited, Madras
for the year 1973-74, along w ith the 
Audited Accounts and the comments 
of the C om ptroller and A uditor
General thereon, under sub-section
(3) of section 619A of the Companies 
Act, 1956 read w ith  clause (c) (iv) of 
th e  Proclam ation dated the 31st Ja n -
uary, 1976 issued by the President in 
relation to the State of Tam il Nadu.

(ii) A statem ent (Hindi and English 
versions) explaining reasons for not 
laying the Hindi version of the above 
Report. [Placed in Library. See No, 
LT-197/77],

(4) A copy each of the following 
Notifications (Hindi and English v er-
sions) under sub-section (4) of section 
119 of the Tamil Nadu Co-operative So-
cieties Act, 1961 read with clause
(c) (iv) of the Proclamation dated the 
31st January , 1976 issued b y  the 
P resident in relation to the State of 
Tam il Nadu:

(i) G.O.Ms. No. 549 published
in Tamil Nadu Governm ent 
Gazette dated the 18 th
August, 1976#

(ii) G.O.Ms. No. 550 published
in Tam il Nadu Governm ent 
Gazette dated the 18th
August, 1976.

(iii) G.O.Ms. No. 731 published
in Tamil Nadu G overnm ent 
Gazette dated the 10th
November, 1976.

(iv) G-O.Ms. No. 844 published
in Tam il Nadu G o v e r n m e n t  
Gazette dated the 22nd
December, 1976.

(v) G.O.Ms. No. 843' published 
in Tamil N adu Governm ent 
Gazette dated the 22nd 
December, 1976.

(vi) G.O.Ms. No. 18 published 
in  Tam il N adu Governmejnt 
G azette dated the 8 th  
January , 1976. [Plaiced in 
Library ' See  No. LT-19'8/77].

(5) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (2) of 
section 38A of the Tam il Nadu Co-
operative Land Development Banks 
Act, 1934 read w ith clause (c) (iv) of 
the Proclam ation dated the  31st 
January , 1976 issued by the President 
in relation to  the S ta te  of Tam il 
Nadu:

(i) G jO.Ms . No. 826 published 
in »Tamil Nadu Governm ent 
Gazette dated the 15th 
December, 1976#

(ii) G .O .M s. No. 36 published 
in Tamil Nadu Governm ent 
Gazette dated the  9th 
February, 1977. [Placed in 
Library . See No. LT-199/77].

(6 ) A statem ent (Hindi and English 
versions) showing reasons for delay 
in laying the Notifications mentioned 
at (4) and (5) above. [Placed in 
Library See No. LT-200/77].

(7) A copy of th e  Audit Report 
(Hindi and English versions) on the 
A cco u n ts  of the Tea Board for the 
year 1974-75 along w ith the statem ent 
o f Accounts. [Placed in Library. See 
No LT-201/77].

(8) A copy of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of 
the Companies Act, 1956: —

(i) Review by the Government 
on the working of the State 
Trading Corporation of India 
Limited, New Delhi, for the 
year 1975-76.

(ii) Annual Report of the State 
Trading Corporation of India 
Limited, New Delhi, for the 
year 1975-76 along w ith the 
Audited Accounts and the



29 Papers Laid CHAITRA 17, 1899 (SAKA) Papers Laid
3 0

comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library , See No. 
LT-202/77].

(9) A copy of the Tobacco Board 
(Secotid A m endm ent) Rules, 1976 
(Hindi and English versions) publish-
ed in Notification No. G .S .R . 1576 in 
Gazette of India dated the 6th  Nov-
ember, 1976, under sub-section (3) 
of section 32 of the Tobacco Board 
Act, 1975. [Placed in Library. See 
No. LT-203/77].

(10) (i) A copy of Notification No. 
Tt.O.Ms. 279 published in Tamil Nadu 
Governm ent Gazette dated the 12th  
May, 1976 m aking certain am endment 
to the  Tam il Nadu Weights and 
Measures (Enforcement) Rules, 1967, 
under section 43 of the Tamil Nadu 
Weights and Measures (Enforcement) 
Act, 1958.

(11) A statement (Hindi and English 
versions) explaining reasons for not lay-
ing the  H indi version of the above 
Notification.

(iii) A statem ent (Hindi and 
English versions) showing reasons for 
delay in laying the Notification m en-
tioned a t (i) above. [Placed in 
Library Sec No. LT-204/77].

( 11) A copy of the Certified Ac-
counts (Hindi and English versions) 
of the National Co-operative Deve-
lopment Corporation, New Delhi, for 
the year 1975-76 together w ith the 
Audit Report thereon, under sub-
section (4) of section 17 of the 
National Co-operative Development 
Corporation Act, 1962. [Placed in 
Library. See  No. LT-205/77],

(12) A copy of the Certified Ac-
counts (Hindi and English versions) 
of the Cardamom Board, Ernakulam 
for the year 1975-76 and the Audit 
Report thereon, under sub-section
(4) of section 19 of the Cardamom 
Act, 1965. [Placed in Library. See 
No. LT-206/77].

MR. SPEAKER: I w ish ytou had 
come in time.

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN 
D H A RIA ): I am extrem ely sorry.

MR. SPEAKER: Item  No. 9.

SHRI PRATAP CHANDRA 
CHUNDER: Sir, Mr. Purushottam
Kaushik has already taken your per-
mission. He is in the Rajya Sabha,

MR. SPEAKER: Yes; he has w ritten  
to me.

A n n u a l  R e po r t  o f  In t e r n a t i o n a l  
A i r p o r t s  A u t h o r i t y  o f  In d i a  f o r  
1975-76 w i t h  C e r t i f i e d  A c c o u n t s  f o r  
t h e  y e a r  e n d e d  31-3-4976, A n n u a l  
R e p o r t s  o f  A i r  In d i a  a n d  In d i a n  A i r -
l i n e s  f o r  1975-76, e t c . e t c .

SHRI PRATAP CHANDRA 
CHUNDER: On behalf of Shri P u ru -
shottam  Kaushik, I beg to lay on the 
Table.

(1) A copy of the Annual Report 
(Iiji/di and English versions) of the 
International A irports A uthority of 
India for the year 1975-76, under 
sub-section (2) of section 25 of the 
International Airports A uthority Act, 
1971. tPlaced in Library. See No, 
LT-207/77].

(2) A copy of the Certified Accounts 
(Hindi and English versions) of the 
In ternational Airports A uthority of 
India for the year ended 31st March,
1976 together w ith the Audit Report 
thereon, under sub-section (4) of 
section 24 of the International A ir-
ports Authority Act,. 1971. [Placed 
in Library. See No. LT-208/77].

(3) A copy each of the following 
Reports (Hindi and English versions) 
under sub-section (2) of section 37 
of the Air Corporations Act, 1953:

(i) Annual Report of the Air India 
for the year 1975-76.
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(ii) A nnual Report of the Indian 
A irlines for the year 1975-76. 
[Placed in Library . See No. 
LT-209/77].

(4) A copy each of the  following 
papers (Hindi and English versions) 
under sub-section (4) of section 15 
of the Air Corporations Act, 1953:

(i) Certified Accounts of the Air 
India for the year 1975-76 
together w ith the Audit 
Report thereon.

(ii) Certified Accounts of the 
Indian Airlines for the year 
1975-76 together w ith the 
A udit Report thereon. [Plac-
ed in Library. See No LT- 
2,10/77].

(5) A copy each of the  following 
Notifications (Hindi and English ver-
sions) under section 14A of the A ir-
craft Act, 1934: —

(i) The A ircraft (Sixth Am end-
m ent) Rules, 1976 published 
in Notification No. G.S.R. 
1739 in Gazette of India dated 
the 11th December, 1976, 
together with an Explanatory 
Note.

(ii) The A ircraft (Amendment) 
Rules, 1977 published in Noti-
fication No. G .S .R . 48(E) in 
Gazette of India dated the 
29th January, 1977 together 
w ith an Explanatory Note.

(iii) The A ircraft (Second Amend-
m ent) Rules, 1977 published 
Fin Notification No. G .S .R . 
•i9(E) dated the 31st January ,
1977 together w ith an Expla-
natory Note. [Placed in L ib. 
raryt See  No. LT-211/77].

R e po r t  o f  C. & A .G . o f  I n d i a  f o r  
1975-76 U n i o n  G o v t . (C i v i l ) f o r  1976 
(C o m m e r c i a l ) ,  U n i o n  Go v t . A p p r o -

p r i a t i o n  A c c o u n t s  (C i v i l ) f o r  1975- 
76, N o t i f i c a t i o n s  u n d e r  C u s t o m s  
A c t , 1962, e t c ., e t c .

THE MINISTER OF FINANCE 
(SHRI H M. PATEL): I beg to lay 
on the Table:

(1) A copy each of the following 
papers (Hindi and English versions) 
under article 151(1) of the Constitu-
tion:

(i) Report of the Comptroller 
and A uditor General of India, 
for the year 1975-76, Union 
Governm ent (C iv il).

(ii) Report of the Com ptroller 
and A uditor General of India, 
for the year 1976—Union 
Government ^Commercial)— 
P art II—C entral Fisheries 
Corporation Limited. [Plac-
ed in Library. See No, LT- 
212/77].

(2) A copy of the Union Govern-
m ent Appropriation Accounts (Civil) 
for the year 1975-76 (Hindi and Eng-
lish versions).
[Placed in Library. See No. LT— 
213/77].

(3) A copy each of the following 
Notifications (Hindi and English 
versions) under section 159 of the 
Customs Act, 1962:

(i) G .S .R . 134(E) published in 
Gazette of India dated the 
29th March, 1977 together 
w ith an explanatory memo-
randum.

(ii) G .S .R . 135(E) published in 
Gazette of India dated the 
29th March, 1977 containing 
corrigendum  to Notification 
No. G .S .R . 711(E) dated the 
2nd August, 1976.

(iii) G .S .R . 146(E) published in 
Gazette of India dated the 
31st March, 1977 together 
w ith an explanatory memo-
randum .

(iv) G .S .R . 147(E) published in 
G azette of India dated the
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31st March, 1977 together 
w ith an  explanatory memo-
randum.

(v) G .S .R . 148(E) published in 
1 Gazette of India dated the 

31st March, 1977 together 
with an explanatory memo-
randum.

(vi) G.S.R. 149(E) published in
Gazette of India dated the 
31st March, 1977 together
with an explanatory memo-
randum.

(vii) G.S.R. 150(E) published in
Gazette of India dated the 
31st March, 1977 together
with an explanatory memo-
randum.

(viii) G.S.R. 151(E) published in
Gazette of India dated the 
31st March, 1977 together
with an explanatory memo-
randum.

(ix) G.S.R. 166(E) published in
Gazette of India dated the 
1st April, 1977 together 
w ith an explanatory memo-
randum. [Placed in Library. 
See No. LT-214|77]

(4) A copy of Notification No. 
G.S.R. 158(E) (Hindi and English
versions) published in Gazette of 
India dated the 1st April, 1977 issued 
under the Central Excise Rules, 1944 
together with an explanatory memo-
randum. [Placed in Library. See No. 
LT-215|77].

(5) A copy each of the following 
Notifications (Hindi and English ver-
sions) under section 58 of the C entral 
Excises and Salt Act, 1944.

(i) The Central Excise (Tw enty- 
eighth Amendment) Rules, 
1976 published in Notification 
No. G.S.R. 937(E) in Gazette 
of India 3kTed the 21st Decem-
ber, 1976 together w ith an  ex-
planatory memorandum.

(ii) The C entral Excise (Third 
Am endm ent) Rules, 1977 pub-
lished in Notification No.
G.S.R. 88(E) in Gazette of 
India dated the 25th February ,
1977.

(iii) The Central Excise (Seventh
Amendment) Rules, 1977 pub-
lished in Notification No.
G.S.R. 165(E) in G azette of 
India dated the 1st April, 1977.

(iv) The Central Excise (Fifth
Amendment) Rules, 1977 pub-
lished in Notification No.
G.S.R. 443 in Gazette of India 
dated the 2nd April,. 1977. 
[Placed in Library. See No. 
LT-216|77].

(6) A copy each of the following 
Notifications (Hindi and English ver-
sions) under sub-section (5) of sec-
tion 53 of the Tamil Nadu General 
Sales Tax Act, 1959 read w ith clause
(c) (iv) of the Proclam ation dated , 
the 31st January, 1976 issued by the j 
President in relation to the State of 
Tamil Nadu:

(i) G .O .Ps 145 pub lished  in  Tam il
Nadu G o v ern m en t Gazette 
dated the 23rd February, 1977
making certain amendments 
to the Tamil Nadu General
S ales T ax  Rules, 1959.

(ii) G.O.Ps 77 published in Tamil 
Nadu Government Gazette 
dated the 9th March, 1977.

(iii)  G.O.Ps 162 published in Tamil 
Nadu Government Gazette 
dated the 9th March, 1977 
making certain am endments 
to the Tamil Nadu General 
Sales Tax Rules, 1959. [Placed 
in Library. See No. LT-217| 
77].

(7) A copy of Notification No. F. 
4(2)/76-Fin(G) (Hindi and English 
versions) Published in Delhi Gazette 
dated the 24th March, 1977, under sec-
tion 72 of the Delhi Sales Tax Act, a 
1075. [Placed Library. See No. LT-/_
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R e v i e w s  a n d  a n n u a l  R e p o r t s  o f  
B h a r a t  O p h t h a l m i c  G l a s s  L t d ., D u r g a -
p u r  T u n g a b h a d r a  S t e e l  P r o d u c t s

L t d ., f o r  1975-76, e t c ., e t c .

(«ft f r o m  5W?) :
$  T̂fferf̂ RTR-, 1956 ^  «TTCT

6 1 9̂ > STOTTT ( 1) % f?TR-
fa fo r  ’T̂ rt ( f ^ t  ^rr snrsT* ^ < « i )  

srf̂ T *nrr rT&* <rc tsrtt $ :—

(1) (i) Review by th e Governm ent 
on the w orking of the B harat Oph-
thalm ic Glass Limited, Durgapur,, for 
No. LT-219/77].

(ij> Annual Report of the B harat 
OphUialmic Glass Limited, Durgapur, 
for 'h e  year 1975-76 along w ith the 
A udi'ed Accounts and the 'com m ents 
of th*- Com ptrollor and Auditor Gene-
ra l thereon. [Placed in Library. See 
No. LT-219/i77].

(2) (i) Review by the G overnm ent 
on the working of the Tungabhadra 
Steel Products Limited, tor tne year
1975-76.

(ii) Annual Report of the Tunga-
bhadra Steel Products Limited for the 
year 1975-76 along w ith the Audited 
Accounts and the comments of the 
Com ptroller and Auditor G eneral 
thereon. [Placed in Library. See 
No. LT-220|77].

\  (3) (i) Review by the Governm ent 
on the  w orking of the Cement Cor-
poration of India Limited, New Delhi, 
for the year 1975-76.

(ii) A nnual Report of the Cement 
Corporation of India Limited, New 
Delhi,, for the year 1975-76 along w ith 
the A udited Accounts and the com-
m ents of the Com ptroller and A uditor 
G eneral thereon. [Placed in Library . 
See No. LT-221|77].

(4) (i) Review by the G overnm ent 
on the w orking of the B harat Heavy 
P la te  and Vessels Lim ited, V isakha- 
patnam , for the year 1975-76.

(ii) Annual R eport of the  B harat 
Heavy P late and Vessels Limited, 
Visakhapatnam,, for the  year 1975-70 
along w ith the  Audited Accounts and

the comments of the Com ptroller and 
A uditor G eneral thereon. [Placed in 
Library. See No. LT-222J77].

(5) (i) Review by the Governm ent 
on the  w orking of the H industan 
M achine Tools Limited, Bangalore for 
the year 1975-76.

(ii) Annual Report of the H industan 
Machine Tools Limited, Bangalore, for 
the year 1975-76 along w ith the A u-
dited Accounts and the comments of 
the Com ptroller and Auditor General 
thereon. [Placed in Library. See  No. 
LT-223|77].

(6) (i) Review by the Governm ent 
on the w orking of the Triveni S truc-
t u r a l  Limited,. Naini, Allahabad, for 
the year 1975-76.

(ii) Annual Report of the Triveni 
S tructurals Limited, Naini, Allahabad, 
for the year 1975-76 along w ith the 
Audited Accounts and the comments 
of the Comptroller and Auditor Gene-
ra l thereon. [Placed in Library . See 
No. LT-224|77].

(7) (i) Review by the Governm ent 
on the working of the Mining and 
Allied M achinery Corporation Limited,, 
Durgapur, for the year 1975-76.

(ii) Annual Report of the Mining 
and Allied M achinery Corporation L i-
mited, Durgapur,. for the year 1975-76 
along w ith the Audited Accounts and 
the comments of the Comptroller and 
Auditor General thereon. [Placed in 
Library. See No. LT-225|77].

(8) (i) Review by  the Governm ent 
on the w orking of the B harat Pumps 
and Compressors Limited,. Naini, Alla-
habad, for the year 1975-76.

(ii) Annual Report of the B harat 
pum ps and Compressors Limited, 
Naini, Allahabad,, for the year 1975-76 
along w ith the Audited Accounts and 
the comments of the Com ptroller and 
A uditor General thereon. [Placed in 
Library . See  No. LT-226|77]
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11.29-3/4 hrs.

ASSENT TO BILLS

SECRETARY-GENERAL: Sir, I
lay on the Table following ten Bills 
passed by the Houses of Parliam ent 
dliring the current session and assen-
ted to since a report was last made 
to the House on the 29th March, 1977:

( 1 ) The Appropriation (Vote on 
Account) Bill,, 1977.

(2) The Appropriation Bill, 1977.
(3) The Appropriation (Rail-

ways) Vote on Account Bill,
1977.

(4) The Appropriation (Rail-
ways) Bill, 1977.

(5) The Tamil Nadu A ppropria-
tion (Vote on Account) Bill,
1977.

(6) The Tamil Nadu A ppropria-
tion Bill,, 1977.

(7) The Nagaland Appropriation 
(Vote on Account) Bill, 1977.

( 8) The Nagaland Appropriation 
Bill, 1977.

(9) The Pondicherry Appropria-
tion (Vote on A ccount) Bill,
1977.

(10) The Pondicherry A ppropria-
tion Bill, 1977.

11.30 hrs.

PETITION RE CONDUCT OF CHIEF 
MINISTER, CERTAIN MINISTERS 

AND OFFICIALS OF ANDHRA 
PRADESH

SHRI JYOTIRMOY BOSU (Dia-
mond H arb o u r): Sir, I beg to present 
a petition signed by Shri Konda Lak- 
shman Bapuji and tw enty-one other 
members of Andhra Pradesh Legis-
lature in respect of the conduct of the 
Chief Minister, certain Ministers and 
Governm ent officials of Andhra P ra -

desh. 0Interruptions).

SHRI K. L A K K A PP* (Tumkrur): 
On a point of order.

MR, SPEAKER; W hat is your point 
of order?

SHRI K. LAKKAPPA: This is under 
rule 160. There are certain rules laid 
down for subm itting a petition. Shri 
Jyotirmoy Bosu, in his petition, has 
raised an objectionable m atter. It 
pertains to the functioning of the 
States. The Chief Minister, certain 
Ministers and Government officials of 
Andhra Pradesh have been involved 
in this petition. Rule 160 clearly says 
in sub-section (b):

“any m atter of general public in -
terest provided that it is not 
one—

(h) which should ordinarily be 
raised in a State Legisla-
ture.”

The subject-m atter of this petition 
relates to the conduct of the Chief 
Minister, certain Ministers, and Gov-

ernment officials of Andhra Pradesh. 
It pertains to the State Legislature. 
Therefore, my submission is that, or-
dinarily,. this can be raised only in 
the Legislative Assembly there. (In-
terruptions).

MR. SPEAKER: Please sit d'nvir. I 
have heard your point of order. You 
have yourself said ‘ordinarily’.

Next item.

SHRI K. LAKKAPPA; What is 
your ruling, Sir?

MR. SPEAKER: No ruling is re-
quired. You have yourself said that 
'ordinarily’ it should be raised in the 

State Legislature. (Interruptions).

All of you may please sit down. It 
has been raised not once, but many 
times. It is not a new thing. I have 
not created £fiy precedent here. It 
has been raised here earlier also. 
W hether it will be discussed or not 
is a different m atter. But I cannot 
prevent a Member from raising it.
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Mr. Charan Singh (Interruptions)„

MR. SPEAKER: I had gone to  item 
14. Everything was over and the Home 

M inister was on his legs and then it is 
not proper to go an shouting live this.

THE PRIME MINISTER (SHRI 
MORARJI DESAI): I appeal to my 
friends on both sides to observe some 
decorum. I am not referring to any 
hon. Member individually. It is not 
for individual Members to regulate 
each other. I shall be very thankfu l 
to all the hon. Mem'bers if they re -
frain from regulating all these m atters 
between themselves. I would seek 
the cooperation of the whole House in 
this m atter.

MR. SPEAKER: I am glad that the 
Prim e Minister has made this request. 
I do not th ink all of us could hear 
w hat was said after the Home Minis-
te r got up. I appeal to both sides not 
to indulge in cross-discussion, be-
cause then the trouble starts.

11.36 hrs.

STATEMENT RE: PROPOSAL OF 
GOVERNMENT TO ORDER INQUIRY 
INTO EXCESSES COMMITTED 
DURING THE PERIOD OF EMER-

GENCY
THE MINISTER OF HOME AF-

FAIRS (CHAUDHURI CHARAN 
SINGH): Sir, we have recently
passed through one of the darkest 
periods of our history. The events 
following the proclamation of em er-
gency have been a traum atic experi-
ence for all those who cherish the 
high ideals of our founding fathers 
and leaders of our struggle for inde-
pendence. This is not so because 
some of us have undergone personal 
suffering, but because we saw before 
our own eyes the defilement of all 
the values for which we have lived 
and struggled. I t is indeed a tribute 
to the political m aturity  of the 
people that there has been a peaceful

and orderly change and tha t we have 
now an opportunity  to undo the 
wrongs of the past. We will, how-
ever, be failing in our duty if we do 
not take positive steps to ensure th a t 
the events of the recent past are not 
repeated in fu ture and to expose the 
abuse of power by a handful of 
people who had unleashed untold 
repression and terror on the Nation.

Besides changes in the Consti-
tution and other laws, this objective 
can be achieved only by bringing to 
book all those who are guilty of ex -
cesses, malpractices and misdeeds 
during the emergency, from the 
highest political authority  down to 
the lowest functionary of the Gov-
ernment. We are not acting in a 
spirit of revenge or in anger (Inter-
ruptions) but only redeeming our 
pledge to the people and fulfilling 
thier mandate. (Shri K. Lakkappn : 
All the guilty m en are now in the 
Governm ent). Even, otherwise, it is 
only fair that those who are guilty, 
do not escape punishment. We w ant 
this to be a lesson to all so that in 
future none may dare misuse authority 
for personal ends.

We are aw are that a large num ber 
of officials acted out of fear and 
under trying circumstances. We have, 
therefore, no intention of being vin-
dictive. Nor would we allow any 
kind of w itch-hunt. But those few, 
who, going out of their way, indulged 
in excesses to please others cannot be 
allowed to escape the consequences.

The list of misdeeds of the em er-
gency is indeed v e r y  large. There 
have been a large num ber of cases of 
gross abuse of the powers of arrest 
and detention. There have been ins-
tances of m altreatm ent and atrocities 
On detenus and political prisoners. 
There has been compulsion and use of 
force in the im plementation of the 
Fam ily Planning program me leading 
to a num ber of violent incidents. In 
the name of the  beautification of 
cities, there have been illegal demoli-
tions leaving thousands homeless and 
taking them  m iles away from their
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vocation . . . (Shri K. Lakappa :
You have no sympathy for hut 
dw ellers). Eversince we assumed 
office, we have been giving anxious 
consideration to this m atter. Keeping 
in view the importance of the subject 
and the anxiety 0f the Members of 
the House. I thought it appropriate to 
m ake a statem ent defining Govern-
m ent’s thinking on the subject.

We propose to appoint a Commis-
sion of Inquiry under the Commissions 
of Inquiry Act 1952 to look into all 
complaints of excesses, malpractices, 
abuse of authority during the em er-
gency and all m atters related thereto. 
The Commission of Inquiry . . . 
dShri Vaya?ar Rain . . .  of your 
choice).. . will be headed by an 
eminent judge. The exact term ’s of 
reference and the mode of inquiry 
will also be determined after taking 
into consideration the advice of the 
Chairman of the proposed Commis-
sion of Inquiry.

We have already received some 
specific allegation which prima facie 
seem to deserve an inquiry. However, 
it is likely that due to the fear psy-
chosis created during the emergency 
most people suffered in silence and 
did not have the courage to represent 
their grievances. It is intended hence 
that the Commission should be in a 
position to invite specific complaints 
within a specified time limit and 
decide which of such allegations 
should be inquired into. We would 
expect the Commission to give its 
findings within a period of six 
monlhs. Also we hope that the Commis-
sion will be able to give interim 
reports which may enable us 
to initiate follow up action even 
before the receipt of the final report.

It is my ardent hope that our 
policy will be welcomed by all sec-
tions of the House. In particular, I 
will request Honourable Members to 
extend all possible assistance to the 
proposed Commission to enable it to 
discharge its onerous responsibilities.

SOME HON. MEMBERS rose -

SHRI DINEN BHATTACHARYYA 
(Serampore): One submission, Sir, is 
it a fact . . .

MR. SPEAKER: No please. 1 will 
have to ask you to resume your seat. 
I am on my legs. You cannot stand 
also. Please resume your sect. . . 
(Interruptions) Nothing will be taken 
down.

11.43 hrs.

STATEMENT RE PROPOSAL OF 
GOVERNMENT TO ORDER IN-
QUIRY INTO THE DEATH OF 
DACOIT SUNDER SINGH IN THE

CUSTODY OF DELHI POLICE

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHAR AN 
SINGH): Sir, some doubts have been 
expressed regarding circumstances 
leading to the death of Shri Sunder 
Sin^h, who was in the custody of the 
Delhi Police in connection with a 
case under the Indian Arms Act. It 
is said that he was escorted to the 
Tughlakabad Fort area on 24-11-1976 
and some arms and ammunition were 
recovered on the basis of the infor-
mation disclosed by him. Another 
case u /s  25/26/27/54/59 of the Indian 
Arms Act was registered a t PS 
Kalkaji, Delhi vide FIR No. 897 dated 
25-11V1976. After the recovery, when 
the police party was returning to 
the East District of Delhi in early 
hours of the morning, one of the 
wheels of the vehicle in which Shri 
Sunder Singh was being escorted is 
said to have got punctured near the 
cremation ground, Geeta Colony. The 
driver stopped the vehicle. Other 
members of the party  also came down 
to help the driver. Shri Sunder Singh 
is said to have sought permission to 
ease himself. In order to enable him 
to answer the call of nature one of 
hi3 hands was released from  the 
hand-cuffs. Taking advantage of the 
darkness and the fact that he was at 
that time escorted by one SI and pne 
Constable only, he is reported to have
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je rk e d  himself free of the chain tied 
to the policeman’s  belt. He is said 
to have run tow ards the river. In the 
ea rly  hours of the  m orning of 25th 
November, 1976, the police found his 
body and took it to the hospital 
w here he was declared dead. An in -
q uest into his death was conducted by 
a m agistrate. The post-m ortem  was 
conducted by Dr. Vishnu K um ar of 
the M aulana Azad College, New 
Delhi.

The C.B.I. has been asked to en-
quire into the death of Shri Sunder 
Singh. Necessary instructions in this 
regard were issued on 30-3-1977. The 
allegation made in certain quarters 
that the sister of Shri Sunder Singh 
had earlier been raped or molested at 
a Police Station in H aryana will also 
be looked into.

(Interruptions)

MR. SPEAKER: You have a right 
to  raise a discussion, i do not shut 
down discussion from any side. But 
the  procedure m ust be followed. The 
procedure is that you w rite to the 
Speaker. We will have discussion.

The moment the statement is made, 
if people on one side begin getting 
up, the people on the other side will 
also get up. It may not be satisfactory.

You w rite to me pointing out tha t 
such and such a thing is not satis-
factory, I w ant to have discussion 
on that. I will have discussion w ith 
the Minister of Parliam entary 
Affairs. That must be done. 
Therefore, don’t go on like this. It is 
not proper. If anybody does it, I 
would say, don’t record it. I will be 
helpless I will be sitting helplessly in 
my seat. One M ember seeks clarifi-
cation. If  400 m embers seek clarifi-
cation where are we to go? You m ay 
w rite  to the Speaker; you m ay a3k 
lo r a debate. We shall have to pro-
v e d  in an orderly w ay.

Mr. Jyotirm oy Bosu, your point is 
as good as w hat Mr. Kalyanasundaram 
ie saying. W hat I say about him  ap-
plies to  you also.

Committee  re. the  44 
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Nothing is being recorded. I am 
not allowing you. Everybody w ill 
try  to copy Mr. Jyotirm oy Bosu. The 
mom ent you do it, o ther hon. Mem-
bers w ill try  to copy you. The rule is 
there for everybody. The rule-book 
can be quoted by everybody. There 
w ill be no end to it. W hat I told to 
Mr. K alyanasundaram  applies to you 
also. Please w rite to me. If there is 
anything. 1 will look into it. When I 
say  ‘w rite to m e’ I mean, not Sanjiva 
Reddy, but too the Chair.

If I go on giving assurance to 
everybody there will be no end to it.
I am not going to answer. There 
cannot be any discussion between the 
C h a ir and the m em ber.
Mr. Advani.

CHAUDHURI CHARAN SINGH: 
M r. Jy o tirm o y  B osu was re fe r r in g  to 
a Resolution . . .

MR. SPEAKER: He was referring 
to something else. You w ill have to 
answer that also. You will have to 
answer both. Therefore, don’t answer 
anything. (Interruptions).

O rder please. Why do you shout? 
He has not answered anything

THE PRIME MINISTER (SHRI 
MORARJI D ESA I): The proceed-
ings of the House are to be regulated 
by the Chair, and not to be regulat-
ed by M embers like this.

MR. SPEAKER: Shri Advani to
make statem ent.

■ - Wf? *

1153 hrs.

STATEMENT RE. FORMATION AND 
FUNCTION OF SAMACHAR AND ITS 

FUTURE

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): Sir, I  consider it
necessary to  m ake a statem ent on 
the formation and functions of Sam a-
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char9 and its future, a s Hon. Mem-
bers are aw are tha t this news agency 
has been the subject m atter of w ide-
spread criticism

My predecessor had in hi'3 sta te-
m ent in the Lok Sabha on January  
21,11976 justified the formation of 
a single news agency and said that 
Governm ent had noted it w ith satis-
faction tha t the m anagements of 
PTI, UNI, H industan Sam achar and 
Samachar Bharti had passed resolu-
tions supporting the idea of a single 
and strong national news agency. He 
had also said that the managements of 
these agencies had proposed to m erge 
themselves into a single agency and 
that Governm ent would be prepared 
to assist in this process in different 
ways.

A Society names Samachar was 
registered on January  24, 1976 w ith
12 members of the Managing Com-
m ittee including Shri G. Kasturi, 
Editor, ‘H indu’ as its Chairman. The 
four erstw hile news agencies decided 
to accept the bye-line of Samachar 
with effect from February, 1, 1976 and 
adopted resolutions transferring their 
assets and liabilities as also their 
functions and personnel to Sam achar 
w ith effect from A pril 2, 1976. Sam a-
char thereupon bought the shares of 
the PTI, UNI, Hindustan Samachar; 
while the shares of Samachar Bharati 
which were held by the State Gov-
ernments of Mysore, Gujarat, Bihar, 
R ajasthan and U ttar Pradesh were 
gifted to Samachar in response to the 
requests of Chairman of Samachar.

To bring about complete in tegra-
tion of the four agencies, Sam achar 
appointed three Committees one each 
on ('a) personnel; (b) rate structure 
and (c) administrative code and 
bye-laws. These committees were 
respectively headed by Shri R. P. 
Billimoria who is now Chairm an of 
SAIL. Dr. Ram S. Tarneja, Asso-
ciate General M anager of M/s. Ben- 
net Coleman and Times of India, and 
Shri P. C. Gupta, Managing Editor, 
‘Jag ran ’, Kanpur. Some of the re -
commendations of the committee

dealing w ith the integration of perso-
nnel have already been accepted by 
Sam achar and the pay scales of its 
employees rationalised and made 
uniform w ith effect from  Ju ly  1,
1976.

I have m entioned earlier that my 
predecessor had stated in this House 
that Government would be prepared 
to assist the managem ents of the  four 
erstwhile news agencies in the pro-
cess of m erger in different ways. 
Besides making ad-hoc: grant s-in- 
aid of Rs. 50 lakhs in two instalments 
to enable Sam achar to tide over its 
unsatisfactory financial situation, 
Government had persuaded the Stare 
Governments to gift their shares of 
Samachar Bharati to Samachar. 
Government had also guided the 
Managing Committee of Sam achar in 
taking policy decisions. To this ex-
tent, the autonomy of the Society 
was severly limited and, therefore, 
the criticisms about the functioning 
of Samachar are valid.

I want to assure the House that 
th e present Government is commit-
ted to ensuring freedom of the Press 
which naturally  includes freedom 
and autonomy of a news agency. I 
have, therefore, decided to constitute 
a committee of experts to exam ine/ 
and report on the future of Samachp** 
within one month. The constitutio 
of such a committee has been consi 
dered necessary, as pre-em ptive dis 
solution of Sam achar and its rever 
sion to the erstwhile four new. 
agencies are likely t0 create eomc 
problems, particularly in regard to 
the personnel who have been brought 
on a uniform ity higher scales of pay 
and emoluments. Hon’ble Members 
will agree w ith me tha t the in ter-
ests of the employee's have to be pro-
tected while ensuring complete free-
dom of news agencies from Govern-
m ent influence or control.

As Hon’ble Members are aware, 
Sam achar in its capacity as the 
single news-agency has become a 
member of the News Agencies 
Pool of the non-aligned countries

1899 (SAKA) Committee re. the 46
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and  entered into b ilateral arrange-
m ents w ith a num ber of news agen-
cies of the non-aligned countries for 
m utual exchange of news. Also, India 
was elected as th e Chairm an of 
the  Coordination Committee of the 
News Agencies Pool of the non- 
aligned countries at the Conference 
of the Inform ation M inisters of ncn- 
aligned countries held in Delhi in 
Ju ly  H976. This post was held by 
Shri Mohammad Yunus in his capa-
city as a m em ber of the Managing 
Committee of the Samachar. He has 
since resigned from  the Managing 
Committee. The Committee of ex-
perts will examine how India will 
continue to function as the Chairm an 
of the Coordination Committee and 
in w hat m anner arrangem ents will 

be made w ith foreign news-agencies 
for exchange of information.

Today, Sam achar enjoys total mo-
nopoly of collection and dissemina-
tion of news w ithin the country and 
ab road . T he C om m ittee  of E x p e rts  
will review this position and make 
suitable recommendations in the light 
of G overnm ent’s policy a's briefly 
outlined above.

12.00 hrs.
STATEMENT RE: ALLOTMENT OF
ACCOMMODATION TO MEMBERS 

OF PARLIAMENT
PANDIT D. N. TIWARY; (Gopal- 

ganj): Mr. Speaker, Sir, in the elec-
tion for the Sixth Lok Sabha more 
than 400 new Members have been 
elected. The Lok Sabha Secreta-
ria t had made arrangem ents for 
tem porarily accommodating the new 
Members of Lok Sabha in Vithalbhai 
Patel House, W estern C ourt Hostel, 
Lodhi and Ran jit Hotels, besides in 
various State Guest Houses located 
in Delhi, as most of the Members 
Pool accommodation continued in the 
occupation of ex-Members. Besides, 
th e  Directorate of Estates had also 
placed a few residential units tem -
porarily at the disposal of the Secre-
tariat and the House Committee on 
request for temporary allotment to

Members. As soon as some flats be-
came vacant, the House Committee 
decided to allot these houses on  the 
basis of the following priorities: —

1. Members residing in Hotels.
2. Members residing in far off

places.
3. Those sharing accommodation

w ith other allottees in
Vithalbhai Patel House.

Accordingly, available accommo-
dation was offered to Members on 
2nd April 1977 w ith the request to 
convey their acceptance by 4th in-
stant (A.N.), so that in case of their 
non-acceptance these could be offered 
to other Members. Out of 84 Mem-
bers who were tem porarily offered 
accommodation placed at the disposal 
of this Secretariat, only 60 have col-
lected occupation slips till date. A l-
lotments were also made to other 
M embers of the aforesaid category in 
tem porary accommodation made 
available by Government viz. Pataudi 
House Suites, D-II F lats in Kidwai 
Nagar and Type IV accommodation 

in Pandara Road and other areas, but 
the same were not acceptable to 
Members on account of their being 
not furnished/not in good condition 
besides being situated far aw ay from 
Parliam ent House. About 95 Mem-
bers have been accommodated in 

Vithalbhai Patel House and Western 
Court Hostel.

As in the past, the House Commit-
tee met and placed bungalows, twin- 
flats and three bed-roomed Hats both 
‘vacant’ and ‘To be vacated’ at the 
disposal of various Parties/G roups in 
Parliam ent on the basis of their 
strength for recommending the names 
of Members of their respective parties 
to whom they would like to allot 
bigger type of accommodation.

The Accommodation Sub-Commit- 
tees has been constituted and it would 
consider the allotm ent of two bed- 

roomed flats etc., to the remaining 
Members on vacation basis. But the 
Committee is facing difficulties as 

some of the new M embers have gone 
into the residential units before they
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w ere surrendered by the Ex-Members. 
The House Committee has not taken 
cognizance of such occupation while 
allocating quotas of Bungalows, Twin- 
flats and Three bed roomed Hats to 
various Parties/G roups in Lok Sabhi. 
2116 Ex-*Members are over-staying and 
o u t of them 30 to 40 have requested 
for further extension ranging from 

one month to six months.

The House Committee appreciate 
the difficulties experienced by the 
hon. M embers for suitable accom-
modation particularly  near P arlia -
m ent House and are doing their best 
to find out an early solution.

This can only be done when the 
old Members vacate. The House 
Committee is requesting the old 
Members to vacate at the earliest. I 
am confident that after vacation by 
the old Members the situation will 
ease.

I may also add, Sir that many ex- 
ChitT Ministers, ex-Ministers, ex- 
Speakers, ex-Ambassadors and ex- 
Supreme Court judges have conic* to 
this House and they need bigger ac-
commodation. I would request the 
Government to make available more 
bungalows so that their needs could 
be met.

MR. SPEAKER: Members want
that the statement made by Pandit 
D. N. Tiwary be circulated. It will 
be circulated later.

12 04 lirs.

CONSTITUTION (FORTY-THIRD 
AMENDMENT) BILL*

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): Sir,
I beg to move for leave to introduce 
a Bill further to amend the Constitu-
tion of India.

MR. SPEAKER: Motion moved:

“That leave be granted to in tro -
duce a Bill fu rther to amend the
Constitution of India.”

SHKI YESHVANTRAO CHAVAN 
(Satara): Mr. Speaker, Sir, 1 am
taking this opportunity to explain 
the point o- view of my party  on the 
question of this Constitution Amend-
m ent Bill. At one stage it was said 
that it was only going to be in trodu-
ced and now it is said that it is going 
to be considered. I don’t knew the 
position exactly. But, I am told that 
possibly they may not continue the 
consideration. But some of the clau-
ses of the Bill have got relevance to 
political situations in many State* in 
the country and therefore, 1 w ant to 
make it clear on behalf of my Party, 
and myself to the Opposition (Inter-
ruptions) and to Government, parti-
cularly, that they should know tha t 
we are opposed to clauses 3 and 4 of 
the Bill. We are going to oppose, 
m aking my point clear, particularly  
the point for reducing the period 
from six years to five years. We 
are opposed to that. So, I wanted 
to give information to the House 
earlier.

aoivIE HON. MEMBERS rose•—

MR. SPEAKER: Of course, every 
Party need not oppose this. You 
need not oppose it on the Party  basis 
now.

SHRI ARAVINDA BALA PAJA- 
NOR (Pondicherry): We are en titl-
ed to express our views.

MR. SPEAKER: Only one can
oppose it. It may be Anna DMK 
or somebody. The rule's are clear 
on that.

SHRI ARAVINDA BALA PAJA- 
NOR: One correction, Sir. It is
A ll-India Anna DMK, it is not Anna 
DMK.

♦Published in Gazette of India Extraordinary, P art II, section 2, 
dated 7th April, 1977.
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MR. SPEAKER: All right. 1 did 
not know that.

SHRI M. KALYANASUNDARAM 
(T iruchirapalli): Please perm it me

to speak for a few  seconds. Today 
is the last day of the Session according 
t 0 w hat was already announced. This 
is an im portant Constitution Am -
endment Bill. My Party is pledg-
ed to support tfce am endm ent con-
tained in this Biir because even at 
the  time when the Constitution 
(Forty-second Amendment) Bill was 
discussed, we opposed it.

MR. SPEAKER: I know that. But 
if you get up like this, it is not p ro-
per. The ru les are very clear that 
only one of them  can oppose the Bill.

SHRI M. KALYANASUNDARAM:
I am not opposing. I am supporting 
the Bill.

MR. SPEAKER: All right, but
please sit down. Now nothing is go-
ing to be recorded.

SHRI M. KALYANASUNDARAM**

MR. SPEAKER: Anybody may
support the Bill or oppose it, I am 
not interested in that. Mr. K alyana- 
sundaram , you are getting up again, 
I am only sorry. All I can say is I 
am extrem ely sorry. On every issue 
if this happens w ith other Members 
also, kindly let me know w hat can 
a poor Speaker do. I allowed the 
Leader of the Opposition to speak.

SHRI M. KALYANASUNDARAM: 
But there are m any parties who 
w ant to express the views.

MR SPEAKER: There is no ques-
tion of parties. Then it becomes a 
discussion. It can be discussed. 
The Bill is for discussion only, but 
not at the introduction stage. At 
this stage one can only oppose. The 
rules are very clear on that if you 
kindly read them. So, kindly sit

down. K indly don’t get up to  
speak. If you do that, others will 
also do it and I w ill be helpless.

SHRI SHANTT BHUSHAN: The
Leader of the Opposition has stated 
that he wants to intim ate that 
clauses 3 and 4 of the Bill are to ibe 
opposed by him. All that I should 
like to say on tha t m atter is tha t 
last tim e in 1971 or 1972, w hen elec-
tions to the Lok Sabha and various 
S tate Assemblies took place, people 
had voted those who succeeded in 
the elecions for five years. Hhe 
m andate that had been given to them  
by the people was for a period of 
five years. Sometisne back when the 
term  of the Lok Sabha and various 
state  assemblies was sought to be 
extended from 5 to 6 years and  the 
Constitution was also amended to 
th a t effect, there was a lot of re -
action in the country .. (Interrup-
tions). Recently concluded elections 
to Parliam ent have dem onstrated 
w hat the feelings of the people are 
in regard to that m atter. . (Interrup-
tion). At this stage I have no desire 
to say anything more in the m atter; 
when the Bill comes up for consider-
a tio n , I shall give my views.

MR. SPEAKER: The question is:

“T hat leave be granted to in-
troduce a Bill further to amend 
the Constitution of India.'*

The motion was adopted.

SHRI SHANTI BHUSHAN: Sir, I
beg to introduce the Bill.

12.09 hrs.

MATTERS UNDER RULE 377

(i) I n c o m e -T a x  R a i d  o n  t h e  O f f i c e  o f  
AVARD

MR. SPEAKER: Shri Jyotirm oy
Bosu may raise the m atter of which 
he has given notice.

**Not recorded.
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SHRI ARAVINDA BALA PA JA -
NOR (Pondicherry): Sir, I have a 
point of order to make. We are  
given to understand tihat the dis- 

* cussion w ill be taken up la ter on. 
But we have been told—I do not 
know w hether it is correct or not— 
th a t th e discussion will be taken up 
on the 9th instant and the Bill will 
be passed. And for that purpose 
you have extended the House. Sir, 
we have not gone back to our con-
stituencies since the House has 'been 
in session. Tomorrow is Good Friday. 
We have to go to our Constituencies.

MR. SPEAKER: I myself do not
know about the extension of the 
House. If there is going to be an 

^  extension, the Government w ill come 
V n d  say that they are going to do 
it. Therefore, there is no point of 
order. (Interruptions).

Now, Mr. Jyotirm oy Bosu. you 
may continue.

SHRI JYOTIRMOY BOSU (Dia-
mond H arbour); The Association of 
Voluntary Agencies for Rural Deve-
lopment (AVARD) of which Shri 
Jayaprakash N arayan is the P resi-
dent, has been engaged in the field 
of rural development -Or the last 20 
years. AVARD is an all-India 

>Federation of non-official agencies 
functioning in rural areas and has 
a membership of about 1'50 organi-
sations, spread all over the country. 
A.VARD has been helping its mem-
bers in all aspects of rural develop-
m ent and also in the preparation of 
micro-level plans; a dozen of them  
making pointed documents; and 
also has been implementing a few 
deve^oplmenti projects* One such 
area where this Association has 
undertaken comprehensive area 
development work is Musahri Block 
M uzaffarpur District, B ihar and 
other areas of Bihar, West Bengal, 
Orissa, Manipur, either directly or 
through its member agencies. 
M usahri Block is well-know n to the

people of India for its being the scene 
of intensive and extensive Naxalit* 
activities. Shri Jayaprakash Narayan 
had to spend more than one and a half 
years in that area to bring peace.

The financial assistance for taking, 
up th e  development work in M usahri 
and other areas w as received from 
a foreign donor known as the Cen-
tra l Agency, West Germ any through 
People’s Action for Development 
(India)—a society set up in the 
M inistry of A griculture and Irriga-
tio n  (Departm ent of A griculture). 
The idea w ag th a t  th e  G o v e rn m e n t 
is kept fully informed about th e  so u r-
ces of funds and their disposition.

To malign AVARD, especially its 
President, Shri Jayaprakash Narayan, 
an extraordinary income-tax raid was 
conducted by tlhe Intelligence and In -
vestigation Wing of the Income-Tax 
Departm ent on 5-2-76. The raid was 
carried oul simultaneously at its head 
office at New De^hi, the two project 
offices at Muzaffarpur and Jamui in 
Bihar at the residences of its Vice- 
President, Shri Radhakrishna, Gene-
ra l Secretary, Shri A. C. Sen, Ac-
counts Officer, Shri R. L. GoeJ and
also sh ri S. K. Bahri wlho happened 
to be one of the partners of AVARD’s 
Audit Firm. The raid party  also 
visited both the offices of AVARD’s 
auditors; Messrs. Aiyar & Co. and 
Chandiok & Galiani. A fter the raid 
all the books of account including 
relevant documents and some office 
records of the Head Office as well
as the project offices were seized by
the Income Tax Department. This 
raid was also given wide publicity by 
the SamacJhar in the Press, without 
giving and opportunity to the office 
holders even to explain the m anner 
and functioning of AVARD. All the 
seized documents are still with the 
Income Tax Department.

It is interesting to note how the 
whole welfare | development worE of
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AVARD was politicised by the than 
government. In  reply to an U n-
starred  Question (No. 13) in the Lok 
Sabha, the M inister of S tate in the 
M inistry of Aigriculture and Irriga-
tion, Shri Shah Nawaz Khan, informed 
the Lok Sabha on M arch 8, 1976 tha t 
the M inistry «qf A griculture itself had 
received th e necessary funds mostly 
in the form  of fertiliser and w heat for 
the th ree projects being executed by 
AVARD. But then only tw o _  days 
later, Shri Brahm ananda Reddv. under 
orders of Shrim ati Indira Gandhi, the 
then M inister of Home Affairs speak-
ing in the Lok sabha on 10 March
1976 and in the R ajya Sabha on 11th 
March, 1976 wihile quoting the above 
figures of receipts by the M inistry of 
Agriculture said tha t th e Association 
had received these amounts from 
some foreign sources—the sources and 
the m anner these assistances were 
received are under investigation of 
the Governm ent of India; a blatant 
and shameful untruth. From this, it 
is clear that all adm inistrative actions 
on AVARD were of political nature.

Thereafter, sizable AVARD funds 
am ounting to about Rs. 45 lakhs lying 
w ith the M inistry of Agriculture and 
Irrigation were frozen under instruc-
tions from the Home Ministry. Ins- 
tuctions were also issued by the Min-
istry of A g r icu ltu re  and Irrigation to 
all the S tate Governments that no 
help or co-operation be extended to 
AVARD in any m anner or form. E ven  
AVARD m em ber agencies and other 
organisations directly or indirectly 
connected w ith it were also subject-
ed to s im ila r  restrictions. This is how 
Slhrimati Indira Gandhi m ade an effort 
to do a character assasination of Shri 
Jayaprakash Narayan; and using this 
forum is disgraceful. Will the Home 
M inister please assure this House that 
the restrictions imposed will be w ith -
drawn forthw ith?

SHRI A. C. GEORGE (M ukanda- 
puram ): Sir, today is Maundy Thurs-
day and tom orrow is Good Friday. I 
hope this House will have some res-
pect for minorities and allow us to

celebrate our festivals. I support 
w hat Mr. P ajanor has subm itted re -
garding the extension of the session.

SHRI ARAVINDA BALA PA JA -
NOR: Sir, I agree with Shri Subra- 
maniam  that this side of the House 
also m ust be given due consideration. 
It is not that easy for us to go back 
and come again. For the past so 
m any days we have been in Delhi and 
we w ant to go back. When the op-
position leader rose to oppose the 
introduction of the Bill, you said that 
one m ember from the opposition can 
oppose the introduction. The leader 
of the opposition m ust have been 
under the impression that the Bill 
will not come up for consideration 
this session. We were all under the 
impression that the House is adjourn-
ing sine die today. But we have 
been noticing tha t at 6 o’clock it is 
said that the House will sit up to 
7.30, that the session is being extend-
ed and so on.

MR. SPEAKER: The Minister of
Parliam entary Affairs will make a 
statem ent. Before that there are one 
or twc statem ents by other ministers 
also. 1 im also made to believe that 
w e are not sitting on the 9th. Why 
don’t you give me som e time now? 
There w a s a plane crash yesterday. 
When I called the m inister concerned, 
he was perhaps in the Rajya Sabha 
and he was not available. I will re -
quest him to make a statement. 
Before that, the Home Minister will 
reply to Mr. Jyotirm oy Bosu’s state-
ment.

SHRI A. C. GEORGE: We could 
not hear anything of w hat Mr. Jyo tir-
moy Bosu said.

MR. SPEAKER: I will have it cir-
culated. His statement and the minis-
te r’s reply—both the statements.—• will 
be circulated to you.

SHRI VASANT SATHE (Akola): I 
rise on a point of order. Rule 377 
says:

“A member who wishes to brin;
to the notice of the House anj
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m atter which is not a point of | 
order shall give notice td the Sec-
re ta ry  G eneral in writing, stating 
briefly the points which he wishes 
to raise in the House, together w ith 
the  reasons for wishing to raise it, 
and fee shall be perm itted to raise 
it only after the Speaker has given 
his consent, at such time and date 
as the Speaker may fix ”

This is not a notice like short notice 
question or any other thing. This is 
only for your consent. How is it 
that previous notice of this state-
m ent which was read out just now 
became available to the Minister for 
him t0 have a w ritten reply got ready 
to  be read out here? This appears 
to be a m utual arrangement!

MR. SPEAKER: The rule says that 
notice will be given to the Speaker.

Notice was given to the Speaker and 
a copy of the notice was sent to the 
Home Minister yesterday. A part from 
the rules, it w as given to the Secre-
tary-G eneral, it w as sent to the Home 
M inister and it is in the Order Paper. 
Now what you read just now, has 
“been strictly followed. Therefore, he 
is ready with the reply also.

SHRI C- M. STEPHEN (Idukki): I 
am rising on a point of order. The 
Minister can make a statement under 
Rule 372 on a m atter of public im -
portance with the consent of the 
Speaker but r.o question shall be 
asked at th e time the statem ent is 
made. But he cannot make a state-
m ent in answer to a question raised 
under 377. In 377 a special procedure 
h as been stipulated that the Member 
makes a statement, it goes on record 
and the Secretary-General then passes 
it on to the Minister.

SHRI M. KALYANASUNDARAM 
(Tiruchirapalli): I do not object to 
377 notice and the Minister promptly 
obliging with the reply. But similar 
notice was given by me on the Rail-
way accident that took place in 
Tamil Nadu involving lives of people.
When I raised that point, w h y ..........
(Interruptions).
184 LS—3

MR. SPEAKER: The Minister made 
a statement on the railway accident. 
If you want a discussion, you can 
certainly have a discussion. (Inter-
ruptions).

SHRI SHYAMNANDAN MISHRA 
(Begusarai): I w ant to make a brief 
submission for your consideration So 
far as th ig point of order is concerned, 
whenever any hon. Member makes a 
submission under Rule 377 he wants 
to draw  the notice of the House to a 
m atter of public interest, and the 
House includes the Government. Now 
it had been the practice of the previ-
ous Government to ignore the obser-
vations made under Rule 377—Gene-
rally  it had been their practice. On 
many occasions—you will find on 
record—the Chair also wanted the 
Government to take notice of the 
observations.

Now, if any government is respon-
sive to the observations made, it 
goes to the credit of that government; 
and there is nothing in the way of 
the government making a statem ent 
thereon. (Interruptions).

SHRI C. M. STEPHEN; It is a m at-
ter of procedure.

SHRI SHYAMNANDAN MISHRA:
I have not disturbed you at all. 
Otherwise whatever observations we 
make under rule 377 would fall on 
deaf ears. We don’t want any govern-
ment to be deaf to the observations 
made by any hon. Member.

MR. SPEAKER: Now may I ask
Mr. Kaushik to make the statement?

'  THE MINISTER OP HOME AF-
FAIRS (CHAUDHURI CHARAN 
SIN G H ): I want to make the state-
ment. (Interruptions).

MR. SPEAKER: I have perm itted 
all of you. All of you can have it.

SHRI C. M. STEPHEN: Kindly 
don’t take it that way. I have raised 
a point of order. I have cited a rule. 
I want a ruling from the Chair. There 
are certain procedures under which
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inform ation can be elicited from  the 
government. They can have a discus-
sion; they can have a half-an-hour 
discussion. They can have a call— 
attention; they can put a Motion; they 
can have a short notice question. 
These are the different m ethods 
w hereunder inform ation can be called 
for. Rule 377 states w hat should be 
done under 377. That is the end of 
it. Under 377, a reply to the point 
raised by the Member is not called 
for at all. Therefore on the spot, it 
is not called for at all. If, after hear-
ing th e observations the M inister feels 
th a t a statem ent under rule 372 is 
called for, he can give notice and 
come with a statem ent. Not in reply 
to w hat has been said under 377. I 
w ant a ruling on that.

MR. SPEAKER: I think rule 377 is 
very clear, in that sense. No reply 
from the Minister is anticipated in 
this rule. The Minister may make a 
statem ent, if necessary, later on. That 
is a different m atter.

Mr. Kaushik may make a statem ent 
on the plane crash.

SHRI M. KALYANASUNDARAM ; I 
am on a point of order.

MR. SPEAKER; You have been on 
a point of order so m any times. Any-
way, proceed.

SHRI M. KALYANASUNDARAM: 
You don’t listen to me. You will be 
compelling me to say something more 
drastic. Don’t m ake me protest like 
that,

MR. SPEAKER: Yes; proceed.

SHRI M. KALYANASUNDARAM; I 
request the Chair to be reasonable. 
Rule 377 is a valuable privilege given 
to the Members to bring to the notice 
of the government immediately any 
m atter of public importance, other 
than  the point of orders. I had given 
notice under 377 regarding a serious 
railw ay strike. I had met you per-
sonally and represented to you. I m et 
th e  M inister of Parliam entary  Affairs

Statem ent Re. crash o f an 6o- 
Aircraft of National Remote

Sensing Agency near Ongole, 
Andhra Pradesh 

and represented to him  about th e  
urgency of it. But th a t was ignored. 
I t  did not see the light of the day. 
(Interruption). I  don’t  object to the 
M inister giving a prom pt reply. I  
welcome that. I welcfome it  if the 
M inisters are ready to give a 
reply even for 377. It is a 
good improvement. But th a t trea t-
m ent should be given to all the Mem-
bers who give notice under 377.

DR. HENRY AUSTIN (Ernakulam ): 
I fully endorse it.

SHRI ARAVINDA BALA P A JA - 
NOR: I would like to make a sub-
mission.

MR. SPEAKER; No, no.

12. 36 hrs.

STATEMENT RE. CRASH OF AN 
AIRCRAFT OF NATIONAL RE-
MOTE SENSING AGENCY NEAR 
ONGOLE, ANDHRA PRADESH
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MATTERS UNDER RULE 377— Contd.

( i i)  C o m p l a i n t s  a b o u t  m a l p r a c t i c e s

DURING RECENT ELECTIONS TO LOK 
S a b h a

M atters Under CHAITRA 17,
[Rule 377

Though the elections to the Lok 
Sabha have been, by and large, fair 
and augur well for our democracy, it 
is learnt that the Election Commis-
sion has received complaints about 
serious malpractices committed 
certain areas.

Some 0f these m alpractices which 
were in gestation for some time now 
seem to be coming of age, thanks to 
the perfection of technique achieved 
by its perpetrators. And unless the 
Government makes thorough enqui-
ries into them and takes effective 
steps to prevent them in the future, 
w hat appears now relatively a small 
affair may, very soon, assume grave 
proportions imperilling the democra-
tic process itself.

R igg ing  is now  b e in g  done in  a 
w *ell-organised, p re -p la n n e d  m a n n e r , 
and , w h a t is re a lly  d is tu rb in g ,— w ith  
th e  ac tiv e  aid  an d  assistance , o r at 
le a s t conn ivance, of th e  S ta te  m a c h i-
n e ry — is th e  m a n n e r  in  w h ich  th e y  a re  
d o ing  it.

1899 (SAKA) 62
Rule 377

SHRI SHYAMNANDAN MISHRA 
(Begusarai); I have given a notice 
under Rule 377 and I have been in-
formed that I would be given an op-
portunity  to speak today.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): Some
questions have been raised about 
Governm ent’s intention to seek  the 
permission of the House to continue 
sitting for another day. I wish to 
state on behalf of the Government 
tha t the Government has no intention 
to do so and we hope that the Gov-
ernm ent’s business that has been in-
cluded in the agenda for the session 
will be completed to day itself.

SHRI SHYAMNANDAN MISHRA: 
Mr. Sp'eaker, Sir, under Rule 377, I 
draw th e attention of the House to a 
m atter of great public importance, 
nay of great importance to \he  domo- 
cratic process itself of which this 
House is the product.

I will begin with the Begusarai 
constituency which I have the honour 
to represent. There men in high 
authority had hatched plots with 
gangsters and anti-social elements 
armed with lethal weapons to capture 
booths on a large scale w ith the result 
that the administration and the poiicc 
officers, merely looked on. Fo m uci’ 
so that in the Sonapur booth of Begu-
sarai which was protected by four 
rifled men, the ballot boxes were 
snatched away by an armed gang 
and a repoll was ordered. But, 
strangely enough, no enquiries were 
made as to how such a loot could be 
perpetrated.

Notorious antisocial gangs armed 
with rifles and sten guns moved from 
booth to booth like an invading arm y 
with a num ber of vehicles led by a 
pilot jeep in order to intimidate voters 
and presiding officers and to capture 
booths. The Government had com-
pletely abdicated its functions in 
favour of th is gang in th is entire belt. 
A t one booth a presiding officer told
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me after seeing the rifles of the gang-
sters that he would have been happ i-
er if the bullets pierced his heart 
instead of destroying democracy. The 
Election Commission was also inform -
ed of the ballot boxes having been 
taken out at an unauthorised place at 
the district headquarters and tam per-
ed with. The evidences supporting 
this were preserved for som e time 
for inspection by the Election Com-
mission but nobody turned up to look 
into the complaint. At one booth, 
Katari, in th is very constituency the 
polling was completed by the gang-
sters of a local MLA by 7.30 A.M. 
when the polling starts and, ultim ate-
ly, a repoll had to be ordered. A lto-
gether, nearly 150 booths w ere cap-
tured  in this Parliam entary Constitu-
ency. In the adjacent Ballia consti-
tuency the situation was s° bad that 
six persons lost their lives as a result 
of shooting and bomb explosion.

Two candidates of the Jehanabad 
and Sitam arhi constituencies were 
arrested °n the polling day because 
they  w ere found terrorising the pol-
ling parties and voters w ith the help 
of unlicensed arms, bombs etc.

In Banka 15 to 20 booths were 
looted by the candidate opposed to the 
Jana ta  Party. Trucks and vehicles 
were seized by the authorities in 
which were found unlicensed arms 
and bombs. One bomb m anufactur-
ed by the supporters of a party  can-
didate exploded and two of the sup-
porters died, one instantly and the 
other in th e hospital.

The other glaring instances are 
Dum Dum and Barrackpore in West 
Bengal, Amethi in U ttar Pradesh and 
m any areas in Kerala. The situation 
in the Ferozpure Constituency of 
Punjab has figured in the press. But 
I will not refer to it as the m atter is 
sub judice. There may be other poc-
kets too.

All in all the malpractices included 
seizure of booths by antisocial gangs 
arm ed with lethal weapons, the a r-

rest Of workers of opponents one or 
two day-s before poll, running away 
w ith the ballot boxes, the discrepan-
cy between the votes polled as per 
records and the votes counted, the 
duplication of ballot papers on a 
large scale, taking out of ballot box-
es at unauthorised places and tam per-
ing with them, and the making of 
m ajor decisions and concession^ to 
various interests by Governments 
which should function m erely as a 
‘caretaker Governm ent’ during the 
elections.

It is necessary that the Govern-
m ent investigate these cases fully 
and take effective steps to prevent 
their recurrence in future.

Parliamentary Proceedings ^ 6 4
(Protection of Publication) Bill

12.45 hrs.

PARLIAMENTARY PROCEEDINGS 
(PROTECTION OF PUBLICATION) 

BILL

MR. SPEAKER: We will now pro-
ceed w ith Item No. 18.

THE MINISTER OF INFORMA-
TION AND BROADCASTING vSHRI 
L. K. ADVANI); I ~beg to move:

“That the Bill to protect the pub-
lication of reports of proceedings 
of parliament, be taken into consi-
deration”

At this stage, at the very ou'zet, I 
have just a few rem arks to make. 
During the period of Emergency 
there were three Statutes which 
curbed the freedom of the Press. The 
first one was the prevention of Pub-
lication of Objectional M atter Act; 
the second one was the repeal law 
repealing the publication of parlia-
m entary proceedings immunity law, 
and the third one was the Press 
Council Act which was repealed. The 
first of these laws was repealed in 
this House yeseterday, and today we 
are dealing with the second one. 1 
would think there is no controversy 
whatsoever in this regard. In fact, 
the immunity in respect of coverage



65 Parliamentary CHAITRA 17, 1899 {SAKA) (Protection of t 6
Proceedings *  ̂

of parliam entary proceedings was by 
virtue of the law  enacted in 195G, 
which is one of the very few laws 
th a t have been sponsored by non- 
official Members. There are very few 
laws of this nature and the credit of 
sponsoring this law goes to late 
Shri Feroze Gandhi, who was a dis-
tinguished Member of this House. It 
was adopted by the Parliam ent in 
1956. Up to 1976, for a period of 
about tw enty years, I, personally, 
have known of not a single instance 
w here this im munity was in any way 
abused by the members of the Press 
Corps. But a blanket allegation was 
made against them, against the entire 
Press community in the Statem ent of 
Objects and Rea'sons of the Bill that 
was moved by my predecessor Shri 
Vidyacharan Shukla. It was said at 
that time in the statem ent of Objects 
and Reasons:

“But actual experience proved 
that the privilege given by the Act 
was misused frequently and syste-
matically. Many newspapers re- 
ported with impugnity and often 
on the front page and with banner 
headlines such motivated and 
wrong charges levelled in the 
parliament against different persons 
as would have invoked the laws of 
the land. Because of the protec-
tion afforded by this law to the 
press the persona affected were 
deprived of the remedy the coun-
try’s laws promised to vindicate 
their personal honour. The misuse 
of this privilege assumed extraordi-
nary proportions during the last 
three years.

This was the rationale that was offer-
ed to parliam ent when this repeal Bill 
was mooted, which repeal Bill we now 
want to set aside and restore the 
original position. As I said yester-
day. I totally disagree and my Gov-
ernm ent disagrees w ith the entire 
approach tha t if somebody from the 
opposite side makes an allegation 
against us . .

Publication.) Bill
SHRI K. LAKKAPPA (Turnkur): 

The previous Governm ent also sug-
gested that we should re lax  it because 
it was brought at the tim e of the 
Emergency.

SHRI L. K. ADVANI: I think I 
have made my point very clear. So 
far as the Emergency is concerned, 
the Defence of India Rules took coiT' 
plete consideration of w hat the press 
should do and there was no need for 
a Bill of this kind. There was no 
need for a Bill of the kind we re -
pealed yesterday. These two Bills 
were intended to make the Emergency 
provisions a perm anent part of our 
set-up. They were intended to insti-
tutionalise the draconian policies of 
the Executive during the Emergency 
and therefore I feel it imperative. . . .

SHRI K. LAKKAPPA: That was 
mr the intention. The security of the 
country and the integrity of the 
country were the most im portant con-
siderations at that time.

SHRI L. K. ADVANI: I may point 
out that even the earlier Bill as 
adapted by Parliament (i.e. Feroze 
Gandhi Bill) did not confer any 
blanket and absolute immunity on 
the press. There are limitations even 
on that privilege. We Members of 
Parliam ent in this House enjoy the 
privilege of making statem ents 
without fear of becoming liable for 
criminal and civil proceedings but, at 
the same time, if any statem ent made 
in the House is irresponsible or de-
famatory, the Chair has the right to 
expunge such phrases or to ask the 
Member concerned to w ithdraw  his 
remarks. There are several provi-
sions in the Rules of the House itself 
to act as an effective curb or check 
on any irresponsible and defam atory 
utterances.

Similarly, as I have said, this law 
itself provided, while bestowing im -
m unity on the Press, for so many 
provisos—that the publication must 
be a substantially true  and accurate 
report, th a t the publication must be
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for the public good, etc. I t should 
not be w ith  a view to blackm ailing 
any one or w ith  a view to seeking 
personal vendetta or anything of th a t 
kind. Thirdly, the publication m ust 
not be actuated by malice. These are 
specific phra'ses th a t the Feroze 
G andhi Act provided for and which 
we, while moving this Bill, have put 
fo rth  before you in their original 
form. There has been no change, 
there  has been no departure of any 
kind from  the original Bill.

Therefore, I commend it to the 
House w ith all the emphasis at my 
command, and I hope that, as the Bill 
which was adopted yesterday, this 
B ill also will be adopted unanimously.

MR. SPEAKER: Motion moved:

“That the Bill to protect the pub-
lication of reports of proceedings of 
Parliam ent, be taken into con-
sideration .0

We have four more Bills. I do not 
know w hether we will be able to 
finish them. Yesterday I prevented 
one or two M embers from  speaking, 
so th a t we could push through that 
Bill. Is Mr. Purnanarayan  Sinha 
present in the House? I would like to 
give him a chance. Yesterday he 
was very unhappy: I could not call 
him. I would like to call him  first.

SHRI PURNANARAYAN SINHA 
(Tezpur): Mr. Speaker, Sir, I come 
from  a place on the India-China 
border, Tezpur which was threatened 
by Chinese aggression as far back as 
1)962. The then Prim e Minister, 
Pandit Jow aharlal Nehru, said on the 
floor of this august House tha t his 
heart w ent out to the people of Assam 
at their hour of peril when on 20th  
November, 1962, Governm ent had to 
evacuate the adm inistration from 
Tezpur. The Local Governm ent 
obeyed, but we refused and we tried 
to keep up the m orale of the people.
I come from tha t area.

(M h D ep u ty-S p E ak er in  th e  C hair).
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I have the honour to say th a t I  
founded a new spaper 15 years ago, 
and I have been editing it—for the 
last 15 years. This is an independent 
paper; it is not affiliated to any politi-
cal party  . . .

AN HON MEMBER: You belong to
a political party.

SHRI PURNANARAYAN SINHA: 
Of course, I do belong to the Jana ta  
Party , but I have never made my 
paper a party  organ. It has been an 
independent paper. I have made a 
venture for self-em ploym ent of my 
two graduate sons; I asked them  not 
to go in for a government job but to 
do a business of their own. I had 
started  a small press and a small 
paper and  have been running it for 
the last 15 years.

About 14 months back, I was de-
tained by the Governm ent for pub-
lishing a story about the pompous 
m arriage of a Congressman. It was 
supposed to be an objectionable 
m atter for the party  in power and, 
therefore, I was put behind the bars. 
My sons were in charge of the press 
and were m anaging the paper in my 
absence. Never before have Govern-
m ent given any advertisem ent or 
new sprint quota to this paper. A fter 
14 months of detention, I was re -
leased about the end of January  when 
I contested the election and I have 
been fortunate enough to come to 
this House to put forw ard the diffi-
culties of the people of Assam who 
have been neglected all these 25 or 
30 years. There has been no develop-
m ent in th a t area. We have heard  
another hon. M ember speaking about 
the difficulty in getting drinking 
w ater supply. For everything, for a 
bridge, for a university, for a refinery, 
for a road, for extension of the broad 
gauge railw ay line from Bongaigaon 
to Gauhati, for everything, the 
people of Assam have to organise 
agitations. W ithout agitation, the 
people of Assam have got nothing. 
For the refinery at Gauhati, the 
people of Assam agitated. We were
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'sent to jail for six months for making 
the  demand before the Deputy Com-
missioner’s office. Only thereafter 
'we got a small refinery at Gauhati. 
The bigger one was given to Barauni 
in Bihar. Subsequently, one was 
however, installed at Bongaigaon.

Assam is connected to the rest of 
India by a forty mile corridor over 
the North Bengal area. For a broad 
gauge line, the people of Assam have 
been agitating for the last ten years. 
This is the position there. 1 come 

from such a backward area.

Now, I would tell you w hat hap-
pened about the press. For anything 
that we wanted to publish during the 
emergency, a Sub-Inspector of Police 
would be sitting in the press to censor 
that m aterial. He may be barely a 
m atriculate or who may not have any 
idea of the principles and science of 
censorship and national security, but 
all the same, he was there, i publish 
a story about the fact of a Congress 
M LA hav in g  ce leb ra ted  a pom pous 
m arriage. My idea was to focus the 
attention of the people On the need 
of austerity. The result, however, 
was that I was detained because that 
was considered something objectiona-
ble. There has thus been a lot of 
repression of the press during the 
emergency. There are a few papers 
in our area and there are also a few 
lakhs of readers. We have not been 
able to bring about any development 
in this regard, o n  the top of that, 
there were so many restrictions.

I happened to see a small book 
published by DAVP about the freedom 
of press in India. It has been stated 
in that book that the freedom of press 
is ensured under Article 19 of the 
Constitution of India and that the 
Government have never interfered 
w ith the functioning of the press. Un-
fortunately, i have not brought tha t 
book with me today; I  read it 
yesterday. As we know, during 
Emergency, there were a lot of re - 
trictions on the press, but after the
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elections were announced, the press 
hag enjoyed a little freedom. Thus, 
during emergency, w hatever is con-
tained in Article 19 of the Constitu-
tion, was being violated.

Now, it is very good tha t the Jana ta  
P arty  Governm ent has initiated action 
to repeal all those black laws. W ith 
these words, I support this Bill which 
is intended to restore the . principles 
and objectives of the Feroze Gandhi 
Act.

SHRI J  RAMESHWAR RAO (Mah- 
boobnagar): Mr. Deputy-Speaker,
Sir, I would like to make it clear at 
the outset that I am not opposing 
this Bill. But while protection is given 
for publication of parliam entary p ro -
ceedings, this protection imposes an 
obligation and responsibility on the 
press of correct reporting. There 
should be no suppressio veri and 
suggestio falsi. While the Govern-
m ent should not censor press report-
ing of Parliam ent proceedings, the 
press or press owners should not 
censor or distort what is said by any 
member in the Hou'se. In reporting 
statements made by Members on the 
floor of the House, there should be no 
attempt to tear them out of context or 
deliberately to give a wrong twist or 
interpretation, otherwise it would be 
misusing this privilege.

To give only yesterday’s example,
I was quoted as having said that we 
would support all that the Prim e Min-
ister said in his broadcast. This gives 
a totally wrong impression. W hat I 
said was quite different. I said I 
agreed with what th e  P rim e  M inister 
said adding that there w as nothing 
new he had said.

SHRI L. K ADVANI: Whose re -
port was it?

SHRI J. RAMESHWAR RAO: All 
the papers.

We had all been saying the same 
things even when he was a member 
of the Congress P arty  and Deputy
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Prim e M inister. Only im plem entation 
had been tardy. Now th a t he has 
changed his Congress P a rty  label to 
Jan a ta  P arty  label, I hoped there 
would be im plem entation. F u rth er 
I  did sa y  th a t freedom  of th e  press 
was essential for surival of demo-
cracy. But I also said yellow jou rna-
lism  is a danger to democracy. The 
two do not go together. But the first 
p a rt was reported and the second 
p art omitted.

13 hrs.

I have sat here these ten  days 
hearing the constant abuse of the 
Congress P arty  and my colleagues, 
from Government Benches. I know 
the hon. Members of the form er Op-
position who have been used to  cons-
tantly abusing the Congress m ay  find 
it difficult to adjust themselves to their 
new role of sitting on g o v ernm en t Ben-
ches, b u t it is they w ho h av e  to 
help m aintain the dignity of the 
House. S ure ly , M r. D epu ty  S peaker, 
we should not allow this House to 
degenerate into a House of Abuse. 
They are abusing us to their h eart’s 
content outside this House, and the 
Press is giving enough pulicity to 
this abuse, but let us as least m ain-
tain  the dignity and decorum of this 
House.
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The other day there was a lecture 
by the hon. Prime Minister on ‘non-
violence, Satyagraha and the G andhi- 
an Tradition.’ He is not the only 
heir to the Gandhian Tradition. 
We are also heirs to the Gan-
dhian tradition. My first interest 
in politics—I am sorry to be a 
little  b it autobiographical—was 
roused in 1936, 1937 and 1938 through 
N etaji Subhas Chandra Bose and 
th e  controversy of his second election 
as Congress President and also by 
reading Jaw aharla lji’s autobiography. 
My Baptism  of fire came during the 
1942 m ovem ent under the  inspiration 
of Jayaprakash  Narayan. I consider 
him  as one of the  great naen of this

country. L ater I learn t practical 
political action at the feet of M ahat-
ma Gandhi, and respect for hum an 
values like tolerance, freedom  and 
liberalism working under Jaw ahar- 
la l Nehru. Gandhi became real to me, 
in emotional and practical term s, in 
1967 when I started  organizing agri-
cu ltural labour unions in  my consti-
tuency when all the opposition 
parties, apart from my own Party , 
opposed my work. The only person 
who supported me was Shri Ram 
M anohar Lohia. Shri Ram M anohar 
Lohia published notes about my 
w ork in his journal Mankind .

The purpose of my saying all this 
is to emphasize that no one individu-
al or group in this country can a r-
rogate to him self or them selves the 
attitude of being the sole represen-
tative of the urges and aspirations of 
the people of India or the sole heir 
of any aspect of our complex national 
tradition. We are all heirs to a com-
mon tradition, We all represent the 
people of India.

The hon Members of the Jana ta 
P arty  speak of their mandate. They 
are not yet a party. As of to-day they
are still a coalition of parties. The
Janata Party, I learn, is to be born 
on the 1st of May. I hope it w ill 
imbibe some of the traditions of the 
F irst of May. We too who have been 
elected also have a m andate from the 
people. If the m andate of those who 
occupy the Government benches 
comes from a region we also have a 
m andate from more than one
region, in this large and diverse 
country. As to who has the
real m andate of the people, only his-
tory will tell. But in a democracy 
one accepts the num bers as tha t is 
the only working arrangem ent possi-
ble.

The other day, the members opposite 
objected to m y  colleague, Shri 
Subramaniaan, speaking of differen-
ces in the voting pa tte rn  in  different 
p a rt of the  country. B ut w hen the 
P rim e M inister gave an unasked fo r 
assurance to the south, I suppose w e
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are expected to  be dutifully grateful. 
There m ust be some consistency 
somewhere.

So, Mr Deputy Speaker, let not the 
avalanche of abuse continue. I am 
surprised th a t an independent m em -
ber like my friend Mr, Purushottam  
M avalankar—he is not here at the 
moment—has also been infected 
w ith the contagion of abusing us. Let 
him think of his great father and the 
traditions set by him. Let him fhink 
of h is great, fa ther’s illustrious pre-
decessor in office, Shri Vithalbhai 
Patel, and the traditions laid down 
by him. I have great affection for 
Purushottam  and it h u rts me *o find 
fau lt w ith him.

/ We, on this side of the House, have 
promised constructive co-operation 
and responsible functioning. We 
have not done so because we are 
weak or because we are defeated. We 
have dor.e so because we want to 
set an example in functioning like 
a responsible and constructive oppo-
sition. But let me w arn the members 
on the Government benches, please 
do not take us for granted. We can 
give constructive co-operation only 
when there is give and take from the 
Government benches also both in 
policies and programmes. I would 
like to request them not to try  to 
drive us to the wall because we too 
can hit back. Let me also remind 
the members opposite—there are 
many amongst them  who have skele-
tons in their cupboards—while 
Jayaprakash Narayan walks this 
country like a colossus, persons from 
B ihar had to come to term s w ith him 
for their very survival. Am I to 
believe that these actions were pro-
m pted by idealism?

Speaking about the Bill under dis-
cussion, there is just one lacuna. I 
wish to point out. I pointed this out 
to Shri Feroz Gandhi when he first 
introduced his Bill—I can say w hat 
I  like in this House about anyone, 
even a person who is not a m'ember of 
this House—things for which I  m ay 
normally be sued for libel or defama-

tion, if I had said it outside this House 
—what I say in the House can be 
printed and published w ith ifnpunity 
by the press under this Act and the 
person against whom things have 
been said has no remedy except to 
challenge me to come and say th e  
same thing outside the House. In  a 
country like India w here w hat is 
reported in the press is generally 
considered true, especially if it is 
defamatory, great damage would 
have been done. How does Govern-
m ent propose to protect the innocent 
individual against his kind of black-
mail? As I said earlier, I am not 
opposing this Bill. I w ish to conclude 
by requesting the Government to give 
some thought on how best we can 
prevent the misuse of this privilege.

13.08 hrs.

The Lok Sabha adjourned for Lunch  
till Fourteen of the Clock.

The Lok  Sabha  reassembled af ter  
L un ch  at  four minu tes past  Fourteen of 

the Clock.

[M r. D ep u ty  S p eak er in the Chair]

PARLIAMENTARY PROCEEDINGS 
(PROTECTION OF PUBLICATION) 
BILL—‘Contd.
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SHRI VAYALAR RAVI (Chirayin- 
k i l) : Mr. Deputy Speaker Sir, I sup-
port this Bill. The Parliam ent is 
supreme. It is the supreme body of 
th ig country. It can not only define 
but also decide the fate of the na-
tion. The people of this country must 
know what happens in Parliam ent 30 
that they can judge the performance 
of their representative whom they 
have elected to Parliam ent.

The much lauded Bill introduced 
by the late veteran Feroze Gandhi 
had been moulded and the proceed-
ings of th is House had not been p ro-
jected properly to the outside world. 
Now, who were helped in this process? 
It helped the monopoly houses, ex-
ploiters and the m ulti-nationals.

Mr. Deputy Speaker, Sir, this House 
has been constantly and all the time 
vigilant to see that such policies ore 
followed as will encourage the public 
sector and restric t the growth of the 
monopolies. Sir, under the cover of 
the present law, which w as introduc-
ed during the Emergency, the mis-
deeds or the offences committed by 
th e monopoly houses could not be 
projected to the outside world a lth -
ough these issues w*ere raised on the 
Floor of this House. As such, these 
monopoly houses could escape from 
the public criticism. I would like to 
adm it that ev*en questions sent to the



Parliament Secretariat m respect ol 
monopoly houses had not been ad-
m itted all the time. I myself faced 
th is difficulty.

Sir, this House had the privilege to 
expose the misdeeds of the monopoly 
houses, for example, M undhra deal. 
The name of Shri H. M. Patel, the 
present Finance Minister had figured 
in  the Chagla Commission report con-
cerning M undhra deal. This House 
had deliberated extensively on the 
M undhra deal. This subject had 
been brought before this House 
by late Shri Feroze Gandhi and many 
M inisters as well as officers—of 
which Mr. Patel is one—were expo-
sed. So, Sir, I would like to submit 
th a t w hatever we say in Parliam ent 
should be known to the people a t 
large and they be given an opportu-
n ity  to decide and make their own 
judgem ent.

In this connection I would also like 
to subm it that during the Em ergen-
cy many officers, might have done cer-
tain things. There should not be any 
w itch-hunting against such officers. 
These officers might have done these 
things under a certain political direc-
tion. You should not hang these offi-
cers for that. They will obey you 
also as they have to obey the politi-
cal authority. If you go on perse-
cuting the officers °n 'every minor 
point then, I think, it will be harmful 
to you also as y °u w iH be demorali-
sing the Administration. Now, take 
the example of 1947. At that time 
We knew the ICS officers were the 
collaborators with the British Raj. 
They had persecuted the freedom 
fighters beyond their capacity. Mr. 
Patel was also one of such ICS offi-
cers. I am not blaming Shri H. M. 
Patel but let him examine Kis own 
old position under British Raj. Later 
on he was associated with Mundhra 
deal.

But le t him make an examination 
as to w hat happened and I hope be-
ing a M inister of the cab ine t rank 
he w ill not agree for a witch-hunting 
of the officers who have done some-
thing during the emergency. It is a
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political decision. Thus I w ill make 
an appeal to the hon. M inister.

In this connection, I m ay also point 
out that on the earlier occasion hon. 
Members on th is side drew  the a tten -
tion of the Government regarding t-Mfe 
railw ay accident. Mr. Madhu D anda- 
vate is a friend of mine, I am not 
blaming him. A fter the accident, we 
found a name in the newspaper, one 
Mr. Balakrishnan. The bro ther of 
another Member of this House, Mr. 
Kadanapalli Ram achandran is Mr. 
Balakrishnan who was expected to 
come by that train. They w ere a 
little panicky because it was shown in 
the list as ‘Balakrishnan Kannanore*. 
Then I rank up Mr. Dandavate’s office. 
The Minister was not available. So 
I talked to his P rivate Secretary who 
was there. I said, “It is a very seri-
ous m atter that the brother of the 
hon. Member, Mr. Balakrishnan ap-
peared in the paper. Do you have 
any inform ation?” The next day, I 
found, to my regret, there was no in-
formation, no addresses of the people 
who were involved in the accident, 
who were killed 0r injured. The Rail-
way Minister must have the facts 
before him when such a serious acci-
dent occurred in the southern part of 
the country and the relatives of the 
people—some of them are from our 
constituency—may ask us about it.
Of course, I know Mr. Madhu Danda- 
vate may be new to the Cabinet. It 
may be his initial ferror, he may cor-
rect it later on. But to my surprise 
the hon. M in is te r ....

SHRI S. KUNDU (Balasore): When 
did the accident occur?

SHRI VAYALAR RAVl: Last week.

DR. HENRY AUSTIN (Ernakulam ): 
Even the hon. Members do not know 
about the accident. 30 people met 
with a very serious accident. It is a 
West Coast Railway accident.

SHRI VAYALAR RAVI: I am telling 
the importance of what I am speak-
ing about in the House. I am only 
pointing out this kind of thing be-

1899 (SA K A ) (Protection of j S
Publication) Bill



[Shri Vayalar Ravi]

cause I have to bring this to the 
notice of the House. Let the Minis-
ters correct themselves.

Sir, when the earlier accidents oc-
curred Shri Mohd. Shafi Qureshi, the 
then Railway Minister, knew what 
was happening and he used to rush to 
the House and inform. I am sorry 
my friend Mr. Madhu Dandavate 
could not find time to visit the people 
who were serious in the hospital. Of 
course, they have got a massive man-
date.

SHRI MADHU LIMAYE (Banka): 

This is not very relevant to the sub-
ject. . .

SHRI VAYALAR RAVI; I am glad 
that senses came to M r. M adhu 
Limaye. Lastly, I should say there is 
a proverb in M alayalam ; ‘Puthan
achi theru perukum \  That means, 
the new bride cleaning ihe house and 
also the surroundings. This govern-
m ent coming w ith all new proposals 
and all through w ith enthusiasm  an-
nouncing every day, this is all like the 
new bride. But the thing is, they 
have got a massive mandate, yet 
there was rigging of the election. The 
whole purpose of my speaking in the 
House is because they think they get 
a good propaganda. But on rigging 
of election we never spoke of it. We 
accepted the defeat. We have been 
defeated in this p art of the country. 
But we never said as a propaganda 
that there was rigging. (Interruptions)

I have got a paper with me. I am 
prepared to produce that paper. In 
my election I have seen a postal 
ballot sent by a m ilitary officer 
containing an appeal from the 
M arxist Communist p arty 's  can-
didate. I t has been sealed and 
sent and I sent a complaint to the 
Election Commissioner. I have got 
that Communist appeal with me. It 
is printed in red. In my constituency 
I had to ask two polling officers to get 
out. Two ballot papers were given—  
one was the Assembly one and the 
other wag that of Parliament. In my 
constituency 7,000 blank ballot papers 
appeared and in Palghat where we
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captured a seat of veteran leader, Mr. 
Gopalan__

SHRI JYOTIRMOY BOSU: On a 

point of order. It should have some 

relevance to the subject he is discus-
sing.

SHRI VAYALAR RAVI: I am
saying that this is relevant because 
the whole intention of the govern-
ment was that this forum should 
not be used for political propaganda.

AN HON. MEMBER: What are
you doing?

SHRI VAYALAR RAVI: You have 
done that; you are doing the same 
thing that is w hat I am saying. In  
this House itself there was a lot of 
criticism. I am not saying that it- 
should be used for political p ropa-
ganda. See the whole history of P a r-
liament. It was welcomed by the 
people; it has been praised by the 
people and it has been useful to the 
people. They speak about Jay ap rs- 
kash Narain. I have nothing personal 
against him. He said that the RSS 
should be banned im mediately after 
the m urder of M ahatma Gandhi.

SHRI GAURI SHANKAR RAI
(G hazipur): On a point of order.

Mr. Deputy-Speaker is this relevant 
to the Bill. There must be the remotest 
sense of proportion.

MR. DEPUTY-SPEAKER: I will

take care of that. Most Members are 

not adhering to that principle; it cuts 

both ways.

SHRI S. KUNDU: On a point of
order. You will be pleased to per-
mit me to make a request to the hon. 
Minister Advani that he could move 
an amendment to the Bill that only re-
levant portions of the speech can be 
published... .  (Interruptions).
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MR. DEPUTY-SPEAKER: Order, 
order. It is not a point of order.

SHRI VAYALAR RAVI: When the
hpn. M ember there was speaking he 
was abusing the form er Prim e Minls- 

i te r  Indira Gandhi and the former gov-
ernment. . .( Interruptions) I agree; I 
am  only sorry that J . P . has changed 
his stand on the banning of the RSS; 
he is absolving those people now, who 
are now in the Janata P arty . One of 
the constituents of the Janata Party, 
the Jan Sangh has not expressed any 
reg ret for what haopened in 1948 
namely, the m urder of M ahatma 
Gandhi. J. p. wanted to ban the 
R Ss in 1948; he has changed and he 
is now defending the RSS___(Inter-
ruptions).

v I am saving that this Bill is good 
for the country and people must know 
w hat is happening in the House. I 
welcome the Hon-Minister's attitude 
to this m atter and I congratulate him 
on th a t .

*5r^TR7 srlrarf ( :tT*r?) : s r w  

JTf  fe w  *ft 

far fsrr 3T* w t

% f^TT JfTT o I W %

s n f f w r  wrrer 30

*n?r ^  srr? % 3t t t  3Tf^r«d fbnr

f  ^ t t  *r frr-’TT̂ r i
fsr^RT 3ft fgw P̂FT ^riTK fTPT̂ T CT3T 
| ^  s n f f w  ^l- ?73TcT i m
^  STFT I  s rk  ^HrT Tiff 5TR *TTlt
qifjiff i fn w ^ r  m  rft^TT | — m r
#  eft ^  q fr '̂r r̂r i p -  *r>r 
^ft ij^i <tt  ^nrcr ^t ft

% frnj ^  *mr f  w r  ^frf 3Tcr
^  I  rfr ?TFT fTT |  5fR 'TTfam-
Jrs % w fT  1 1  f<ra% fctfr 7 T rf^ rn tJ

gfsm fft?r ^  qTfaqr*TJ qrr
¥ | ar-T feJTT «TT T^T 'TT I vfrft £

•irirr?-'? w> c i r ^  *ft <iwnr-
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^  p r  ?^)r «rr, 

’F r ^ T r f e T r w r « r r i f a ^ n r r ,  f f w
^  S R T , TTST % !F7T, w  %

»nft siTcfr 11 w s r
^  ^  ?Tff ^  q i-g fo r e

t  I ZX f ?  f^n^T 5HTT
^  5t pt t  i r t  1 1  jf

^ dl i  i ^ r r  anra- %
fsTcnfr ?rRtq;

I  i

f  I W IT ^  |^ 5  CTclHI |

m  T O T  ^  I 7TTR S ffr fw

snrft «ft rfr fir q r 3t jt  ?nr ferrS3
n̂HT «t t , fir q r ferrr r̂raT «rr i

t  “ s n m R r ” q r> < n f^  t r f t e r  g  i 

ft'CT’ f ^ r r  m r  i 
5T5P $  IT TfT I ^  ^  Jf

if fTf^n: |? tt  i f  sr^pft f rf-Jtf t  % ^  
^T T  ^TfHT VT, ^  f̂?TT ^TfrTT «fT

?rf>r i
f i r  cT'PTf irfy+H Id <̂.<11 1^^

«r f f w  % %n ^
?-3rr3Trr nfr  ?r i ^  ?rff ^

w  %  in: t  f  i
fir t?. i q ?rnrrfr 

f f  «T; % r^ r  ? rn rK

feeder 5T  ̂ 5T7 5r, HT̂ W,
JTf ^R -ffT  |  ?
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fRT sr^frr^r rrRnm
%>tt sfTfrr |  f^r ^  Trfa^mrv- 

5iT?t ciTfr ?r?frrr | ,  ^  %
^  ir 3r>rcr I-  ^  i?

?mft |  i sRTfwr it '7r?r «rr 
%  *ffR ^ ? i t  I  %  5rq-sr̂ FT5T jff ^

% c ^ i f t  ?mft, ?  ̂  f?TtT 3Tw rm  3ft
f ^ F ^ n r  * i t  1 1  ^ f t t  s j ^ t t  |  f r  w 'f>
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f ^ F i m  ’R TId 
%  s f t * T  % \ %  t ^ T T

H * f t  ^ f t  >151 ?TT W V  I

f f f ' f T  ¥ T f « r  s p t  ^ ^ f f  %  f * T  ^ R ^ h r t  ^ T T tr  

^  I °Ft^ 't'^d I ^  %  f*T % <lW,
ITRo^Tol^To % <Hlir, ftj^Tfn 
TT^f % WW I?T% fWT f ^ R R  |  I 

f s p  f^TT <N H K |i)U | #  f ^ K  |  I 

5 R T  t  ^ ' S R P T  f u a l K H  ^  ^  e f t  

' S ' l i ’ l  j fY c T  • T j f f  ? T f t  I I t i ^ l  ^ 1 ^ 4  

* t  =t>^l 1%  %  % r  S T ^ T f

f a f a < - d <  f ^ S R  | ,  5 F F T  t  rgm  V[
W if  Hft ftcft ?ft ^TT 'I f t  j0?TT I 3^1% 
f ^ T T T  3 R W T 5 T  M < \ <  ^ T f t  f ,  

<N ;TK|A|«I 'Sft fjF%TR f  I
*■(%  ?t%^<?ft J f  ^ i f T  f t >  r 9=F> H i u  < .i >j | |

T T W ^ T  TFT f a i i f c r c  |  I . . . . JTfT 

% °F̂ T ■'N1 1% v-ntfl F̂T TT3TT ■H I^H 
TFT % W  eTF^F I ,  eft ^
f ^  ^ r  f t  ? ?nn: g f  ^ f t  ft?t
rft *Tf Heft ^>t T^T cir<? ^Tft f.rft I 
STtT tldl °F>t s(r'5 'Tft ftrft eft *If 
rnr^T^ft »Tft 5TRft I

s f t  ^ 5 T  ? T % ^ f t  i r  ^ f t ,  ^ f

;rffs rr* iw r« ft m f  * fa ¥ t srnsrret | ?
S T T T  14 1  %  * 3 W  H « I < - « K  3 ^ %  f , 
ST^gPwd % gTO T'TRR 5PT% f  I
« i i = m «  3f t  f w  w  ' T T f ^ T T i f j  5 r , $ r % T ^ r t  

% WFf ^T^t f  3Tf WRT »Tft f t  W ^ft I 
^ T T T  * 1(5^11* T f  ^ > t  « l i d  f  i | Y <  \ 3 i 't >  

f^ T T T  ? t r  5 T ^ w t  ^ f r  ? r r T  ^ r  3 f 

T F T ^ t  f  I ^ r  ^ V s f  %  f ^ T T  % < i> h + T

?rrsr ? t «ft, v w t  ^ n ^ fw r  ^fr % 
f̂ TTT ?f r  ^$11 «rr

eft ^ F t  5TR ^ff ^ r ^ t  m^TRt
?tff «ft I

^ f M I  t  ^ t  ^ R r n  ^ T

^ t T R T W f  ^ T  w f ^ F T T  ! K T  ' T K . n l

f  f% ^ m q  %  <T«JT ^ TT  P?Mt

jl'iM i *Ft cTRk T *J5THr

»Ift ^ ? f t ,  jfHJri ^>t ^?lf cTPRT, 

|f%JTt 5PT ^ftf f ^ 3 7  ftR ft V m Z  
T f%  ^  Jfft Tt^i H M  I f^T

^ t  | f w r  T f T t  f  t

'jRcfT ^  'Ji«iai TT^f ^ t  Puni ^ T  ^TT% 

^ % ^ R T f ^ t 3 ^ T T f e T T  IC\ O CN
% m  ^  I  ^  £ f $  *TT I ^  cn?^

* m  w m  ^  ^Tcf f , ^ f w

^RT q I F̂RTT
g 5 f t T r ^ T it | |  f̂ i r̂3TT

5 ^  T̂Rf 'Jinai hiH^h ^t^ft 
I Î’ld  I >̂T TT̂ T

^  HI ;T^f T§1 I P i^ ;4 r ^ft 
^  I'M I R̂TT ^  '3TT̂> T cTr̂ C 7̂X̂ 7 ^ 

T O  ^PWT ^ T T  g  I

SHRI SOMNATH CHATTERJEE 
(Jadavpur): Sir, we heard w ith
interest the speech of Shri V ayalar 
Ravi who has got back his freedo‘/ii ta  
speak, though of course, he was 
talking w ith his tongue in his cheek. 
The only thing he has not explained 
is why he supported so strongly the 
Bill which was brought to commit 
an outrage On parliam entary demo-
cracy in this country. We are glad 
that another atrocity which was com-
m itted against the democratic set-up- 
in this country is being nullified today, 
like the Bill we passed yesterday.
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The previous Government, being 
afraid of exposure of their misdeeds 
and being sensitive to even construc-
tive criticism made in th is House tried  
to create a hiatus between the P arlia-
m ent and the people. They w anted 
to ring down a curtain between the 
people s representatives and. the 
people so that what was done here 
would not reach the people. All the 
cherished principles were repudiated 
w ith a vengeance to consolidate the 
position of an individual and a family. 
All norms of a democratic way of 
life were polluted in tfiis country to



bolster up a make-believe situation to 
justify  their perversion, namely, the 
so-called emergency. They repudiat-
ed Jaw aharla l Nehru when they took 
away the freedom of the press and 
brought forw ard the most Draconian 
preventive detention law in thi3 
country. No wonder they repudiated 
Feroze Gandhi by nullifying his 
greatest contribution towards the 
development of parliam entary demo-
cracy in this country and sustenance 
of the freedom of speech. When the 
Bill was considered in this House in 
1956, the then Law Minister, 
Mr. Pataskar, said:

“I think this ia very good Bill 
w ith a very good objective, i com-
mend the effort of my friend, Shri 
Feroze Gandhi, who has so ably put 
forward the Bill of such an im -
portant nature. I commend this 
to the acceptance of this House and 
I really appreciate the efforts he 
has put into a very right and im -
portant Bill.”

That support which was given to 
Feroze G andhis Bill was withdrawn, 
not surprisingly because the Congress 
of 1976 was much different from r.he 
Congress of 1956. T h ey  had strayed 
from the path of democratic process 
and devalued all norm '3 of democratic 
life in this country. One thing we 
used to hear so m any times during 
the last House was that the Parlia-
ment was supreme. Parliam entary 
supremacy was sought to be made 
clear by the way they were exer-
cising the powers which the people 
had given to them. They justified all 
the Draconian laws on the basis of
the ‘massive mandate* which they
always reminded us during the last 
House, they had received. But how 
they misused the powers which they
had received from the people! This
Parliam ent was made a rubber-stam p 
Parliam ent, I repeat. They came back 
to the House in 1J971 with the slogan 
of ‘garibi hatao\ The first thing they 
removed in 1971 was the personal 
liberty  of this country by passing that
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black law called MISA. The Parlia-
m ent became their hand-m aid. A ll 
sorts of Draconian laws like th e  
Election Law Amendment Act, 42nd ' 
Constitution Amendment, A dditional' 

Emoluments Act, P ress Laws etc* 
were put in the Ninth Schedule, 
knowing that they were unconstitu-
tional and would be struck down if 
challenged before the courts. This 
was all done in the name of m ain-
tain in g parliam entary supremacy in 
this country! Parliam entary supre-
macy according to them  was th e  
supremacy of an individual whose 
election must be upheld at all costs! 
When everything was sought to be 
done in the name of the people, -they 
leally  hoodwinked the people because 
the people were their real target. 
The people lost their freedom and 
liberty. The people’s representatives 
lost their freedom to speak. That 
was the way they gave lip sympathy 
to the concept of parliam entary 
supremacy. Today we have seen the 
Leader of the Opposition who has 
said openly that they will oppose the 
Constitution (Amendment) Bill which 
ha? been introduced in the House 
today. They want to perpetuate their 
illegal rule in different States by 
extending the mandate which the 
people had given them in 1971. From 
five years, they have raised it to six 
years. Now, they are afraid of facing 
the people. Today, they w ant to take 
shelter under that illegal, unconsti-
tutional bill which was bulldozed
through this House taking the ad-
vantage of people like Mr. Vayalar 
Ravi, our good friend, who is now 
talking so much eloquently about the 
freedom of the press and the Feroze 
Gandhi Act. The only thing they
have not explained is that why they
have shown cowardice during that 
period. If they had any sen se  of
loyalty to the C on stitu tio n  and any 
sense of loyalty t 0 the people who 
had elected them, they would have 
opposed that. They had lost their
sense and they had lost their cons-
cience to a person who had acted as 
a political m arauder in this country 
during the last 20 months.

1899 (S A K A ) (Protection of 8S
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Feroze Gandhi w hile piloting the 
B ill had said th a t the people have a 
righ t to know w hat their chosen 
representatives say and do. The 
people of the country have the m ini-
m um  right to know w hat their rep re-
sentative'.? are doing, w hether they 
are justifying the confidence reposed 
in them , w hether they are putting 
fo rth  before the Governm ent the real 
issues before the country and 
w hether their hopes and aspirations 
are reflected through their represen-
tatives or not. That dialogue was 
stopped and that source of inform a-
tion was dried up by the previous 
Governm ent which have no courage 
to face the people now. They rep u -
diated Jaw aharla l Nehru; to them  
Foroze Gandhi was much lesser a 
man. The public conduct o * every 
p ub’ic man in a m atter of public con-
cern. Therefore, we are accounta-
ble to the people and how do we 
m ake the people know except through 
new spapers and mass media?

One thing ought to be rem em bered 
that the Feroze Gandhi Act did not 
give im munity or unw arranted liberty 
to the press. There has been com-
plete misapprehension when they say 
tha t by this Act the press people are 
getting complete im munity; they are 
getting a free licence to print w h a t -
ever they like, this is absolutely m is-
leading. The statute only extended to 
publishers of parliam entary proceed-
ings a qualified privilege and not an 
absolute privilege. The report must 
be substantially true and publication 
must be for the public good and made 
w ithout malice. To claim im munity a 
report must satisfy all these three 
tests which have been laid in the law. 
But see the anomaly that was creat-
ed. Under Article 105(2) of the 
Constitution what we say in this 
House is our privilege but w hat we 
say, if that is published, is not a pri- * 
vilege. Therefore, what was the neces-
sary corollary of 105(2) of the Consti-
tution, nanely , immunity given to 

Members of the House, was not being

extended in  a practical sense to m ake 
it effective privilege and effective 
im munity.

During the last debate, Shri Shukla, 
guilty of dishonourable conduct tried  
to justify  tha t draconian law, the 
repealing Act by saying: “This Bill is 
m eant to uphold the honour of this 
House and the honour of the Mem-
bers of this House and also the 
honour of the citizens of the country 
by removing unw arranted im -
m unity and privilege given to editors, 
printers, publishers of newspapers 
who can malign you in any m anner 
they like.” Persons guilty of dis-
honourable conduct who had pervert-
ed all notions of honour in this 
country w ere talking of the honour 
of the citizens and honour of the 
Members of thi's House. The im m unity 
was not necessary for the P're3s or 
the Members as such, W hat they 
wanted was an immunity from the 
exposure of the misdeeds of the last 
Governm ent and its Ministers. They 
wanted that those thing should not 
go to the people and reach the people. 
The im munity was sought for cor-
rupt, inefficient and sycophant Min-
isters and the Queen Empress. 
That was the im munity which they 
wanted. They deliberately misled 
and gave a wrong and misleading 
picture to the people of this country 
and bulldozed that black law through 
this House, w ith the active support oc 
friends like Mr. Vayalar Ravi. This 
is a House of the people. We are here 
because of the people. We cannot 
operate in isolation, cut away from 
the people. We are thought to be the 
people’s mouth-piece, w hether Mr. 
Lakkappa likes it or not. By gagging 
the proper publication of the parlia-
m entary  proceeding, the previous 
government really gagged the people 
of this country. The dialogue was 
lost. That is why we feel that the 
present repealing bill which has been 
brought to revive the Feroze G a n d h i  
Act is a very welcome bill. And we 
always knew, we believe and we have 
found that generally, the Press in this



country has behaved w ith responsibi-
lity. Mr. Ravi has not been able to ' 
point out, nor the Members on the 
other side have been able to point 
out, bny act or any publication which 
was protected as a result of the Feroze 
Gandhi Act. The laws of this country 
are sufficient to deal with any erring 
journals or any erring reporter. Cer-
tainly, such draconian laws are not 
necessary to deal with the publication 
of th a t kind. I support the bill. I 
only wish that the support from the 
other side was a sincere one. For the 
time being, they have realized that it 
is necessary to support this repealing 
bill. ^ B u t the performance today of 
the Leader of the Opposition shows 
that they have not changed very 

kmuch. They are out to declare a 
w ar 0n the people .

MR. DEPUTY-SPE AKER: There
is no time allowed for this Bill, I 
suppose we have to finish this Bili to -
day. There are 4 Bills, 2 Resolutions 
and 2 Discussions. 1 do not see how 
we can go through all of them, with 
people going on sending chits that 
they want to speak, i have received 
at least a dozen names, apart 
from tho'se submitted by the Whips. I 
think we can fix a time for this Bill.

SHRI K. RAGHU RAMAIAH (Gun-
tu r): You can fix any time; we will
cooperate. But we are not sitting 
beyond 6 p.m.

MR. DEPUT Y-SPE AKER: It is up
to the House. Shall we fix a time for 
this bill? We have already spent 40 
minutes on this.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): I think we should 
complete this by 'A p.m.

SHRI SOUGATA ROY (Barrack- 
pore): Yesterday we from the Oppo-
sition raised a demand that the bill be 
passed yesterday itself. The Minister 
of information and Broadcasting then 
was particular that the discussion may 
be continued, so that the Opposition 
party can be castigated.
184 LSr-4.
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fiHRi L. K. ADVANI: I said so yes-
terday, because some M embers were 
insisting that they would speak.

MR. DEPUTY SPEAKER: Now I
feel that with chits coming from  so 
many Members that they would like 
to speak, it will be difficult. I th ink 
we can conclude at 3-30 p.m.

SHRI C. M. STEPHEN (Idukki): 
Mr. Deputy-Speaker, H I am joining 
in this debate, it is purely to put in 
focus certain im portant aspects con-
cerning parliam entary proceedings. It 
appears there is a f i l in g ,  or there is 
an impression, that conventionally it 
has been a part of the privilege of 
the House of Commons, or of this 
Parliam ent, that the publication of 
whatever has taken place in P arlia-
ment has immunity. 1 would like 
to emphasize for whatever purpose it 
be that that is not the case. If you 
go through the history of the develop-
ment of privilege and the publication 
of parliam entary proceedings, you 
will find that in the initial stages, 
coming up to the beginning of the 20th  
century, the early part of the 20th 
century, the stand of the House of 
Commons has always been that the 
publication of the speeches and the 
proceedings of the House is a breach 
o r privilege, not the non-publication. 
The House of Commons has been re -
peatedly passing resolution forbidding 
the publication and w arning that the 
publication of the proceedings would 
be a breach of privilege. It was only 
in 1909 by an Act of Parliam ent the 
position wa6 changed... (Interruptions) 
What I am saying is a historical fact 
which Shri Advani ig corroborating.
It is only later, finding that this pro-
hibition of the publication of parlia-
m entary proceedings will not be in 
the interest of the public good, may 
be, that the Parliam ent came out with 
an Act, perm itting its publication, 
apart from the further law which pro-
tected such publication. What I am 
saying is. from the parliamentary 
point of view, the Mother of Parlia-
ment has been taking this view for
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[Shri C. M. Stephen]
several years, may be for reasons ob-
taining at that time, tha t the publica-
tion of proceedings is not a privilege. 
Anyway, that was the old position 
which has no relevance today, when 
the publication is freely allowed, it is 
even televised. So, we have now come 
to th a t particular stage. W hat I am 
saying is the old story. I am only 
saying tha t let us not get away w ith 
the idea that it is an elem entary p rin -
ciple. It is one thing that is good 
and it is another thing w hether it is 
a m atter of privilege. I am only 
saying that it is not a part of the p a r-
liam entary privilege that the proceed-
ing's be published. It m a y  be that 
from  the point of view of the common 
good it m ust be published; may. or 
may not be, opinions can differ.

Now, coming to this Bill, it seeks 
to protect certain things which p re-
viously, had it not been for this Bill, 
would be actionable. Let us see 
w hat exactly is that area w here this 
protection is required. It comes under 
the law of libel, slander and all that, 
it comes under the law of defamation. 
W hat exactly is that category of things 
which need special protection?
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Let us look to the penal law, the 
Penal Code. W hat are the items o* 
defamation? Section 499 is there. 
There are many sections and some ex-
ceptions have also been mentioned. 

For instance, it is not a defamation to 
im pute anything which is true concer-
ning any person, if it be for the pub-
lic good. Now the Bill before us 
says that even if it is not true, w hat-
ever it be, it can have protection only 
if it is for public good; not otherwise. 
Even if you pass this Bill, not any 
publication gets protection; you get 
protection only if it is for public 
good. So, the first exception is that 
it must be true and it must be for pub-
lic good, in which case it is no defa-
mation. The second exception is 
that it is no defamation to express in

good faith any opinion w hatever 
about a public servant, in his conduct 
as a public servant. You can attack 
any public servant. It need not nece-
s sa r ily  be true, it will still not be de-
famatory. For the publication of that 
no special protection is necessary. 
Thirdly, it is not defam ation to ex-
press in good faith any opinion w hat-
ever in the conduct of any person 
touching any public question. There-
fore, so far as a public servant is con-
cerned, you can criticise him and no 
special protection is necessary. i t  is 
not defamatory, even if your criticism 
happens to be untrue. So fa r as a 
non-public servant is concerned, you 
can criticise him on his behaviour 
w ith  respect to public questions. There 
also it is not defamation. It may be ' 
defam atory in the literal sense, but 
not in the legal sense, and no special 
protection is necessary.

Again, according to section 499, you 
can criticise a public judgm ent, it is 
not defamatory.

So, w hat e x a c t ly  is the class of cas-
es which needs special protection? 
This is the point that I want to em -
phasize, to which I w ant to draw  the 
attention of the House.

The class of cases which needs spe-
cial protection is not attack against a 
public servant, is not attack on a poli-
tician on a question of public im port-
ance, but on a person w ho does not 
come under any of these classes, an 
unfortunate fellow against whom you 
may be making some statement. If 
that statem ent is true then also it is 
protected. If it is untrue, then alone 
special protection becomes necessary.

Therefore, the point is; is it to be a 
part of the privilege of this House 
that you attack a private citizen who 
has nothing to do w ith public conduct, 1 
who is not a public servant at all and 
attack him with allegations which are 
untrue, which are proved to be un-
true, and you carry on that attack?
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SHRl S. KUNDU: Who proved it?

SHRI C. M. STEPHEN: Which is
substantially untrue, if it is true, you 
arfe safe, it is not defamatory. If it is 
untrue, then alone it becomes defa-
m atory.

SHRI S. KUNDU: It cannot be.

SHRI C. M. STEPHEN: If the
attack is against a non-politician, a 
non-public man, if the attack is 
against, a non-Government servant, 
non-public servant, if the attack is 
against a private individual and the 
allegation is not true, then the publi-
cation becomes actionable, coming 
within the definition of section 499. 
That alone needs protection.

The simple question I am putting 
before the House is; is that sort of alle-
gation to be encouraged? I would 
beseech Mr. Advani to point out a 
case other than that which i have 
mentioned for the publication of which 
special protection is necessary. This 
is the only case as far as my inform a-
tion goes.

Therefore, because there is a P arlia-
m ent here, because we have immunity 
here, you can make an attack, nobody 
stands in the way, and that can go 
into the publication of this Parliam ent, 
but if it goes in t0 the newspapers, 
w hat is the protection of that indivi-
dual? That individual has absolutely 
no protection, there is no action which 
he can  take. Is that the state of 
affairs to be permitted? Is that to be 
encouraged? Is that contributory to 
the common weal? That is the simple 
question that I am putting forward.
I am inviting your attention to rule- 
353 of our Rules of Procedure.

“No allegation of a defamatory or 
incrim inatory nature shall be made 
by a member against any person 
unless the member has given pre-
vious intimation to the Speaker and 
also to the Minister concerned so 
that the Minister may be able to 
m ake an investigation into the m at-
te r for the purpose of a reply.”

93 Parliamentary CHAITRA 17,
Proceedings

In my experience, and I hope I ' 
will be sustained by the o ther Mem-
bers of this House this provision is 
as good as dead. If you want to
make an attack against a non-entity  
who does not come under the catego-
ries I have mentioned, the rule says 
that you should give notice to the 
Speaker and the M inister concerned 
about the allegation that you are go-
ing to make about that non-entity. 
What is the investigation that the 
M inister is going to make, how is lie 
interested in replying to it, how is 
the individual to be protected? The 
only protection is the Petitions Com-
mittee. The Committee investigates, 
the thing is filed, nobody cares to 
publish it because it is after a year 
or so, and no further proceedings are 
available to us. When we Pas? this 
Bill, I want to urge the feelings of a 
large num ber of people who may 
come in for malignment. We are 542 
Members here. How many of us 
are indulging in that sort of thing?
I can point out one or two; not more 
than that, who are specialising in this 
sort of blackmail and you w ant to 
give him protection. You are not 
concerned about the common man, 
the public man, the public concern 
maligned on the Floor of this House 
and that malignment campaign getting 
round with the result that that man is 
‘m urdered’ in the public. What I 
wish to emphasise is that you pass 
this Bill in all good faith, but I do 
not understand what public interest 
is served.
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You should take care about other 
cases also. You should think of cer-
tain provisions to protect the other 
persons also, and if necessary, the 
Rules of Procedure may be amended. 
If a petition comes before the Com-
mittee on Petitions, that m atter may 
be published and that may get m uch  
publication than the previous one. 
Let us protect the common man and 
the simple man of this country who 
is now being brought under malign-
ment campaign for no fault of his 
own. For another purpose, prima
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[Shri C. M. Stephen]
facie, there isi nothing objectionable 
thing about this Bill. But, according 
to me, this is a m ischief that can 
creep in against him behind the cover 
for which some protective measures 
are called for.
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SH R I C. K. O H A N D R A P PA N
(C an n a n o rc ) : I rise  to  su p p o rt th is
Kill. Im m e d ia te ly  a f te r  E m e rg e n cy  
w as d ec la red , the  G o v ern m en t had  
b ro u g h t fo rw ard  tw o  obnox ious Bills. 
O ne w as th e  rep ea l of th e  F eroze  
G an d h i Act and  th e  o th e r  w as th e  
P re v e n tio n  of p u b lica tio n  of O b jec-
tio n a b le  M a tte r  Act. A t th a t tim e also 
we m ade  it c lea r th a t ou r P a r ty  w as 
opposed to th is m e asu re  and  w e m ade  
it c lea r because of th e  very  fac t th a t 
in a dem ocracy  th e  fu n c tio n in g  of 
P a r lia m e n t should  not be k ep t a se c re t 
from  th e  people. T he peop le  shou ld  
com e to know  w h at is h a p p e n in g  in  
P a r lia m e n t and  th e  P re ss  shou ld  be 
i'b le  to rep o rt w ith o u t fea r w h a t a re  
th e  dem ands voiced by th e  re p re se n -
ta tiv e s  of th e  people in  P a r lia m e n t. 
W e feel that th is  A ct p re v e n te d  th e  
P ress  from  d isch arg in g  its re sp o n s ib i-
lity .

Now, it w as s ta te d  by m y Hon. 
frien d  S h ri S tep h en  th a t  even  in th e  
B ritish  P a rlia m e n t, in th e  an c ie n t days, 
re p o r tin g  of P a r lia m e n ta ry  p ro ce ed -
ings w as considered  to  be a m a tte r  of 
b reach  of privilege. In those days 
p e rh a p s  dem ocracy  as w e u n d e rs ta n d  
it to d ay  w as no t ex is tin g . T oday, if 
the  rep re se n ta tiv e s  of th e  peop le  w ho 
are  elected to  P a r lia m e n t com e h ere  
and  m isbehave , th e n  I am  su re  th a t  
th e  g re a te s t g u a ra n te e  is th a t  th e  
peop le  w ill n o t e lec t th e m  ag a in  b ill
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send them  back to Parliam ent. So, if 
the representatives of the people are 
unw orthy of becoming representatives 
of the people, th a t fact should also be 
reported to the people—th at there are 
certain  M embers 'behaving in a m an-
ner which is not w orthy of the posi-
tion they are enjoying.

While supporting this Bill I would 
like to  m ake one thing clear, that in 
a democratic system  it is absolutely 
essential tha t the people should know 
what is happening in the Parliam ent 
and the Press should be able to con-
vey this inform ation to the people. 
That was prevented when the former 
Governm ent repealed the Feroze 
Gandhi Act. Today, I m ust say that 
if the Congress is forced to sit in the 
Opposition, one of the greatest contri-
butory factors is these two Bills: be-
cause, in the name of protecting the 
dignity of Parliam ent and in the name 
of protecting the dignity of Members 
of Parliam ent, what was done was to 
keep the country in darkness as to 
w hat was happening in the P arlia -
ment. This was not a thing which 
was expected when Emergency was 
declared. While misusing the powers 
bestowed under the Emergency, with 
a kind of arrogans, they tried  to a r-
rogate themselves to a position of 
being protected from everything. The 
people rejected this and that rejection 
should come as a lesson to those who 
are in power and those who are in the 
Opposition. In this country our people 
are m ature enough to understand how 
the Parliam ent should function in a 
democratic set-up and what should be 
the responsibility of the Members of 
Parliam ent. This Bill, in my opinion 
offers a proper balance so that the re-
presentatives of the people who come 
to this House will speak freely w hat-
ever opinions they would like to voice 
in this Parliam ent on behalf of the 
people while the Press will be free 
crom fear in reporting it. That is the 
greatest contribution of this Bill. The 
press will be free from fear to report 

back to the  people that this is w hat
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their representatives are doing in P a r-
liament.

Mr. Stephen was saying tha t there 
are other laws by which the freedom  
of the press could be protected. They 
are not enough. In a democracy, if 
the press has to report and then all 
the time they have to keep themselves 
under fear w hether there will be a 
defam ation case, I do not think that 
the press will be able to discharge its 
duties. This was exactly the argu-
m ent the Member was advancing 
when the Bill was introduced during 
Emergency; this was exactly the 
defence put forw ard by the then Min-
ister, Shri V. C. Shukla, that the press 
could report and then face the pro-
ceedings in the court if they violated 
the law of the land. That should not 
be the case of the press in a demo-
cracy. That is why, we support this 
Bill. This is the greatest guarantee 
that what we are doing in this House 
will be reported to the people fear-
lessly by the press.

A nother point I would like to make 
in this connection is this. Now the 
press will be free—after we have 
enacted this legislation. I do not 
know w hether it is a fact, but I hear 
from some pressmen that the Lok 
Sabha Secretariat is often imposing 
several restrictions on the press when 
they are reporting m atters about the 
proceedings of the House. I request 
the hon. Minister to look into that, 
because,, that would be some kind of 
a harassm ent of the press. If it is 
not true, he may make it c le a r . ..  .

MR. DEPUTY-SPEAKER; As far as 
the Lok Sabha Secretariat is concer-
ned, it is for the Speaker to look into 
it.

SHRI C. K. CHANDRAPPAN: You 
may kindly look into it, Sir. It is not 
that I am m aking a complaint, bu t if 
such a thing is happening, it will not 
help fair reporting of the proceedings 
of the House.
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MR. DEPUTY-SPEAKER: I do not 
think there are any restrictions.

SHRI C. K. CHANDRAPPAN: W ith 
the^e words, I would like to support 
this Bill. I once again extend my con-
gratulations to the hon. Minister, Shri 
L. K. Advani, for having brought for-
w ard this Bill.

PROF P. G. MAVALANKAR 
(G andhinagar): Mr. Deputy-Speaker, 
Sir, I wish to congratulate the hon. 
Minister doubly; I had done it yester-
day and I wish to do so today also 
with great pleasure, and in doing so, 
may I take the opportunity to pay my 
tribu te to late Shri Feroze Gandhi for 
the m anner in which he fought for 
this right of the press which is really 
the right of Parliam ent, because we 
sitting in this House have a right to 
reach our voters, and we reach the 
voters only through the press. It was 
late Shri Feroze Gandhi who, with 
his very characteristic outlook of 
independence and his characteristic 
sense of understanding of democracy 
at the grass-root level and at the 
national level, was responsible for 
bringing the original Bill in 1956, and 
I must pay my tribute to him once 
again. I had the privilege of knowing 
him closely, and I am sure, his spirit 
and soul will rejoice on our having 
brought this measure back on the 
S tatute Book.

The great tragedy was that the pre-
vious Government brought their Bill 
and got it rushed through in such a 
mad hurry  that, although some of us 
on this side of the House, i.e. the On- 
position, opposed it, they were not 
mindful of any opposition; they were 
completely drowned, I wou^d say, in 
the arrogance of power; they were 
more than drunken in that mentality 
of absolute power. Their Bill meant 
a kind of barrier between Parliam ent 
and the people, because the press was 
being gagged; it was an unbearable, 
unpardonable and unjustifiable wrong.
I am glad that that wrong has now
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been righted b y  the present M inister 
of Inform ation and Broadcasting.

The word 'Parliam ent' has come 
from parley which means ‘to ta lk \ I 
remember,, the late Deputy Prim e 
M inister of Britain, H erbert Morrison, 
—under the Labour Governm ent of 
Prim e M inister Clement Attlee—once 
described the British Parliam ent as a 
talking shop, not in the sence that we 
talk shop here. We do not just ta lk  
shop; we talk here business, meaning 
people’s interests and welfare,, so that 
the business goes back to the people, 
and people bring their own business 
back to us which we bring to the 
notice of the Government. We talk  
here so that it is reported there in the 
homes and huts of the countless 
people of our country, and that work 
is done through the press media. We 
are the spokesmen, we are the va - 
chaspatis, of our voters,, of our masters, 
and if what the vachaspatis or the 
spokesmen talk here is not reported 
back to the masters in their huts and 
homes, then what is the point in hav-
ing this sovereign Parliament?

I would conclude by saying that the 
Members of Parliam ent and their 
constituencies, and the Members of 
Parliam ent and our country, can be 
combined only by a process of com-
munication and contact and this com-
munication and contact between the 
rulers and the ruled is possible only 
if full and continuous courtesy and 
consideration are extended to the 
citizens of our Republic,, who are both 
our voters and masters.

Lastly, I cannot resist the tem pta-
tion of paying tribute to many of those 
journals, both underground and on the 
surface, which carried the message of 
several of us in Parliam ent, even 
though it was a truncated Parliament,, 
even though it was a subservient 
Parliam ent, to the people. Some of 
us, may I say in all humility, had the 
privilege even in that kind of Parlia-
ment to say things fearlessly,, w ith-
out any fear or favour, openly and 
fully, and our message was sent out
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during those blackest, most difficult 
and dangerous days of the long period 
of emergency of 19 months. At that 
time, the mass media for us were 
absent and silent, and this job was 
done continuously and well by the in -
visible and visible media of persons 
and certain journals. People were fed 
by the open and underground journals 
which were kept vigorously alive. I 
m entioned some papers yesterday and 
I would like to m ention today a few 
more, like The Statesman  from Delhi 
and Calcutta, Mainstream Weekly , 
Freedom First, edited by our old 
friend and colleague Shri Minoo 
Masani,. Janata Weekly  from Bombay, 
edited by, another of our old and 
esteemed colleagues, Shri N. G. Goray, 
and G ujarati papers like Bhumiputra , 
Nirikshak  and Prabudhha Jeevan9 and 
in M arathi the Manus w eek ly , Rurta- 
vya , an occasional miscellany and 
m any others, which carried on the 
work of reporting Parliam entary 
speeches in spite of the repeal of the 
Feroze Gandhi Act. I w ant to pay 
my tribu te to all these underground 
and surface agencies and journals who 
did such a good job.

Sir, we would be very happy as 
long as this country and this House 
has the guarantee that the debate con-
tinues in Parliam ent and outside. 
When I say this,. I am reminded of a 
BBC program me under the title 
“Debate Continues’’! Perhaps, Shri 
Advani could do something on those 
lines. Years ago, I remem ber listening 
regularly to that programme, Princess 
Indira of K apurthala giving an ac-
count of what happened in the House 
of Commons and the House of Lords 
back to British people and the w orld 
at large through th e overseas service 
of BBC. A debate should continue in 
the Parliam ent as also through the 
press media outside Parliam ent.

We are grateful to Shri Advani and 
the present Janata Government, who 
have sought a repeal of the bad Act 
and have brought in this Bill to revive 
the Feroze Gandhi Act. I wish to
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congratulate Shri Advani once again 
for that.

SHRI SOUGATA ROY (B arrack- 
pore): Mr. Deputy-Speaker, Sir, as
Yesterday, today also I rise not in 
opposition of the Bill. As we have 
said a num ber of times from this side, 
our job is not to defend the inde-
fensible. Our leader,. Shri Chavan has 
adm itted that the verdict of the people 
against the Congress was due to some 
excesses committed during Emergency. 
We shall not, therefore, speak about 
that. The hon. members from the ru l-
ing party  in these few days of P arlia -
ment session have spoken ad nauseum  
about their bravado and courage d u r-
ing Emergency. There is no need to 
go back to all those things; let us 
think together constructively of a new 
India, in which we will have better 
future for all the citizens. I am very 
glad that today in this House wg have 
heard such eulogising rem arks about 
Shri Feroze Gandhi and Unlay Shri 
Advani by this enactm ent is going to 
put again into operation the Feroze 
Gandhi Act. That Act was, in fact,, a 
gi eat Act in order to defend the fourth 
Estate of democracy, namely the press. 
That will also complete th e  privileges 
of Parliam ent given under Article 105
(2) of the Constitution. I do not 
know w hether it is out of real res-
pect for Shri Feroze Gandhi or in an 
effort to denigrate his spouse, Shiim ati 
Indira Gandhi, our former Prim e Min-
ister that all this eulogy has been 
placed here. But the relation of the 
ruling benches to Feroze Gandhi dots 
not end with again putting into opera-
tion the Feroze Gandhi Act. If I 
remem ber right,, it w as in this House 
that Shri Feroze Gandhi made an im -
passioned appeal for an inquiry into 
the M undhra affair and on his appeal, 
the Chagla Commission was appoint-
ed and among the various persons 
which that Chagla Commission named 
was Mr. H. M. Patel, the present 
Finance Minister and here, the present 
Government relates itself to Fero'ze 
Gandhi in various ways, not only in 
the Press Act but also w ith regard to 
his efforts to unveil the M undhra 
m ystery.

(Protection of 104
Publication) Bill
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I have just heard Mr. C hatterjee 
also, our em inent colleague from 
Bengal, doyen of Bengal lawyers and 
son of one of the topmost lawyers in 
the country, speak about Shri Feroze 
(jrandhi. I think his M arxist colleagues 
will not agree with every thing he has 
said. Possi'bly they will say that he 
has not properly declassed himself 
and that is why he went out so much 
to praise the Congress in i 956. If 
Mr. Somnath C hatterjee will take the 
care of going into what the M arxists 
used to say in 1956 about Pandit 
Jaw aharlal Nehru, I think he would 
have said differently from what he 
has said to-day. But I will not go 
into what the M arxists said in 19f(J 
about Jaw aharlal Nehru. But what 
I want to remind Mr. Chatterjee is 
that he has so eloquently spoken about 
the responsibility of the Press in this 
country. If my memory serves rre 
right, in 1969 when the United Front 
Governm ent was in power in West 
Bengal and Mr. Jyoti Bosu of Mr. 
C hatterjee’s Party  was the Home 
Minister, crowds of CPM Youth or-
ganisation went and ransacked the 
Ananda Bazar Patrika's office and 
then they offered no apologies for 
what was done at that time. It is 
good that Mr. C hatterjee’s attitude 
towards the Press and the Patrikas 
has changed in the meantime. . . . 
(Interricptions).

You attacked Ananda Bazar Paf- 
rika's office. Don’t forget. You aio 
talking about democracy. Mr. Som-
nath Chatterjee is talking about d e -
mocracy. He is speaking so eloquent-
ly about releasing the Naxalite pri-
soners. If my memory serves me 
right, Mr. Jyoti Bosu, the then CPM 
Home Minister of West Bengal, sent 
the Eastern Frontier Rifles to Gobi- 
ballabhpur and De*bra to quell the 
Naxalites’ revolt there. And, to-day, 
su dden ly  they have become democra-
tic and are speaking in euology of the 
democratic processes. If this great 
country has succeeded in making the 
M arxists democratic, once again w e 
bow our heads to this great country.

It is not so much due to Som nath 
Babu’s great flexibility and m alleabi-
lity but due to the pressurising effect' 
of the great democratic people of ihis 
country that this has been done.

I again submit, as I said Yesterday, 
this Bill like the Yesterday’s Bill was 
a corollary of the emergency and when 
the emergency has t>een lifted,, this 
Bill should be repealed along with 
that and, besides, there is no necessity 
of this Bill to-day because all the 
members in fear of whom this law 
had to be enacted, are all sitting on 
the ruling benches. If my memory 
serves me right, I was not a member of 
Parliam ent at that time. You were in 
the Rajya Sabha at that time. How 
many times did it happen that you 
found Mr. Raj Narain lying cn the 
floor of the Rajya Sabha and being 
carried 'by the Marshals of the House 
outside? How many times did it 
happen that here in the Lok^ Sabha 
the proceedings were interrupted by 
Mr. Jyotirm oy Bosu, such an eloquent 
supporter of the ruling benches and 
Mr. Madhu Limaye who is such an 
eloquent .supporter of the ruling 
benches? For three months the ses-
sion of Parliam ent could not rjo on on 
a single scandal of Rs. 70,000. You 
know yourself one day’s session of 
Parliam ent costs the State Exchequer 
more than Rs. 1 lakh and fo” three 
months it was held up because they 
wanted to ’find out about some 
scan dals. If the Congress Opposition 
which is bigger than what the Opposi-
tion was at that time takes tho same 
attitude, what will happen? I am 
Younger than either Shri Madhu 
Limaye or Shri Jyotirm oy Bosu. If I 
use my lung power at the sam? levei, 
the Government cannot go on. AH 
legislative business will come to a stop. 
Even on the floor of the House if 1 
make vituperative things against the 
Minister, if I find out skeleton from 
the cover of every Minister,, what will 
happen?

While I support the Bill, I want to 
remind the Members that it should 
be the effort of all of us w hether in
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the ruling party  or in the Opposition 
to enhance the honour and the  dignity 
of this august House which is the 
true  representative of the people of 
this great country. It is in this 
channel that our efforts nhould 'be 
directed.

For the last two days I have been 
hearing too much about the BBC and 
the praise of the American Press. I 
beg of every m em ber w ith folded 
hands, let us not model the White 
Hall or the White House democracy. 
Ours is a poor country, but country 
w ith a great past and w ith a great 
heritage. Let us not im itate the 
W hite Hall democracy which Pi of. 
M avalankar or Mr. Subramaniam 
Swamy or anybody of the ruling 
benches w ant to emulate. Let us 
build up Indian model of democracy 
w ith our great tradition of tolerance, 
w ith great tradition of listening to 
o ther people and have respect for the 
feelings of other persons. W hatever 
has happened in the p a s t..........  (In -
terruptions) . . .

Mr. Kundu,, I was not there. Let 
us bring a good future.

SHRI S. KUNDU: The wounds are 
still raw. (Interruptions)

MR. DEPUTY-SPEAKER: Please
take your seat now. This is not the 
way to interrupt. I have been hearing 
60 many interruptions. But this is 
not the way to interrupt. (Interrup-
tions).

SHRI SOUGATA ROY: In all hum i-
lity I may say that it is good that the 
ban on the press has been lifted and 
that the press can publish anything 
that will be spoken in the Parliam ent. 
But, as I said yesterday, there is no 
real freedom possible under capita-
lism. If I speak today against some 
owner, some business m agnate who 
happens to give advertisem ents s ta t-
ing facts to big newspapers, it w ill not 
be printed in the paper. I spoke the 
other day on the floor of this House

about the need to nationalise all ju te  
mills, none of the papers prin ted  it. 
The reason is simple. It is because 
the big monopoly house papers get 
advertisem ent from big ju te  m ill ow-
ners. Not only that, the ju te  mill 
owners them selves are the owners of 
the press and publications.

While I support the Bill, I will again 
implore Shri Advani to think over 
this m atter. There will be no real 
freedom of the press unless you diffuse 
the ownership of the press, unless 
th e w orking journalists have a share 
in the ownership 0f the press, unless 
real socialist ownership takes part in 
the press and the Press is freed out 
of the clutches of the new jute mill 
owners, landlords and monopolists in 
this country.

SHRI S. KUNDU: When shall I get 
the chance to speak?

MR. DEPUTY-SPEAKER; Mr.
Kundu, I must remind you now. You 
m ust give your name 'to the whip. I 
have called all the persons whose 
names were given. About others, if 
time permitted, I could have called.

SHRI S. KUNDU: We have to take 
all the whips, including your whip.

The point I am urging is that at 
about 3 O’clock, you said it will con-
clude at 15.40 and you will give each 
speaker not more than five minutes.

But the speaker who just concluded 
his speech, spoke for more than 11 
m inutes or 12 minutes. We are w ait-
ing and some speaker whose name 
is not in the list has been called.

MR. DEPUTY-SPEAKER; You must 
know there are very few speakers 
from the Congress benches and the 
time consumed by the entire Cong-
ress benches is less.

SHRI S. KUNDU: You have your 
discretion. I am not disputing your 
discretion. But the discretion should 
always be judicious.

(Protection of i 08
Publication) Bill



MR. DEPUTY-SPEAKER: I have
been very judicious, Mr. Kundu. Just 
because you could not get a chance,
I cannot help. I have been very jud i-
cious. I have tried to accommodate 
as ipany groups as possible and I have 
tried  to accommodate as many spea-
kers from the Jan ta Parly as possible. 
So, you should have no complaint on 
that account.

THE MINISTER OF INFORMATION 
AND BROADCASTING^ (SHRI L. K. 
ADVANI): I deem it a singular good 
fortune that both the legislative mea-
sures that I have had to pilot in this 
session have received unanimous sup-
port from the House. From a m ajo-
rity  of the members the support has 
been enthusiastic and unreserved. But 
by some members—yesterday there

* was one person today perhaps, 
two—there have been some reserva-
tions expressed and 'even though they 
have supported the Bill, they have 
voiced certain misgivings about what 
would happen if the Bill is passed. 
First of all I would like to refer to 
two speeches, one, that of Mr. Stephen 
and the other that of Mr. Songata Rojr. 
While Mr. Stephen said that this kind 
of immunity will work against people 
who are not public servants, not mem-
bers of this House, who are outside 
this House, and it is essentially for 
them that this immunity was sought 
to be given, my friend Mr. Songata 
Roy raised a contrary point and said 
that if he Or any member speaks 
against the ju te  press etc. or against 
capitalists, that is not reported. He 
w as more concerned with seeing what 
he says in the House about non-
members being reported, saying, it 
should not be left to them to report 
or not to report.

15.31 hrs.

[S h r i S. D. P a t i l  in th e  C hair]

I find myself unable to accept these 
arguments s° far a3 this Bill is con-
cerned. It is a simple Bill a9 the 
Statem ent 0f Objects and Reasons in-
dicates. Going through the entire 
debate that took place on the last Bill 
and this one, I am not able to find an
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iota of justification to show how the 
original immunity was in any way 
abused. The allegations which used 
to be made on the floor of the House 
against the Ministers were all publish-
ed. It may be Mr. Madhu Limaye or 
Mr Jyotirm oy Bosu or Mr. Raj 
Narain. They were published. They 
wanted to gee that this should not be 
published. Mr. Songata Roy says that 
this was because during the emergency 
this w as necessary. The same argu-
ment which was made yesterday was 
repeated today also. I would again 
repeat that neither of these Bills had 
anything to do with emergency.

As I said while moving the previous 
Bill. I regard it as the previous Gov-
ernment’s attempt to institutionalise 
the press curbs which could normally 
be imposed only during the emergency. 
It was an attem pt to perpetuate this 
control. If this had continued on th<=i 
statute book the Indian Press would 
have been fettered, the Indian Press 
would have been a shackled press, 
they would never be able to express 
the voice of the people. The other 
Bill that repealed the Feroze Gandhi 
Bill had nothing to do with em er-
gency. During the emergency the 
proceedings of Parliam ent were cen-
sored and blacked-out. This was 
something unheard of in the history 
of democracy. My friend was elo-
quent and objected to references being 
made to BBC and American expe-
rience. I am ready to benefit by the 
experience of everyone. I am proud 
of the fact that India ha3 tried to 
build up a tradition 0f its own. It 
has got a heritage of its own in the 
field of functioning of Parliam entary 
Democracy. But, I am certainly not 
at all proud of it. I feel ashamed 
when I find that during this period of 
th irty  years, there is a period of dark 
and dismal phase that started on 26th 
of June, 1975 and that ended only with 
the installation of th is new Govern-
ment. I cannot think that, that is also 
going to be a part of my Indian demo-
cratic heritage.

I would like to forget it altogether. 
But, if my friends on the opposite

1899 (SA K A ) (Protection of n o
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side, continue to swear by it and con-
tinue to hold that all tha t took place 
during that time was necessary, was 
good, w as beneficial for the country, 
and was beneficial for democracy, 
then, 1 am sorry to say that the rap -
port that I am keen to build up will 
not be built up. We have to move 
away from this dark past; we have to 
forget that and you can help to make 
us forger it. There had been several 
friends on that side who are cons-
cious of it and some are ra ther hesi-
tan t to express freely. But, I would 
appeal to them to be frank and fo rth -
right. So far as Mr. Stephen’s argu-
m ents were concerned, as like yester-
day, they were painfully laboured. He 
himself said that there had been p er-
haps two or three instances. He named 
a couple of names and, lesser instances 
may be found out, where, because of 
the immunity given to the press, non-
m embers have been seriously affected 
and, on the basis of that, you want to 
put the whole press in situation where 
for every single line or word that he 
writes, he has to wait to see if it is 
going to land him in trouble or r.ot? 
Democracy is based upon public 
opinion and the highest forum for the 
ventilation of public opinion is this 
Lok Sabha. The representatives of 
the people are here and the opinion 
expressed here can be regarded in a 
way, as representative public opinion. 
And this has to guide us. And if we 
were to talk amongst ourselves and 
only a few in the press gallery or in the 
visitors’ gallery are to listen to us and 
not the entire world outside, then the 
democracy cannot function in a heal- 
1hy manner. If some of us say: some-
thing wrong, whether on this side or 
that side, I would say that it is the 
right of the people to know what 
w rong do we say. It is only after 
listening to w hat wrong that we say 
that they will be able to judge how 
our representatives here are function-
ing.

Sir, yesterday my esteemed friend, 
Shri M avalankar, reminded me of a 
phrase of Jefferson. He said that 
when Jefferson was once asked w he-
ther, if lie had a choice between a

Publication) Bill
governm ent w ithout a free press and 
a free press without a government, 
what would he choose, he said that he 
would choose the la tte r—a free press 
without Government. I regard it is 
rem arkable. This kind of statem ent 
was made by a person who had been 
the subject of what is known as vilifi-
cation and character assassination of 
the worst kind from the American 
Press. It was his experience when he 
was in Government. When he became 
the president or even before that, ho 
had to face a barrage of criticisms 
and even vilifications from the press. 
Even then he m aintained it because 
he held that, by and large, political 
parties can be of two kinds, broadly 
speaking, one which trusts the people 
and the other that distrusts the 
peopJe.

This Janata  Government that has 
come into being, if I were to identify 
an im portant characteristic of it, is 
this. I would say that the basic cha-
racteristic of this Government will be 
that it starts from the position of 
trust. It trusts the people: it trusts 
every single institution of democracy; 
it trusts the press; it trusts the jud i-
ciary; it trusts the Parliament. You have 
a brief glance at the num ber of laws 
and the constitutional amendments 
that were enacted during the last 
tw enty months by the previous Gov-
ernment. You will find that they 
betrayed distrust of the press. And 
this is one of the Bills that is sought 
to restore now this trust of p a rlia -
ment.

Some of the provisions of the Forty- 
Second (Amendment) Act betrayed 
distrust even of Parliam ent and of the 
judiciary. Almost a series of laws can 
be cited where the judiciary powers 
are sought to be shut out. They 
should not be justiciable. All told, 
they added to our distrust of the 
people as a whole and, I would say 
that, if today, the Congress has been 
rejected or if the Congress has come 
to the present pass, one of the reasons 
wag that the Government in office dis-
trusted  even its own party; even the



Congress Party was distrusted by the 
government in office. So, th is dis-
trust has been the main reason for 
the debacle of the party in opposition 
today which was in government till 
yesterday. So, we start from the 
position of trust. This Bill that 1 have 
commended to you belives that the 
press can be fully trusted to perform  
its role.

Sir, here I would also like to say 
that it is an earnest of our faith that 
we for the first time in the 30 years
started with saying that the Prime
Minister should address the nation
and on the next day the leader of the
Opposition should address the nation. 
This is a measure of our earnest.

Sir, as Mr. M avalankar was pointing 
out, it is not sufficient to pass laws. 
Something more is needed and w hat 
more needed is this kind of trust. Be-
cause of this trust we will be able to 
gradually shed the powers that you 
have accummulated. Look at these 
bills? What do they amount to? They 
amount to entrusting the government 
with lot of power. When we pass 
these laws we are shedding the power 
that has been concentrated in -this gov 
em inent. We think by doing this 
we are strengthening democracy: we
are strengthening the people; we are 
strengthening the Parliament and 
thereby strengthening the govern-
ment. With these words I thank you 
again tor having given unanimous 
support to this Bill.

MR. CHAIRMAN; The question is:
‘•That-the Bill to protect the publi-

cation of reports of proceedings of 
Parliam ent, be taken into considera-
tion ”

The motion was adopted.

MR. CHAIRMAN: Now, we take up 
clause-by-clause consideration of the 
Bill. There are no amendments.

The question is:

“That clauscs 2 to 4 stand part of 
the Bill” .
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The motion was adopted.

Clauses 2 to 4 were added to the Bill.

Clause 1— (Short title, exten t
and Commencement).

MR. CHAIRMAN: Now, I will take 
up clause 1. There is one am endment 
in the name of Shri Samar Guha. He 
is absent. The second amendment is 
in the name of Shri Lakhan Lai 
Kapoor.

( ^ f w )  : ? m -

far ^  —

“Page 1, lines 7 and 8,—
for “25th day of March, 1977” 

substitute “8th day of Decem-
ber, 1975" (?.)

3PT mrCRT ^  & f a
if 25 JTT#, 1 975 ^

fcPF fa m  3R f a  t  $  f a  Stf
•• r  f ? w T ,  1975  % ?rrir f e n  ^rnr i' c »

W  snrfT ^  & f a  9ffT % *TT ?ft»ff 
'S'TT g*TT fT'flU,

$3 "fWr *fr fa*? ffFr,
*ft f tr  jffrr | yq- fatT 5rfa

if 8 for*?7', 1 9 7 5  m  fern *nrr eft

fr^r 3Tf<r it srWr art *t s*rrfarT

|CT f , T̂T JjfaT HTrft |  I #
*nrarTT i  f a  nsfy * 3 fa r '

if 35T qjff jfHT ^rf^TT— it ?  
f t  HTErRW *ft sn?T £ I

ifTT ^ — MIM ^  \3TTl?"YTr
ft* M  f a d  “M il "^16  ̂2 5
1977 T t 8 1 97 5

Mil'll ^lf!H f, I ^fa<T FTTnT ? t^ tt
HHT *ft, f*T f̂ TTT *;tf vft 

% srm f^T Rift §WT £ | ITf ^rr^TT 
^ t  5TTrT t  I * t f t  3ft *!? f  Wf, 
onufsift*  f —  2 5 *n^r
sra it f a  "FT w fu tsp r p r r  fr^
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[«ft 5TT5T fWT *S=frft]

% STF5T ^  sft ^TTWft | f  

7 f"TCr tT^ c^ |d ^ r< +

(|*T % ftnT  t  I f*T fa tr  t  SETTT W 

sTJrfte *#* t t  srnr w  *twt«H ^ to
i

MR. CHAIRMAN: Do you press 
your amendment?

SHRI LAKH AN LAL KAPOOR: I 
seek leave of the House to w ithdraw  
my amendment.

The amendment was, by leave, with-

drawn.

MR. CHAIRMAN: The question i s :

“That clause 1, the Enacting 
Form ula and the Title stand part 
of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and 

the Title were added to the Bill.

SHRI L. K. ADVANI: I beg to
move: j '

“That the Bill be passed.”

MR. CHAIRMAN: The question is:

“That the Bill be passed.”

The motion urns adopted.

5.45 hrs.

STATEMENT RE. ENQUIRIES
AGAINST ‘AVARD’ AND SOME 

OTHER ORGANISATIONS

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN 
SINGH): Sir, on receipt of

7, 1977 ‘A V A R D ' and other 1 1 6
, organisation (St.)

certain complaints, enqui-
ries were initiated by the Income 
Tax D epartm ent against the Associa-
tion of Voluntary Agencies for R ural 
Development, the G andhi Peace 
Foundation and the G andhian Insti-
tu te of Studies, V aranasi. Pending 
completion of these enquiries, instruc-
tions were issued °n 31st July, 1976 
to all S tate Governm ents and Union 
Territory Adm inistrations as well as 
all Ministries and Departm ents of the 
Central Governm ent prohibiting grant 
of any financial assistance to these 
organisations. Although the enqui-
ries have not yet been completed, we 
have received interim  reports from 
the income tax authorities which seem 
to indicate that appropriate action for 
violations of income tax laws can be 
taken under the relevant law and 
there is no need to continue the res-
trictions on financial assistance im -
posed earlier. In view of this posi-
tion, the instructions issued in this 
regard are being w ithdraw n and the 
income tax authorities are being ad-
vised to take such action under law 
as may be found necessary as a result 
of their investigations.

I would add that the interim  reports 
that have been received by Govern-
m ent so far indicate that there was 
no diversion of funds for political 
purposes.

PROF. P. G. MAVALANKAR 
(G andhinagar): I suppose, Chaudhuri 
Charan Singhji was replying to Shri 
Jyotirm oy Bosu’s point raised ea rlie r.

MR. CHAIRMAN: He is making
a suo moto statement. It is not in 
reply to that.
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15.47 hrs.
STATUTORY RESOLUTION RE . 
INCREASING THE EXPORT DUTY 
ON COITEE, GROUNDNUT KER- 

1 NEU GROUNDNUT IN SHELL AND 
CARDAMOM

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M. PATEL): I beg to move 
the following Resolution:—

“That in pursuance of sub-section
(2) of section 8, read with sub-section
(3) of section 7 of the Customs Tariff 
A c t 1975 (51 of 1975), this House ap-
proves the following Notifications of 
the Government of India in the 
D epartm ent of Revenue and Bank-
ing, namely:—

(a) No. G .S .R . 870(E), dated 
the 6th November, 1976, in-
creasing the export duty on 
coffee from Rs. 300 per quin-
tal to Rs. 1300 per quintal,

(b) No. G .S .R . 877(E), dated 
the 13th November, 1976, 
increasing the export duty on 
groundnut kernel from Rs.800 
per tonne to Rs. 1500 per 
tonne and on groundnut in 
shell from Rs. 600 per tonne 
to Rs. 1125 per tonne, and

(c) No. G .S .R . 13(E), dated the 
12th January, 1977, levying 
an export duty on cardamom 
at the rate of Rs. 50 per kilo-
gram under the new Head-
ing No. 22 in the Second 
Schedule to the said Act,

from the date of each of the notifi-
cations aforesaid.”

Following the steep increase in the 
international coffee prices in the la t-
ter half of 1975, the export duty on 
coffee had been increased from Rs. 
50 per quintal to Rs. 300 per quintal 
on 12 February 1976. The current 
price of Uganda Robusta Coffee in the 
London m arket in February 1976 was 
around £  850 per tonne. From 
April 1976 world coffee prices again 
began to increase rapidly. The 
shortage of stocks appeared also to

Duty on Coffee etc . (Res)
be compounded by the operation of 
speculative forces, which resulted *n 
the price increase. The price situa-
tion in regard to coffee was kept 
under watch. It could not, however, 
be said with reasonable certainty 
whether the increased prices would be 
sustained. After climbing to a level 
of nearly $ 1,600 at the end of June
1975 there was a sharp break in  the 
price in July when it again fell to 
£  1,100. Thereafter the price once 
again increased. Taking note of the 
increase in world prices, the export 
duty on coffee was raised on 6 Novem-
ber 1976 from Rs. 300 per quintal 
to Rs. 1,300 per quintal under noti-
fication GSR No. 870 (E).

Prior to 13 November 1976 there 
was an export duty of Rs. 800 per ton-
ne on groundnut kernel and Rs. 600 
per tonne on groundnut in shell. In 
November 1976 when an export duty 
of 50,000 tonnes was allowed by the 
Commerce Ministry, the ra te of ex-
port duty was reviewed. Prices of 
groundnut kernels in the domestic 
m arket then ranged between Rs. 
3000 and Rs. 3,500 per tonne depend-
ing upon the quality and the size. 
On the other hand, the likely realisa-
tion from exports of HPS groundnut 
(kernels) was estimated to be over 
$600 per tonne. Having regard to 
the level of internal and international 
prices of groundnut it was decided to 
increase the export duty on ground-
nut kernel from Rs. 800 to Rs. 1,500 
per tonne and on groundnut in shell 
from Rs. 600 to Rs. 1,125.

Cardamom prices, which were fairly 
steady in the international m arket till 
about August 1976, began to increase 
rapidly during the last quarter of the 
year. Alleppey green variety of car- 
domom was quoted in London market 
between £ 2 .7 0  and tb 3 per pound 
during the period March to August 
1976. By December, 1976 the 
price climbed up to £ 6  75 
per pound. The question of a levy 
of export duty on cardamom was, 
therefore, examined with reference to 
prevailing domestic and international 
prices and it was decided on 12 J a n -
uary 1977 to levy a duty of Rs. 50
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per kg. on cardamom under notifica-
tion No. GSR No. 13(E). A low 
priced variety of cardamom known 
by the botanical name of Amomum 
Subulatum  was however exempted 
from this levy.

Im mediately after the notification 
levying export duty was issued, re -
presentations were received from the 
exporters of cardamom about their 
inability to bear this export duty. 
They represented that much of the 
last cardamom crop had been sold 
out to traders, who, in turn, had en-
tered into export contracts. They 
also represented that neither would 
their normal ma*r&in allow them to 
absorb this amount of export duty nor 
would they be able to pass on the 
duty to the foreign buyers as there 
were no alternative sources of supply. 
This resulted in th e export trade 
virtually  coming to a standstill and 
action had to be taken to ensure that 
the country’s exports were not ad-
versely affected. Further, it was 
necessary to safeguard the interests of 
the grower, whose crop had been 
affected by the poor monsoons, by 
seeing that the balance of the crop 
still with him fetched a reasonable 
price. The export duty was accord-
ingly reduced after careful considera-
tion to Its. 10 per kg. with effect from
24 February 1977 by notification GSR 
No. 84(E).

MR. CHAIRMAN: Resolution
moved:

“That in pursuance of sub-section 
(2) of section 8, read with sub-
section (3) of section 7 of the Cus-

toms Tariff Act. 11)75 (51 of U>75). this 
House approves' the following Noti-

fications of the Government of India 
in the D epartm ent of Revenue and 
Banking, namely:—

(a) No. G .S .R . 870 (E), dated 
the 6th November, 1976, in -
creasing the export duty on 
coffee from Rs. 300 per quintal 
to Rs. 1,300 per quintal.

(b) No. G .S .R . 877(E), dated 
the 13th November, 1976, 
increasing the export duty on 
groundnut kernel from Rs.

800 per tonne to Rs. 1,500 per 
tonne and on groundnut in 
shell from Rs. 600 per tonne 
to Rs. 1,125 per tonne, and

(c) No. G .S .R . 13(E), dated the 
12 January, 1977, levying an 
export duty on cardamom at 
the rate of Rs. 50 per kilo-
gram under the new Heading 
No. 22 in the Second Sche-
dule to the said Act.

from the date of each of the notifica-
tions aforesaid .v

SHRI D. B. CHANDRE GOWDA 
(C hikam agalur): I should like to
draw the attention of the hon. F in-
ance Minister to certain points arising 
out of the raise in export duty. The 
first announcement came on 10 Feb-
ruary 1976 and the second announce-
ment came on 6 November 1976. The 
point for consideration here is that 
both the export duties which have 
been raised were raised keeping in 
view the new budget proposal. Sir, 
that apart, I would like to submit 
that this is a storm in the coffee cup 
which has a crippling effect on the 
coffee industry as a whole. The 
grower is the sufferer, not the ex-
porter or the importing countries. We 
should look into the reasons why the 
international prices have gone up. 
There was a price rise in the in terna-
tional market. The reason for this 
price hike in the international m ar-
ket is that there was a frost in Brazil 
in July 1975, which destroyed about 
70 per cent of the coffee crop. The 
civil war in Angola and the earth -
quake in Guatamala, floods in Colum-
bia and Mexico and drought in South 
Africa are some of the major contri-
butory factors for the decline in 
coffee production. Hence the in ter-
national price of coffee went up. We 
took the best advantage of these pre-
vailing situations outside the country 
and we could sell our coffee at higher 
prices. But the redeeming feature 
was when the coffee export duty was 
raised in February 1376 to Rs. 300 per 
quintal, at that time about 4765 
tonnes °f coffee was already in the



pipeline. The duty which was raised 
in February 1976 did not cover the 
quan tity  of coffee which was already 
in the pipeline; neither the exporter 
nor the  country which was im porting 
cofTfee did accept to bear the  increas-
ed  export duty. Then came the ques-
tion as to w hat is to be done with 
this quantity  of coffee which was 
already in the pipeline. May I remind 
the House that inspite of these things, 
the  in ternal m arket price of coffee 
had been m aintained for such a long 
tim e and it was one-fourth of the 
price that was prevailing in the in ter-
national market.

Now, the question arises as to who 
•should bear the increased export duty 
so far ag the coffee in the pipeline is 
concerned. When the export duty 
was increased,, this point was not con-
sidered and the exporte rs  were caught 
unw ares of this situation. The m atter 
came up before the Coffee Board for 
discussion and ultim ately it was de-
cided that about Rs. 1.25 crores had 
to be borne by the exporters them -
selves. Again when there was a sec-
ond enhancement of the duty, the 
m atter again came up for discussion, 
it was decided that this second en-
hanced duty was to be paid out of the 
Coffee Board’s Pool Funds. This fund 
wus to be made available only to the 
growers. But the difference 0f in-
crease in the export duty for the 
coffee which was in th e pipeline was 
also paid out of this Pool Funds. 
Otherwise this fund would have gone 
to the coffee planters. This means 
that the planters had to pay the en-
hanced export duty through their 
nose and not the exporters. This 
decision was taken outside the p u r-
view of the Coffee Act. The Pool 
Funds were made available to the 
planters to make good the rise in 
export duty. I would like to know 
why there was a crippling effect on 
the coffee industry. Neither the ex -
porters nor the im porting countries 
would bear this heavy burden of 
enhanced export duty, from Rs. 50.0 
(o Rs. 300.0 per quintal; in other 
words, it has gone up from Rs. 3,000
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to Rs. 13,000 per tonne and therefore 
the exporter quotes less price in the 
auction. He keeps in mind the in-
creased export duty, when quoting 
the price in the auction.

16 hrs.

W hatever be the reasons, the grower 
is hit. Don’t think of the few rich 
growers num bering 300 to 400. Re-
mem ber that there are about 80,000 
small growers in India. Coffee is a 
hot foreign exchange earning com-
modity. The reasons for enhance-
ment of export duty are ju st a passing 
phase. If you can abolish the export 
duty on tea and reduce the export 
du ty  on cardamom from Rs. 50 to 
Rs. 10 per kg., coffee has a T>etter case 
for reduction of export duty. I would 
beg of the Finance Minister to kindly 
reconsider this. For the last so many 
years, the internal consumption is at 
a standstill between 37000 to 39000 
tonnes. Coffee grown in India is not 
sufficient for our internal consump-
tion. Still, to help the country earn 
foreign exchange, we are exporting 
coffee and the performance has t>een 
quite good. The coffee board is func-
tioning just like a cooperative society. 
It should be said to its credit that the 
coffee board hag been working well 
for the last so many years. This duty 
coming like a bolt from the blue has 
hit the entire industry and I have no 
hesitation in saying that it will ham -
per the growth of coffee production 
in India. I want to ask the Finance 
Minister, if the export m arket price 
comes down, are you going to create 
any reserve fund to help the small 
growers at the time of crisis or will 
you leave them to themselves? In 
fact, in February when the first rise 
in export duty came, there was repre-
sentation from all sides, particularly 
from the growers that this duty 
should be levied on an ad valorem  
basis. This was also supported by 
th e Chairman of the Coffee Board 
and by the Board itself. Keeping in 
mind all these considerations, I re-
quest the Finance Minister to recon-
sider the increase of duty in one jum p 
from Rs. 3,000 to Rs. 13,000 per tonne.
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which will have a crippling effect 
on the  industry. He should kindly 
consider reducing the  ra te  and also 
give some assistance to m ake good 
the losses which th e coffee board ha9 
suffered so far as the coffee in the 
pipeline is concerned which has been 
agreed to be exported and which the 
coffee board has to make good from 
the pool payments. This loss should 
be made good by th e Governm ent of 
India. In the interest of boosting up 
the export, I request the M inister to 
see that s°m e bargain is struck. If 
the duty is to be raised, it should be 
raised periodically so that the pro-
duction of coffee is not ham pered and 
the image we have built uP in the 
export m arkets is not tarnished.

SHRI A. C. GEORGE (M ukanda- 
puram ): Sir, this Resolution which
the hon. Finance M inister is placing 
before the House will have far reach-
ing effects on the farmers. I am sure, 
Mr. Patel may have the tem ptation 
in his reply t 0 take the plea that 
these notifications were issued much 
before he came into the Government. 
So, I humbly seek of him to review 
the situation so !!-;;t a healthv agri-
cultural set up is ensured in the 
southern States of India.

As my good friend, Mr. (.."handre 
Gowda has pointed out, Tamil Nadu, 
K arnataka and K erala are the three 
S tates which contribute almost hun-
dred per cent of the coffee and car“ 
damom. Of late, there has been some 
attem pt by Sikkim for cardamom. 
The whole logic behind this decison 
at one time, I am sure and I have no 
hesitation to reassure you, was in the 
context of certain transcient and 
passiing (phases; In 1971—73„ the 
coffee crop was around 100 thousand 
tonnes and we had great difficulty in 
finding the export m arkets at that 
time. We had to make great efforts 
then and We were able to export 23 
thousand tonnes of coffee and our 
realisation was less than Rs. 18 crores. 
But in a period of four or five years 
w ith th#  enormous efforts made both 
by th\® Coffee Board as well as by
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the Commerce M inistry, we were 
able to push up the m arket for Indian 
coffee in 1975-76. If I rem em ber 
aright, the realisation was nearly 66 
crores and our export was to the tune 
of 60 thousand tonnes. We are ju st 
now able to establish IKe foolhold for 
Indian coffee. Brazil is the most 
im portant producer of coffee. They 
had a frost and their crop was almost 
destroyed. Actually if you go into 
the statistics you will find that Indian 
crop is only 10 per cent of w hat is 
produced in Brazil. Ju s t because the 
Brazilian crop is affected even to 
some extent which is a huge quantity, 
perhaps it may look as if Indian 
coffee is getting higher return. It is 
just getting out of frost which is a 
natural phenomenon. If you base 
our financial policy on certain passing 
phases, it will have disastroug affect 
on the farming community. From 
3000 t 0 13,000 per tonne is a very 
drastic increase and it will have a 
crippling effect.

There is a notion prevailing among 
many of our friends that coffee is a 
planters’ item. It is not so. It is a 
farm ers’ item. There are 280 big 
planters in this country and 66 per 
cent of the coffee is produced by more 
than 86000 small holders and so let 
u s not be under any illusion that this 
duty will be passed on to the ex-
porters. It will come straight on the 
head of the coffee farmers. I would 
request th e hon. Finance Minister to 
review the whole position so that a 
m arket which We have built up  with 
great effort is not lost. In 1970-71, 
we had a great glut but today our 
coffee is pushed up and ha8 estab-
lished a foothold in the international 
market.

Coming to cardamom, there is also 
a very interesting situation. In coffee, 
70 per cent of the production is in 
K arnataka, 20 per cent in Kerala and
10 per cent in Tamil Nadu. In the 
case of cardamom 70 per cent of the 
crop is in Kerala, 20 per cent in K ar-
nataka and 10 per cent again in Tam il 
Nadu. So, th is is a crop which is 
somehow or the o ther shared between
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th e  3 Southern States. It w as only 
in 1972 tha t there was a general cla- 

r'mour from the farm ers to have a 
support price for cardamom. It is 
only recently that because of the 
‘karte ’ disease, about which the 
Cardamom Board is trying its level 
best to find a solution, the crop has 
come down. What used t°  he a crop 
of 3600 tonnes per year, exporting to 
the  tune of 2500 or 2600 tonnes, has 
come down to 2000 tonnes. In regard 
to  these two items, if you try  to take 
advantage of the tem porary pheno-
menon, it will not b0 in the interests 
of the country. We are really killing 

' the goose which is laying the golden 
egg. I wou]d request th e Finance 
M inister to take a whole view of the 
situation and not to take the plea 
that it was not he who" ordered this.
\

It may look very innocuous: i.e.
when you say that it is Rs. 50 pel’ 
kg. 1 w as r e a l l y  confused when I 
read these 3 notifications. In one case 
it is per quintal; in the other, it was 
per tonne; and when you came to 
cardamom, you put it in kilogram3. 
Rs. 50 per kg. came to Rs. 50,000 per 
tonne. In these 3 notifications, there 
is confusion about the various grada-
tions. Rs. 50,000 per tonne is abso-
lutely unbearable. If the Finance 
M inister goes into the mechanism of 
cardamom selling, he will find that 
there is a traditional and peculiar 
system prevailing in it. Even when 
the crop passes from th e hands of the 
farmer, he does not realize it. Only 
when the exporter gets the money 
after the L.C., does the buyer pay 
him. Ultimately the farm er g e t s  the 
money. Till then he is in a m arket 
limbo, where nobody wants a n d  n o -
body works. I request that the whole 
position may be reviewed. As the 
Finance Minister pointed out, there 
were so many representations, about 
both coffee and cardamom. If I re-
member correct, at one time there 
was a feeling in the Finance Ministry 

Lthat this was a bit too much and that
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am elioratory m easures have to be 
taken. The Finance M inister m en-
tioned something about Rs 10 per kg. 
and also about the quantity  which 
was in the pipeline. In the whole 
international m arket situation, these 
two items, viz. coffee and cardamom 
are basically small producers' items. 
I would request the Finance Minister 
to review the whole situation and see 
that the farm ers are bencfitted and 
that the international m arket is not 
spoiled.

♦SHRI DHARMASINH BHAI PATEL
(Porbandar): Mr. Chairman, Sir, the 
hon. Finance Minister, Shri Patel, has 
selected three items: (1) Colfe? (2) 
Groundnut and (3) Cardamom. So 
far as Coffee and Cardamom are con-
cerned, Hon’ble Members have already 
spoken earlier and as such I am not 
going to take any more time of the 
House. I have to say about the ex-
port of groundnut only.

Sir, our country i.e. country of 
Bharat is prim arily an agriculture- 
based country and 50 per cent share 
of the national income is derived 
from agriculture and the rest 50 per 
cent share from other commodities. It 
is the policy of our new Government 
that the agricultural produce should 
be increased and m ore nnd more 
commodities should be exported. So 
far as Coffee and Cardamom are con-
cerned, two members have already 
spoken earlier and as such, I shall n o t  
discuss about th e m .. . .

MR. CHAIRMAN: The difficulty is 
that there is no arrangem ent for 
translating speeches in G ujarati here. 
We will get the translation afte r-
wards. The difficulty is that at pre-
sent there is no arrangement.

SHRI VAYALAR RAVI: I believe 
that any Member can speak in his 
m other tongue. But he should inform 
the Secretariat one hour earlier. They 
can arrange it.

•The original speech was delivered in  Gujarati.
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SHRI DHARAMSIN GH BHA1 
PATEL: . .  .and so, I shall speak about 
groundnut only. Sir, about 45 lakh 
tonnes of groundnut is produced m  
our country. Out of this 45 tonnes, 
one-th ird  share, th a t is 15 lakh tonnes 
of groundnut, is produced by only one 
of the regions of G ujarat. It is, 
therefore, essential th a t the produce 
of groundnut is increased and then 
the surplus stock should be exported. 
Now the duty of Rs. 8001- has been 
raised to Rs. 1500|- and thus the in -
crease in duty is raised by Rs. 700]- 
per tonne. Thus it is doubled 
straightaway. So far as groundnut 
w ithout husk is concerned, the duty 
of Rs. 600|- has been raised to 
Rs. 11251 T h u s  the duty is doubled. 
This is not proper. Sir, afte r th irty  
years of independence, the quantity  
of one lakh tonnes of gram is export-
ed and 50,000 tonnes of groundnut 
w ith husk is being exported now -a- 
days after a lapse of 30 years period 
by the former Government.

Sir, it Ls the assumption of the 
Government that whatever prices a 
commodity fetches they go to the 
benefit of the producer or cultivatoi. 
This assumption of th c Government 
is incorrect; this policy of Govern-
m ent is wrong. For any commodity 
produced in the country and exoorted 
at higher prices, thc producer or 
cultivator would get the higher 
price—this policy of Government is 
quite wrong and incorrect. I shall 
request this hon. Finance M inister 
tha t the dates fixed i.e. 6-1-76 for 
coffee,. 13-1-76 for groundnut and 
J2-1-76 for cardamom and the duty 
that has been decided to be imposed 
need sanction. The sanction may be 
given in fu ture only after reducing 
the duty on the three items, that is 
cofTee, groundnut and cardamom, 
which has been increased. The culti-
vators have no big industry in this 
country. They are producing these 
commodities by applying costly fer-
tilisers, costly irrigation and through 
hard  labour. Some quantity is ex-
ported by the cooperative societies, 
some quantity by the merchants and
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some by the cultivators and producers 
them selves directly. I, therefore, urge 
the hon. Finance M inister not to raise 
the duty which has been proposed to 
be raised.

SHRI C. M. STEPHEN (Idukki): 
My hon. friend, Mr. George, has dealt 
w ith this question very  effectively. 
I w ant to put in a few words because 
70 per cent of the Indian (production 
of cardamom is in m y constituency 
of Idukki. I know the difficulties and 
the 'financial constraints under which 
the cardamom grower is today w ork-
ing.

Mr. George has narrated  the history 
of the ups and downs in the prices of 
cardamom. In 1972 there had to be 
a floor price which indicates that the 
prices were very low. Subsequently 
there  have been ups and downs. Now 
they have imposed a duty which, as 
he pointed out, cummulatively comes 
to Rs. 50,000 per tonne. Even after 
the reduction,, it comes to Rs. 10,160 
or so per tonne. That is the present 
position.

You will realise next year that the 
production has absolutely crashed. 
Because of climatic conditions and 
pests the production has completely 
crashed. In order to improve pro-
duction, the farm er is putting in a lot 
of inputs the price of which is rather 
high. Time was when cardamom was 
just a forest growth. That is not the 
position now. Today, the plant has 
got to be meticulously taken care of. 
This is a time when the farm er has 
to take care of every plant m eticu-
lously and money has got to be pum p-
ed to sustain the production of these 
plants. If you impose custom duty 
m erely because th ere is a spurt in 
the prices it is rather too unkind. It 
is due to shortsightedness.

One can understand if you are im-
posing a sort of ad valorem  duty, 
W hether th a f ' should be imposed on 
foreign exchange earning commodity 
is a different m atter altogether. But 
merely because there is some spurt 
in prices,, you w ant to collect money 
and are jum ping over the farmer, who
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is completely helpless. This is abso-
lu tely  a cruel approach. The Gov-
ernm ent of India can afford to forego 
Rs. 10,000 p er tonne. Now, there  is 
a spu rt in prices because of the fall 
in  production. The fall in the pro-
duction has increased because of in -
crease in the  cost of inputs and all 
that. W hat is the additional care a 
farm er is taking of about it? What is 
the net amount that is being collect-
ed? That should be the criterion.

If somebody goes into it, he will 
find that the farm er today is in the 
red; he is not on the profit side be-
cause of the fall in production, 
because of the increase in the cost of 
production. The Government of India 
took a view about bringing down the 
custom duty from Rs. 50 to Rs. 10. 
They gave an explanation, a valid 
explanation, that it became necessary 
because of the accumulation of stock, 
because of the non-lifting of the stock 
and so on. Therefore, that became 
necessary. I suppose, the position 
today is that the duty is Rs. 10 and 
not Rs. 50. Suppose this Statutory 
Resolution is here purely, because 
w hatever duty has to be imposed, it 
has to come before Parliam ent and 
therefore it has come. But I suppose 
this takes effect as on that date. W hat 
is now in force is, I suppose, Rs. 10 
per quintal. If on the other hand 
Rs. 50 per quintal is to be the duty,, 
it will be outrageous, completely de-
vastating, dangerous and what not. 
Even that Rs 10 per quintal is quite 
unbearable

Anyway, I must congratulate the 
officers who have framed this Notifi-
cation. In the light of what Mr. George 
has said, in respect of one commodity,, 
you speak quintal, in respect of other 
commodity, you speak about kilogram 
in respect of another commodity, you 
speak about some other m easurem ent 
and so on. These different units of 
measurement give a misleading sense 
of the burden of the tax. I  would 
plead w ith my friend Mr. Patel to 
have a second look at the whole thing
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and accept the principle of not ru sh - ' 
ing into collecting a little  money 
when there is an occasional spurt in 
the prices. Let us not jum p over it; 
let us not jum p over the farm er; let 
him  bring m ore and more price so 
that foreign exchange may be increas-
ed more and more.

If you do not encourage these small 
farmers,, then how can they prosper. 
There are about 25,000 small farm ers 
in number. There are no big planters, 
except one or two. They have got 
only 3-4 hundred acres. That is what 
has come to be known as big planters. 
All the other fellows are having 2-3 
acres. It is on these people that the 
burden will come. Let us have ago- 
nerous look at it.

SHRI C. K. CHANDRAPPAN
(Cannanore): Mr. Chairman, Sir, I 
share the views expressed by my hon. 
friends here by bringing forw ard 
certain points to the hon. Minister for 
his kind consideration.

My feeling is that the Government 
is trying to take advantage of the 
coffee crisis all over the world. This 
crisis will not last long. The crisis, 
as has been pointed out by my hon. 
friend, Chandre Gowda, is due to 
certain tem porary factors. There was 
a severe frost in Brazil. The coffee 
production fell 70 per cent and 
terms of quantity. It was a fall to 
the tune of 7 million bags of coffee. 
Then, there was a civil w ar in Angola.
It is over now. I think, they will 
produce more coffee in future. F u r-
ther,, there was flood and drought in 
certain Latin American' countries. All 
these are certain tem porary pheno-
mena which these countries would 
overcome very soon. All this created 
a condition of crisis in the world m ar-
ket of coffee. Today, the coffee pricr 
has, therefore, gone very high and th(. 
Government's only argument which 
the hon. Minister has put forward i 
that the exporters are earning more 
than w hat they used to earn and that, 
naturally,, a share of it should come 
to the Government.
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Nobody w ill object to that. N or- 

mally, if there  is a w indfall of profits 
to the exporters of coffee, it is very  
legitim ate and w e would support the 
plea th a t a m ajor share of it should 
come to the  Government. But if you 
take the official view of it, it is not 
so. Even the Coffee Board says that. 
I t  is tru e  th a t most of the growers 
a re  sm all growers. They say th a t the  
growers m ay get a re tu rn  higher 
than  the cost of production b u t not 
appreciably higher. I am  quoting 
from  the Coffee Board records, from 
th e  speech of its Chairman. W hat 
does it say? It says th a t they are  
getting slightly more than  the cost of 
production; it is not appreciably 
more. So,, the profit is m ade else-
where. Utilising the crisis in the 
coffee m arket, the  profit is m ade by 
exporters and tha t too for the time 
being. I think, on th a t basis, the 
G overnm ent should not base its policy.

In one of the coffee producing coun-
tries, in Columbia,, the Chairm an of 
the Coffee Producers’ Federation says 
th a t he was sure th a t the shortage 
of coffee is tem porary. Therefor^, 
the  Governm ent should not base their 
policy on these tem porary factors. I 
would, therefore, appeal to the hon. 
M inister to reconsider the question of 
imposing additional excise duty.

A nother thing that I would like to 
bring to the attention of the  hon. 
M inister is tha t in our country 100 
th e  production is falling. I do not 
know w hether this has come to the 
notice of the Government. In  Wynad 
itself, in my constituency in north 
M alabar, there are 10,000 acres of 
coffee plantation which is affected by 
m ealy bug, w hich is described in the 
Economic Times as a deadly parasite. 
This has brought down the production 
of coffee in Wynad. In Kerala, W y- 
nad is a centre w here a large num ber 
of small growers are contributing 
largely to the coffers of this country 
by "producing coffee. About 2000 to 
3000 tonnes of coffee is the  annual 
production loss there today and, in
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term s of money, the  loss of foreign 
exchange earnings, i t  w ill come to 
about Rs. 4 crores per year. That is 
how the in ternal production has come 
down. The hon. M inister should also 
know  the  m agnitude of the fall in pro-
duction. There usedKTo be th e  pro-
duction of 50 to 60 tonnes of coffee 
in a plantation of one hundred acres. 
Today, the production has come down 
to 10 to 15 tonnes. That is the  m agni-
tude of the  problem  resulting from  
this parasite infection. So, taking this 
opportunity, I would like to m ake an  
appeal to the Governm ent to take 
certain steps. Firstly, for giving loans 
and  other assistance to the planters, 
who are largely small planters, to  
rep lan t the ir plantations. Secondly, 
for sen d in g  a team  of the ICAR to 
study and propose measures by which 
they can overcome this crisis. Lastly, 
for setting up a coffee research centre 
at Wynad so th a t a long-term  solu-
tion can be found for this problem. 
I am suggesting this because you are 
now going to tax  heavily and get a  
lot of money. A share of this should 
go to the producer, the small farm er.

So, my first appeal would be, don’t 
base your policy on a tem porary 
phenomenon and increase the  export 
duty. The M inister may kindly con-

sider this. Secondly, from the amount 
of duty which you will be getting, a 
share should go to the small g row er 
so that the country will benefit u lti-
mately because the production of 
coffee will go up. I hope the hon. 
M inister w ill consider this favourably. 
With this appeal I conclude.

SHRI VAYALAR RAVI (Chirayin- 
k il): This Resolution which is before 
the House is a decision taken by the 
previous Government. I am grateful 
to the  Hon. M inister that when w e 
m et him last tim e to represent the 
grievances of the growers due to the 
duty imposed on them, he assured us 
that he would look into it.

My view is that what is harful 
to the interests of the  growers is

Duty on Coffee I3a
etc. (Res)
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harm ful to the interests of the country 
•also as it would ultim ately affect the 
foreign exchange position. I would 
like to m ake a suggestion th a t before 
taking decisions for imposing duties 

, on such items, you m ay please con-
sider the views of the S tatu tory  
Boards constituted by the Governm ent 
itself. There is the Coffee Board and 
the Cardamom Board etc. Your own 
Governm ent nominees are  Chairmen 
o f these Boards and the m ajority  of 
th e  Members are also Governm ent 
officials. So they can represent the 
views of the Governm ent on these 
Boards w hich will m ake the ir recom -
mendations. They can at least express 
their views on the views of the 
M inistry. I wish that hereafter you 
would take "into account the views of 
the respective Boards—Coffee, C arda-
mom, Coir Or w hatever it m ay be.

Now, I am not going into the statis-
tics as it has been quoted here already. 
But I would say that the present 
situation is due to iiatural calamities. 
The condition Qf the A rabian m arket, 
the civil w ar in Angola etc. were res-
ponsible for this rise in the in terna-
tional m arket. This is not a perm a-
nent phenomenon at all. Even Brazil, 
which is the largest coffee growing 
country in the world, has contributed 
very little to the world pool and u lti-
m ately the prices went up.

We earned good foreign exchange to 
the tune of Rs. 65 crores year before 
last and now we are expecting to get 
Rs. 100 crores th is year. But this 
w ill really affect whom? It is not 
the  exporters who will be affected. 
The Coffee Board has its own system 
of pooling and auctioning. Even in 
exports, the Government Board has 
done good work in the last two years.
I t  has entered into a contract with 
socialist countries and has captured a 
m arket.

Now, there is the Pool Fund which, 
if I am not wrong, is to the tune of 
Rs. 12.5 million. We have to pay this 
duty from the Pool Fund, which will 
affect about 86000 farmers. So, th s

deficit is sought to be m ade up w ith 
the little  money tha t the poor farm ers 
are getting. I request the hon. Minis* 
te r to take into account these facts 
and also the difficulties faced by the 
sm all growers and to  see th a t this is 
w ithdraw n as early  as possible. H ere-
after the opinion of the Board should 
be taken into account.

Lastly, so fa r as cardamom is con-
cerned, at present it has been reduced 
to Rs. 10. I t is a problem  concerning 
the States of Kerala, K arnataka and 
also Tamil Nadu. I hope, the hon. 
M inister will stick to Rs. 10 and w ill 
not increase it further. I t is because 
of the efficient work done by the 
Cardamom Board that this position 
has come. I should give a word of 
praise to the Cardamom Board for the 
good work done by them.

Once again I would appeal to the 
hon. M inister to take into account the 
fact that, when we increase the price 
in the international ifiarket, our pro-
duct may not be competitive in the 
international m arket and ultim ately 
we m ay lose foreign exchange because 
the entire product m ay come back to 
the in ternal m arket. Especially in 
the United States, the biggest coffee-
consuming country, there is a propa-
ganda that coffee is a luxury item.

I hope and believe that the  hon. 
Minister, being a practical man, will 
take all these facts into account and 
help the poor farmers of this country.

■sft’TOTPTfaraf (Tnfk) : 
aft, ♦iii'flM Wfll ?  i f t r

£ i =rr
r 'eq rrf  5r ij»r-

^ w w ' f l  % f t n r ^  
srzTir ^3r 3f w r  w

"I'wfl
st Eh t  if w  t  t f t r  sg-if

% farPTT WTT faSTCT
^Tf^T, v t  f a r  i f  f a p f t

t  f t  y t  f w f t  
v r  f t  Tfr $  f f tr
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% fiRFt anft% t  « rk  ^ r m t
Vt sfaff TT ^  it WT ^5 th :
?.<r * m  f  t f k  faw  % s ire t
5PT1% f  f^T flTTt T >̂T *1(^1$
% ?TT«r *n*PPT TT*ffa T̂T*fm

*t a < + k  % frm-r 5 ^  ^ h m  ^
|  f v f t i  % ^T  it l f f a  * iq M  
w  fa*r+i fiF ^T *; ^TT^T s  
|  s f a  f a f o f t  «FT sft fa  qsRTTt^ 
•t»<cfl t ;  Mwa #  ?*T cft'TT ^T *fM*W 
■r t̂ ^  $ftr ^ ^ 1+ f^mq- ^  f̂ rtT *n% ^  1 

^ffarr ^  ^ t t  1 1% ^  v f
^faft T̂T ^cTT^T «T3T 3R *ft fcf^n ^fil 
^TT f  IpTTTt ^nTrfT 5f t
f t  W t  |  I Wf^HT ^T STcfT & m
% v z  *rz%  srnr % ^ r r  ^ t ^ t t  ^  f a  
P s r  <rrctef it ^  f i f k fo n im  s tf t  n  
fn+'Mi 3f>SIT£ ^5f *r eft s f a h ^ t t  
<1T *?pft **T % ?F?fVT?«Rn:
W  5T ^TOT^TT f w r  3TRt ^TcT

|  * rk  «fn»d+K u t o t  ?ft s t r it  
| , ^ t ^ t  ^ c n  | ,  *r§ ^ * n frm
^T ^T^TT WK TRTT, ^ft% ^ T f
^n% f  1 ift ^ r  T t

^ ^ t 4 ; 1 t t  ^nrrr ^ t  wfaff 
t c  ^ m r ^ r  3% src, ^ r r  f e r  
sn.rc ^ f  ??T *TPCt ^Tcff <tt *v$r\i £
% s r} ;  tp ^ p t  ?rfa ^rnfm ?r sfr 

t o  ict 3V |  q r  fari tftr  frf r̂ *raT*R 
*T .T V ^ n r  % far* ^ T T  ^  
rrrrtp ^?r spt Tr^KH ^ ’r
srifsi '̂ r ^ i  5̂T îT̂ r qfhTr

cR? & ^TT I î TT 
^ T  gSTR' |  I

16.38 hrs.

[ M r .  S p e a k e r  in the Chair]

SHRI M. RAM GOPAL REDDY 
(N izam abad): Mr. Speaker, Sir,
India is not the only country which 
is exporting coffee. It is a competi-
tive m arket, w here we h*ve to stand 
in competition w ith other countries.

If our coffee «becomes costlier, nobody 
is going to purchase that. Naturally, 
to make it competitive, we have to 
reduce the coffee price th a t is 6° ing 
to be paid to the farm ers and when 
the farm ers would get less, they 
would not produce it. I want to give 
you two examples of sugar and cot-
ton. The production of sugar was 
48 lakh tonnes and when the incen-
tives w ere withdrawn, and th e taxes 
were raised, immediately it went 
down to 28 lakh tonnes. It w ent up  
again to 48 lakh tonnes when the in-
centives were given. In the case 
of cotton the production w ent up in 
one year and then in the next year 
there was a terrib le shortage. I do 
not want that the hon. Minister 
should create conditions which would 
lead to shortage of coffee. When the 
production of coffee goes down, it is 
impossible to raise it immediately 
next year as w e have done in the case 
of cotton and sugar. I would, there-
fore, request him to see that this duty 
is im mediately w ithdraw n so that 
we may have competitive position in 
the international m arket and m ay be 
able to export coffee. Once the m ar-
ket is lost in the international field, i*t 
is wellnigh impossible to regain that 
m arket. We should keep that in mind 
always. I would request Inim to w ith-
draw these suggestions immediately. 
There is no shortage of money; the  
previous Government has given you 
Rs. 3,000 crorcs of foreign exchange. 
You should not bother for this small 
money. I w ould request him to 
acceede to my suggestions in order 
to maintain our exports of coffee to 
the extent of Rs. 50 crorcs per ye\ar 
as at present.

SHRI H. M. PATEL: Mr. Speaker,
Sir, I am afraid, the last speaker has 
not understood tJhe point. This duty 
is being levied only because the prices 
in the m arket abroad went up. We 
wanted to take advantage of that. 
When the prices go up in the in ter-
national m arket, the benefit certainly 
£oes to somebody, and th e Govern-
ment intention is that when such a 
windfall benefit occurs, they should 
have a ^hare in it. That js th e theory 
in this.

7, 1977 Duty on Coffee 136
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SHRI K. P. UNNIKRISHNAN 
(Badagara): You have already done
that once.

SHRI H. M. PATEL: There is no
d an g e r1 of th e exports being affected 
adversely.

So far as Shri M irdha’s point is 
concerned, I fully agree w ith him 
tha t w hatever recommendations the 
National A gricultural Commission has 
made, we should study them and take 
them  into account in fu ture. But I 
hope that it is not the intention of 
any h o n . Member to suggest that 
when such a windfall profits occur, 
Government should not have a share 
in them. You may say that the shar-
ing should be fair. Therefore, once 
that principle is accepted, I am quite 
agreeable to examining every propo-
sition w hether in imposing a parti-
cular ra te  of duty, we are reasonable 
or not.

So far as the subject under discus-
sion is concerned, these duties were 
imposed in November, 1976—some of 
them —and one in January, 1977, and 
there was justification for that,

I would also answer Shri Chandrap- 
pan’s point that we should not do 
this when the fluctuation of price is 
for a short period. So far as coffee 
is concerned, the disaster that occur-
red in Brazil is something that is 
going to endure for more than one 
year, may be two or three years. 
Why should we not take advantage of 
that.? It is not going to affect the 
producer adversely.

SHRI D. B. CHANDRE GOWDA: 
It does, as I made out.

SHRI H. M. PATEL: The total
production that has been recorded 
w ith us indicates that the production 
of coffee has not gone down; it is go-
ing up. But I am not entering into a r-
gument. I wish merely to point out 
th a t the theory underlying the im-
position of duties of this nature again

is variable. The moment it is foundf 
that the duty is excessive and it may 
affect the exports, it may im mediately 
be reduced or removed.

In the case of cardamom, for ins-
tance, when the imposition of duty was 
Rs. 50, w hatever the argum ent that 
influenced the decision then, there 
were no exports under Rs. 50 and the  
exports began only when the duty 
was reduced to Rs. 10 which shows 
tha t the subsequent decision of re -
ducing the duty was right.

Now, so far as the question of fa r-
mers and others being adversely affe-
cted is concerned, I can assure you 
that nothing can be farther from the 
truth, because this is a decision of the 
previous government and I imagine 
they also proceeded on the same basis 
and had no intention that small fa r-
mers should be adversely affected, 
nor is it going to be mine and I think 
we will certainly take into considera-
tion whatever suggestions that have 
been made by various speakers in re -
gulating this duty in future, but duty 
will be levied when circumstances 
w arranted it and I hope the House 
will not grudge it because after all 
many things have to be met and the 
money has to come into the Exche-
quer. So far as groundnut is con-
cerned, I am afraid again the prici-*- 
risc has been quite considerable. In 
coffee for instance when the duty was 
raised from Rs. 50 to Rs. 300, the 
London price was Rs. 878. It is now 
Rs. 4015 and when it was raised to 
Rs. 300, it was Rs. 2600. So you will 
see that it is not the coffee-grower 
wTho is going to suffer. Nobody is fco- 
ing to suffer but the govern-
ment is wanting a certain share m 
the windfall profits that com e.. ..

SHRI D. B. CHANDRE GOWDA: 
One point. What happens to the 
coffee deals which are already in the 
pipe-line? There may be m an y  deals 
struck by Indian exporters. W hat 
happens to that?

SHRI H. M. PATEL: Some people 
may get the benefit and some people
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[Shri H. M. Patel]
may not get it bu t they  m ay get it a t 
a later stage.

When it is reduced, somebody is go-
ing to get. I do not th ink  those are  
considerations which should influence 
the general decision___

SHRI D. B. CHANDRE GOWDA:
Crores of rupees w ill be lo s t___I
w ant your indulgence for a m inute.

SHRI H. M. PATEL; I am not yield-
ing. Crores of rupees g0 to whom? 
I t  is not a loss to this c o u n try . . . .  
(Interruption). I am yet to com-
plete my reply. If the  hon. m em ber 
is anxious, I shall certainly give full 
consideration to the point th a t he 
has made when imposing or reduc-
ing duties in future, but, there  is no 
use starting  an argum ent here. If 
you wish, I shall try  to satisfy you 
later, but this is not the point. Here, 
we consider only w hat the principle 
underlying imposition of this duty 
should be.

I think, M r. Speaker, I have ans-
wered most of the points and I  may 
assure the hon. Members tha t I shall 
take into account w hatever they have 
said.

SHRI C. M. STEPHEN: I have
sought a clarification, w hether the 
passing of this resolution will have 
the effect of superseding a subsequent 
{notification reducing tlie cardamom 
duty from  Rs. 50 to Rs. 10.

SHRI H. M. PATEL: The duties be-
come effective from  the date when 
they are notified because the require-
m ent under the Rules and the Act is 
that when the House is not in session 
and a notification is issued, then I 
m ust immediately place before the 
House the_ notification th a t is issued, 
w ithin 15 days of the commencement 
of the session. It is in that context 
th a t it !s done. But the notification 
becomes effective from the date when 
i t  is notified. The subsequent reduc-
tion in duty also becomes effective 
from th a t date and it w ill come in due 
pourse before Parliam ent.

SHRI D. B. CHANDRE GOWDA: 
My only point is th a t if the export 
duties are raised not in the  Budget 
time but a fte r the  Budget or before 
the B udget w hat happens? So fa r 
as the exporting countries are  con-
cerned, the bargains are struck a t the  
rates th a t prevailed at the tim e of 
the  Budget. But in between the  tim e 
of the agreem ent and the tim e coffee 
is received in the im porting count-
ries, in th a t tim e gap there will be 
some coffee in the  pipeline. The 
exporter says it should not be m et by 
him  because he w ill not be able to 
visualise w hat would be the attitude ' 
of the G overnm ent. This time the 
excise duty on coffee which was in the 
pipeline was met out of the pool 
fund which ought to have gone to  the • 
grower him self. Is the grower res-A 
ponsible for this?

I would request that at least this 
particular point may be considered.

SHRI H. M. PATEL: I will con-
sider it although the answer is very 
clear and we will discuss it with you, 
if necessary.

SHRI A. C. GEORGE (Mukanda- 
puram ): I am subm itting that the 
hon. M inister m ay have a closer 
look in so far as coffee and cardamom 
are concerned. It is the exporter 
who is suffering. The farm er will* 
realise the money because of peculiar 
auction of cardamom, as well as 
coffee.

SHRI H . M. PATEL: Shri George 
should really be much more fully ac-
quainted w ith this subject than  per-
haps, I am. M erely because he is 
sitting on the opposite side of the 
House he m ust say something. I can 
assure him that in the imposition of 
the duty of this nature, we do take 
into consideration who benefits and 
we want to deprive that person be-
cause it is a wind fall. The S tate ex-
chequer has a sTTare in it. I t  is the 
most im portant point. The word is 
‘share’. We are not taking the  whole 

of it.



MR. SPEAKER: The question is:

“That in pursuance of sub-sec-
tion (2) of section 8, read  w ith 
sub-section (3) of section 7 of the 
Customs Tariff Act, 1975 (51 of 
19^75), this House approves the 

following Notifications of the Gov-
ernm ent of India in  the D epartm ent 
of Revenue and Banking, nam ely—

(a) No. G.S.R. 870(E), dated 
the 6th November, 1976, increas-
ing the export duty on coffee 
from Rs. 300 per quintal to 
Rs. 1300 per quintal,

(b) No. G.S.R. 877(E), dated 
the 13th November, 1976, in -
creasing the export duty  on 
groundnut kernel from Rs. 800 per 
tonne to Rs. 1(500 per tonne and 
on groundnut in shell from  Rs.
600 per tonne to Rs. 112.5 per 
tonne, and

(c) No. G.S.R. 13(E), dated the 
12th January, 1977, levying an 
export duty on cardamom at the 
ra te of Rs. 50 per kilogram under 
the new Heading No. 22 in the 
Second Schedule to the said Act,

from the date of each of the notifica-
tions aforesaid.”

The motion was adopted .

16.53 hrs.

MESSAGE FROM THE VICE- 
PRESIDENT ACTING AS PRESI-

DENT

MR. SPEAKER: I have to inform 
the  House that I have received the 
following message dated the 6th 
April, 1977 from the Vice-President 
acting as President:

“I have received w ith great 
satisfaction the expression of 
thanks by the Members of the Lok 
Sabha for the Address which I de-
livered to both Houses of P arlia -
m ent assembled together on the 
28th March, 1977.”

141 Message from the CHATTRA 17,
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GOVERNMENT OF UNION TERRI-

TORIES (AMENDMENT) BILL

(w h r t t  WTO % )  :

" f a  m  T rarefa
1963 fT

'TT f^RT snrj |"

if  « v iU h  J R  fa r r  w  t  f a  sttr %

farPTt fayM T̂*TTtr |
5 ̂  f  «i'»iim 6 w  1 ?ft

if? !TN) t f w  5ft STW %
’IN  if *ft ■JWfT P ^ K ^ * T T  f a  
i f e x h r  sft ffffpr mtrrtff ^  
wt Thr HTW % ^rrq- 6 htw ^t i
%f^FT f  iff fa ?TRT Ps 'jIiH  f t  5TT 
<Jft «ft tfk  if ?T$r «ft,

f r  j  ^  «tt ?ft
c[f m f e m  %• 3rf?TT trN' qft 6 

trfw r dRdO'*! f t  fatjM ^Twnft 
f t  i fa i- sfrr w f  T

£  f  i p  i t  v n ^ n r
*r̂ t ti fVn* t^f

*ft *T Hrjai’l fT
^  *TT faiTT 3fT ^7T ^  I ^  5Tf
5T'T*T ^T'T ^  ^fa'T w iT  zfVcO'd

*rt fw 6 5 *tt?t ft 11
<I«H STTTi P̂shi *t ?nf^R¥ % 'Jlfili
s *rrw f t  6 sra- fen «rr fw
jpT ^flft 5 flW 7 *nft% f^*TT ^ 15̂  f  I 

3T*rT,y’T*rt?P*M'UM— ^  jtP fr  
2 RiClj) ^TT^ft f  | ^TRT UMM
«rrfaTftwr 3t t r , yq; if ^ t

1 23 «rt
^ f t  ’ift fftT 23 T><î
W  Pq^K «TT ^fa^T ^IT f t  KT<HH f^TT 
^ f a  tf t  f  m r w r  if  ^ rr  5 r n ^ r  

^icft ^  ^  f a  v f  ^
v n #  if  vfCTT< f H t  1

1899 (SA K K ) Vice-President 142
acting as President
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TO fTK T f W T  | fa 3% fosftTW if 
5 7 ^  T t f  ^  ift̂ T,

ST̂ TT, if 5 4 *TjftW % 5F3THT

5 <HH 7 *15!'i 5V am* 1

m \  f a  *r f ^ r  «r?r I ,  ^
5 O T 4 *T^T % *rfa^ t  ^T T̂T j? 4 ^  

*pfii> 7 tot *ntr i ^  *n*T*r ^t ^  *ra 

t  5TTT% 'TTtf ^  T^T £ )
% W^Rt 5 HTW 7 IHT5TT ^  I 

W ^ T  ?PT ^  §?TT fa  »ftWT, 3 m ,  1TO 

? f tr f}3|'TT*T— g«r ^f7zfr3r if ijf?r 
5HT*T 7 f t f t  I <R ^

% 3TC t  if tr^=RH sf"’ T^

^r^rf 1 t  *pth<tt $ ^  g p r  tfteT 
?TTTT m w  I, ^ > T W  ^  q ff

I ,  f #  Jf^n; ^rhlT I

MR. SPEAKER: Motion moved:
“That th e Bill further to amend 

the Government of Union T erri-
tories Act, 1963, be taken into 
consideration.”
DR. HENRY AUSTIN (Ernakulam ): 

The Home Minister has brought fo r-
ward a Bill which per se discrimi-
nates between State and Union 
Territory. As is well known the 
Union Territories are clamouring and 
trying to come on par with Uie rest 
of the States in the country. It has 
been the practice of the Government 
of India consistently to bring the 
Union Territories also to the level of 
the rest of the States. It is a m atter 
of surprise that the Home M inister 
is bringing in a Bill where it is said, 
for Goa it is 4 months, for Mizoram
6 months, etc. It does not fit in with 
the general ethos of the country and 
the legislation on th e subject, j  am 
not taking a partisan view. The ra -
tionale behind the proposal of in-
creasing the term  of State Legisla-
tures and Lok Sabha to 6 years has 
been discussed at length and there 
was a national dialogue. If you see 
the debate of those days you will see 
how the national dailies took a lively 
interest on this i»ue which evinced

considerable interest. Legal pandits 
and constitutional experts have
given out their views. Whereas 
Rajya Sabha has six years, a’s their 
norm al tenure, w hy should Lok 
Sabha which, according to our Cons-
titution, wield more power and 
authority, should have a lesser 
period? That was the lacuna. And our 
fram ers of the Constitution at tha t 
time had a different concept. But, 
after 25 years of the working of our 
Constitution, the public opinion felt 

differently or, if you deny tha t pub-
lic opinion was not total in proof of 
the move, at least concede th a t a 
sizeable section o* the public opinion 
favoured this change and, in the Lok 
Sabha itself, i do not think th a t 
many members even in the opposi-
tion, objected to this on principle.
17 hrs.

So, this m atter was discussed th read-
bare and I do not w ant to view the 
problem as purely partisan, I would, 
request all the hon. Members to con-
sider this aspect objectively on 
merits. Why should hon. Members on 
this side of the House have to go 
through the elections earlier? How 
hard it is to face the electorate ru n -
ning to ten lakhs of people every five 
years? It is even degrading to have 
the Lok Sabha’s tenure a little less. 
(Interruptioyis) . This was the aspect 

which was felt at that time. If you 
So please, you may bring a bill. In 
that context, if y o u  read the pro-
ceedings at that time, the situation or 
practice obtaining in different coun-
tries, in different Parliam ent, you 
will find that in certain countries, 
they have a seven year term  and 
certain others had even more tenure. 
So, it was not that only India was 
having this tenure. Many countries 
have different tenures for the legis-
latures as their lifespan. These were 
the considerations which prevailed at 
that time in m aking this suggestion. 
Later on, it was brought forth  in the 
form of a Bill before the House. But, 
it was unfortunate that the Fifth Lok 
Sabha had to be dissolved and the  
same Bill could not be introduced in 
relation to the  union territories. And,



today, instead of bringing in regu-
la r  bills, to normalise the situation, it 
is  surprising th a t the hon. Minister 
w ith  considerable experience in all 
thirf, is bringing in this Bill for the 
Union 7,errtt° r ies. Probably, it is due 
to  climatic reason. I am afraid there 
m ay be a political overtone in the 
sense that you are thinking of elec-
tions ra ther than  to normalise the 
situation. Probably, the prospects of 
elections seem to be main guiding 
factor in determ ining this thing. This 
is  repugnant to the Constitution and 
the people who had evinced some 
in terest in this m atter, j do not th ink  
th a t the people coming from Delhi 
will approve of this. I had ex-
changed views w ith members coming 
from Delhi. They were asking for 
enhancem ent of the status of the 
Union T errito ry  Jot Delhi and to  
m ake it a regular State. You are 
trying to perpetuate this thing and 
giving an inferior 'status to the Union 
Territory. I do not think the people 
of Delhi will take kindly to that 
suggestion. Therefore, I do oppose 
this move and I do believe that it is 
incum bent on the present Govern-
m ent to bring in a bill later on. And 
it may be revised—that is a different 
m atter, to a six year term  for the 
Union Territories also.

MR. SPEAKER: Government has 
an amendment. But that has not 
been circulated. I would request the 
hon. Home Minister to read it out so 
that the Members may know that the 
amendment has been £iven notice of.
It has not been circulated.

CHAUDHURI CHARAN SINGH: 
My amendment roads as rollows:

Pages 1 and 2,
/o r lines 8 to 15 and lines 1 and
2 respectively,

Substitute—
‘Provided further that the 

provisions of this section shall, 
in relation to the Legislative 
Assemblies of the Union T erri-
tories of Goa, Daman and Diu 
and Mizoram, in existence on

145 G o v t ° f  CHAITRA 17,

the 7th day of February  1977, 
apply as if for the words “five 
years”, in the two places w here 
they occur, the words “five 
years and seven m onths” had 
been substituted.'.” (3)

MR. SPEAKER: In view of this, 
I do not th ink the hon. Member Shri 
A m rut K asar need move his am end-
ment. He can speak on that.

SHRI AMRUT KASAR (Panaji): 
Mr. Speaker, Sir, first of all, I thank 
you for giving me this opportunity of 
expressing my views before this 
House. Since this is my maiden 
speech, let me, in the first instance, 
make it clear that 1 support this Bill. 
The policy of the Janata Government 
is to have a tenure of the Assemblies 
and the Lok Sabha for five years 
instead of six years. As I have p ro -
mised to my voters, I shall be sup-
p o rtin g  th e  Janata Government in 
amending the Constitution and the 
Forty-second Amendment, I support 
th is  policy of the Government to  have 
the tenure of five years both for Lok 
Sabha as well as for Assemblies.

As regards my amendment, p re-
viously it was or five year and four 
months but since the hon. Home Min-
ister has already cleared that in both 
the cases it will be five years and 
seven months, I do not think that I 
need to stress that point.

Therefore I am w ithdraw ing it. 
The Home Minister has promised 
that in both the cases, it will be 
five years and seven months. Now, I 
wanted it to be actually seven months 
because whenever legislation is passed 
we must take into consideration the 
geographical situation of that place. 
Monsoons are fast approaching. Many 
of the hon. Members here know that 
Goa is situated at the feet of 
western ghats. The rainfall there is 
more than 120 inches on an average. 
This heavy rainfall cuts the communi-
cation w ith the villages. Although the 
communication facilities are good in 
Panjim —capital of Goa—yet in the 
surrounding talukas like Parnem  and
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S atari the communications are cut. 
The voters are m ore in  num ber in 
these talukas and, therefore, it will 
affect them. Therefore, I happily 
accept this move of the Home M in-
ister tha t it w ill be seven m onths b o  
th a t im mediately after the monsoons 
we are ready to take up elections and 
as in the m anifesto of the Janata Party  
the aims and purposes of the Bill 
w ill be fulfilled.

Mr. Speaker, Sir, at the same time 
I extend my cooperation to the 
Jana ta  P arty  in its policy for decen-
tralisation of power and 1 would 
like to say due to the acceptance of 
the principle of decentralisation of 
power in the status of Union T erri-
tory  will be lifted up and it will be 
granted Statehood. I extend my full 
cooperation to the party  and all the 
kindness which our Home M inister 
has shown to us.

SHRI EDUARDO FALEIRO (Mor- 
mugao): Mr. Speaker, Sir, it would 
be in the interest of the Congress 
p arty  to have elections forthw ith in 
Goa because just now in Goa we 
have a non-Congress government. I t 
w ill be in the intereset of my party  
to have elections forthw ith in Goa 
b u t inspite of tha t we are opposing 
this Bill on the general principle end 
not lim iting ourselves to petty  con- 
Biderations. Though it will be in the 
in terest of our party  to support this 
B ill yet we have to oppose it as we 
w ant to be faithful to the main 
principles.

AN HON. MEMBER: W hat is the 
P rin c ip le’?

SHRI EDUARDO FALEIRO: The
principle involved is that Union Terri 
tories m ust be put on the same foot-
ing as the States.

Sir, I would like to say this much. 
I  fail to appreciate why this exten-
sion of seven months? Why seven 
m onths and why not eight months? 
W hy seven m onths and why not four 
months? If they w ant to repeal the 
Ordinance, why not they repeal the

Ordinance forthw ith? W hy not say 
th a t the Assembly stands dissolved 
immediately? W hat is the point in 
giving seven months? There is no 
legal bar to dissolve the Assembly 
im m ediately and hold the elections 
after the monsoon or before the m on-
soon. In fact, if they are serious 
about holding the elections, if they 
w ant th a t popular governm ent 
should come, they can/have elections 
in  the m onth of May itself because 40 
days are rem aining now. A notice of
40 days is enough.

The point I w ant to make is that 
the Lok Sabha elections have proved 
that the present government in the 
Union Territory does not have the 
support of the people. Out of the 30 
Assembly constituencies, 18 consti-
tuencies voted in favour of the 
Congress P arty  and only 12 voted in 
favour of the M aharashtravadi Go- 
m antak P arty . This being the posi-
tion, there is something more which 
this government and the hon. Home 
M inister can do. I would like to say 
this because it is very im portant in 
the interest of our country, in the 
interest of the Union Territory and 
in the interest of decent politics in 
this country.

There are serious allegations of 
corruption and gross misconduct or 
misuse of power against the Chief 
Minister. These charges are before 
the Home Ministry. These charges 
deserve to be enquired into. A com-
mission of enquiry should be ap-
pointed against the Chief M inister 
and then necessary action must be 
taken.

It has been proved by judicial 
authority how corrupt is the Govern-
m ent of Tamil Nadu. The people in 
the  Union Territory of Goa have 
compiled the charges against the 
present Chief M inister in Goa and 
they have made a tabular statem ent 
showing the charges proved against 
Mrs. Kakodkar and showing w hat 
are the charges prima facie ostab-
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tlished against the present Chief 
M inister of Goa. Now, I may state 
th a t in the interests of a clean gov-

e rn m e n t in that part of the country, 
these charges m ust be enquired into? 
A comiiusision of enquiry m ust be 
appointed forthwith. And then, as 
Dr. Austin, my hon. colleague, has 
said, it is high time we put the Union 
Territories at par w ith the States 
though it may be against the interest 
of the Congress P arty  as it is in the 
present case. Though it may be 
against the interest's of Congress 
Party , we should work on principles. 
This is w hat I have got to say for the 
consideration of the hon. House and 
the hon. Home Minister.

SHRI AMRUT KASAR: He has
made serious charges. 1 want to reply 
to them.

MR. SPEAKER: You had your
chance. Some other Members can 
reply to them.

SHRI AMRUT KASAR: The Cong- 
ress Party  itself had granted one year 
extension.

MR. SPEAKER: It is not as if on 
Goa Assembly only one can reply, this 
is the Parliam ent of India.

SHRI KRISHNA CHANDRA HAL- 
DER (Durgapur): We should get our 
chance also.

MR SPEAKER: I will call you 
later. I will now call some new peo-
ple. I have not called even one from 
this side. It is becoming impossible 
for me. 1 will call you when your 
turn  comes.

•♦SHRI KRISHNA CHANDRA 
HALDER: Mr. Speaker, Sir, the hon.
Home Minister has introduced the 
Governm ent of Union Territories 
(Amendment) Bill in this House. E ar-
lier the M inister for Law and Com-
pany Affairs Shri Shanti Bhushan had 
introduced the 43rd (Constitution)

••The original speech was delivered

Amendment B ill The substance o f 
the Bill is th a t elections to the  Lok 
Sabha, V idhan Sabha and Union T er-
ritories should be held after every 
5 years instead of 6 years. We sup-
port this spirit and extend our support 
to the present amending Bill tha t is 
now before the House for discussion. 
While introducing this Bill the Hon. 
Home M inister had m ade it clear tha t 
he seeks to extend the life of the 
Governments of the Union Territories 
upto 5 years and 7 months because of 
the impending monsoon and th is is 
quite understandable. While oppos-
ing thi's Bill, Mr. Henry Austin, w ho 
has since changed his place from the 
ruling side to that of opposition, said 
that there was a national consensus 
on the 42nd Amendment of the Cons-
titution as a result of which the life 
of Parliam ent, Assemblies, and gov-
ernm ents in Union Territories were 
extended upto 6 years. For his infor-
mation I may say that when this 42nd 
Amendment of the Constitution was 
introduced in the House, we on behalf 
of the then opposition had stoutly 
opposed the legislation and the peo-
ple at large had also opposed it. The 
government of that time had solicited 
the support to their Bill through some 
conferences which were m ainly attend-
ed by their own puppets. Then the 
General Elections were held and this 
42nd Amendment of the Constitution 
was made an election issue both by the 
Janata Party  as also by us and other 
allies of the present Government. 
W hat did we see in the elections? The 
people rejected the very principle of 
the 42nd Amendment BilL by defeat-
ing the Prim e Minister, Mr. Swaran 
Singh who headed the Constitution 
Amendment Committee and finally re -
jected the Congress Party  and we see 
tha t they are in the opposition today. 
This amply proves tha t the theory of 
national consensus had no support of 
the m a sses then nor today. Why we 
support the legislation? We feel that 
in order to respect democratic princi-
ples and to fulfil peoples aspirations, 
it is necessary that elections should 
be held after every 5 years because

in Bengali.
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we feel that this period is sufficient 
enough to implement democratic eco-
nomic principlea If it is not done 
their will be a natural tilt towards 
authoritarianism as we had witnessed 
in the recent past. I hardly need to 
mention; Sir, that the 42nd Amend-
ment of the constitution was passed in 
this House by the Congress Govern-
ment by clamping down emergency in 
the country and puting leaders and 
workers of the opposition parties be-
hind the bar and ignoring public opi-
nion. But as soon as they went to the 
people for their opinion, they rejected 
the legislation completely. Through 
this election they gave a clear verdict 
that they are opposed to dictatorship 
and bureaucracy. They have also as-
serted their faith in individual liberty, 
right of assembly, right of trade union 
activities, right of freedom of speech 
and above all that the democratic 
norms be maintained in the country. 
They did not want to face the people.

DR. HENRY AUSTIN: On a point 
of order. How can the hon. Member 
maintain his position? Qur govern-
ment decided t0 hold the elections 
long before the expiry of the one year 
extended term. How can he say that 
we were afraid of facing the people? 
We could have waited for another 
year.

MR. SPEAKER: You are only mak-
ing a second speech. There is no 
point of order.

SHRI KRISHNA CHANDRA HAL- 
DER: I think they even did not like 
to hold the elections but because of 
external pressure and other factors 
which I dont want to go in detail 
here, they were forced to hold the 
elections.

The Congress party wanted to stick 
to power and convert this great coun-
try into a big jail. If they had agreed 
to hoM the elections it was after they 
got intelligence report from their 
police, the RAW and as is said, they 
even had gone to the astrologers to 
know about their fate in elections but 
,all their calculations went wrong and

the masses who live in villages and 
who are taken as illiterates, have pro. 
ed to the world beyond all doubt, that 
they are second to none in their poli-
tical maturity and their faith to up-
hold democracy in the country is 
absolute and unshakable. It was be-
cause of the people’s faith in demo-
cracy that the Janata Government is 
in power today.

They are trying to restore demo-
cracy in their country and as such 
support the Bill.

s i j *  : «T«rar
»Tf *r?ft % sft fetta* 

w  s * *  $  f w

«t?t §«r $ i *ft*T, 

***** ^  ^  

fatitav T i f i w r  Pt^i *ptt ^  1

■’j 'l  1 ̂  ^  w t f a

«ft, Sf Sc*T ft | I

^*11T tffaSTFT ^  I^
froffTcT SHlftT «ft, *PTFcT ft *1$ «ft I
5TTRT if cT?TTWt  ̂ H W *
% 5TTT 3ft if ffsftSFT fa*IT *WT,

W  ^t Jr flrftlR
Rft *TT I

«R5ft 5 ^  1 976 % %
f t  I 1971 if 3ft SRT*^ o o
p r r  *rr, *if 5 «?t, fa
6 ^  Him  I ’ill'*! >̂T 3ft

s fk  % *rfr ^rraT t  f a
<ft if<+ f<*J I

|  1 f*r ^rrsr jrfaq n r s rk
gtft ?rfsi9PR I  iR n h -  ^

jpntsnr fa*rc «it 1 Sf * fa 5
q?t «c*T ft 3JT% W tlR
w  *rtf frfsPFTT Rift *rr i

MlWrfl mftenr fa<IT, 
tffira rr v r  « N t  srcsr fo rr  I
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?r% % ^rfrwchr «ft f^TT, 
r^(T viHdi 1 9 7 1  if gf^frr H^l

^PTT I 5THT ^ T T  rft 5 T̂T̂ T % f̂ TTT>3 >a *
^TT *TT, 6 HTW %' f^Q[ ^RT *TT I

?nfr-?nft ^  i r m h r  *n?w * ^ r
f a  fTTW c n ff % f a ^  ST^T N f 'd d

|  f a  sr. .-rfar, fra - sfft: fw r rw  *rr 
?*rft s fa n r  jfrrffar t ,  ^  ? r t  Ti^rf 
* *nra m  snf, ^ i r  tr^sqrar *»-nfar
oT T̂TTT | (t ^7?h <i I =f>T '3tT^9T >̂T

? rn j^ ir  v&  ^ tr? t  qr€f ^rr t o
|  I ?JTTt STfTcT w t^F t  fa  100

t  37 % ^sr w V  1 f a ^ H
~’t^ t frl 'T’ii w k . fa n  t^^'Tcn 

??  ^rr t o  w f tm r  |  ?

1967 5H> ? f fa -* m  s rk  tt h t  ?pt 
fa*TR a w 'T  % 5,5 ?TTfr %f?PT

% fa^ 1 971 if f*TO
wfa w*n r̂r ipn i
4 ?rnT 3n% % 5tt? ^ tp tt w r , t t ^w
*n<r % fa?  ^in« t t zT % ^t t '»ii <. 'i^l 
faPT i Tniff fw & Fr-trm fi %
^ T  *R 197 2 % TTT#" Jr ftr | ^  ^
% JsqcTT W < r >rf I

*rt r?rF sf>̂ r >m ?rr §t 
w ,  w  TTPfi f t  fkvvT-m nw i % ^ r r ?  
^ ff  ?tr | ?rqT tT^Frarr % ^nft f ,

t>  i 9 7 1 *r srf^r 1 972 *r *nft 
snTf % r̂ r  *rr«T-*mr t̂ t t^  ^  i 
? t j r  w >’ q-+-^Tdr % *m*fa f , ?ft

% ^ n r f  % h pt  ?rm
f w r  fom fr % ?TPf ^jf^T
«r i

STPT 3^- fVfg- JT̂ rt % <8: ffltT
Txzfv *r> nnrr w z Thr

f ’̂cT̂ T T̂r fâ TT, eft t iy*( mIc I % 
Hell % 3TT W farTS- fâ TT I ^  4i«i«icii 
184 LS—6.

^ fa ^  f w t  % T O i 1 '15),
<.l>»ldlctch ^Tq- % tnPTV ^ 1 r«(<wr

% in i % +^l fa  ^  % wlw
frtf Tnprftnr t̂ i^ tt  fe'fV ^  <n -

^  I ?TR 19 71 ^  %5fH 
?HTT % ^TTW ^  ^riw  qTZf

% 5fNT Vt Tnr^f?R> 9̂ *fhTcft >7̂ t ^ c i l  
?rnr ^tt %^w h^tt ^  *̂11 ̂

^Tl% ^fr tN lfclH
v t w  'TTJf % ^rpff % TRT ?TT# ^

€1 ?rnr sff fk d w  ’Tf tfcfr % fa’rr
<.N,ifd,T> 9^hTcft 5<9̂  *TT 

^  ?mf crh' jrpft ^Tf^r 1

Jf 'tifjHI -qi^ai ^ fa  fqOsjt %
?r?pff ffr ?t r t  fadsr vr?r ^  ^ tt

■qipQ̂  ?rtr «<5,i ^  hpO
5TTT 5̂T faSTT WT 5R> MlPd fTT TTT 
•q 1 ̂  I ^TTW ^TT% ?TffsT flfaffR 
% $IXT faoffScT »*i icTi )̂ %^?T tr̂ >
TTff % ^  q^ftr PraffTcT ^

^ I faff ffTHT fffaSTR r ti î'lER 
fâ TT ^RT, Hi Oyl q«i ^R'T ^
^ r  nr 1 srf h ^ t  ^  ?r ?r «rr 1

4imid«hRiVH f^ifcr ?rnT % 
farfsft- % ?KFff Jr
fan *FTT «TT I 5FiW  'TTHf ffTF ?T 
=t.̂ l *nJT fa vifl fffatTR ti ̂ t'ly 1 % DV't TT
iTfr TT^hr <=t 1 <?-f=i<» 1 <5 g'Mi «rr 1 ^
I  I +iy*i qrff ?ftT WTrft^T
^rnrf^T  Turf % f w  w  ^  ?  fa n t 

^  ?rr% fa^TT °^eKi ^  ̂  ̂  ^ t  
^ijii1?! f̂t" I *̂11<al cTTTK T 3*i
% % r  ?fK vnfarTf 3r?ff *r «r 1 
WWTTT V ^  CR cTW vHTT fan W  «TT I
?mT ?ptt^ ^ lr an- <ft 1 fan
■r t u t  «rr ?rk  ?> ^nr T>sr % fatT fa?fr
? «n «sft * w i+ w  % ^ fh rT  f̂r fH w r 

cTf^r >' Hftrnr tmrf^r fa n  
*TT, ^ T t i’ 9 m X  cl <,'-h % ^jTTjPT <1̂ 1
5V *rf 1 ^ r  i ^  ft^fd ^  1
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^ T T  ̂  f a  TTcTf 
3TO?TFT 3?t | TTcff T TRT̂ TPT

h IcT «fV *ftfe*r h ref % ĉrntĥ
% ^ rn r  1 j f a n  % sffar TRT^rnr 
sfV ̂ ft snr 4>ri  ̂ qrnrf ?̂t fe^jRTt 

^  ^  t  1 ^  qi€f %
SI^T f̂t fW<s t̂cTT «htiff TRff 
% ^  TRTcTFT «r>$<Mft1I t  1

*T*R ^ f f  % tffatfFT ? *TT T̂TcT
*?t snrftr cfr t o  *ft i

5̂T if eft W>BRT *TT<ff ^
5T+I\°l 3TT% * m  ^ t  HtTT H T*sT̂  %
fin? ^T 5fft ^ReTT ¥t T R  fflr
fa^TTt qrf rr̂ r t W  % fatr qf*r h m

^ft S R fil 3Ft «l<sl ^ 7  ® : fiM  T̂T feTT I

? ^  9T®2ft % *rm 7  ^ f t  srfacr % a to  
qrcf % ^ p t  sftr finrncT ^r farter

+~<e1 I ^ sftT 1̂ qd I j? fa JJ^t ^T Mfniq
?r, ? rk  srn r ^t *r% eft *r -

ttMfrl St, Hifta eft I

PROF. SHIBBAN LAL SAKSENA 
(M aharajganj): Congress party  has 
said nobody opposed the six year 
term  wTien the Forty-fourth Constitu-
tion (Amendtnent) Bill was passed. 
This is utterly false, I was the solitary 
opponent in the House who opposed 
every one of the 59 clauses of the 
Forty-fourth Amendment Bill includ-
ing the six year term. In fact I gave 
an amendment that the term  should 
be four years instead of six years. 
The term  of American Congress is 
also fcr four years. Members « f  the 
R ajya Sabha also retire every two 
years. So, it is wrong that I waxited 
six years and not four years.

17.32 hrs.
[ P a n d i t  D .  N .  T i w a r y  in the Chair]  

«ft Tm f*ro? (jm ftr) : n m -
f̂ei Hn SJTfT'RT 4̂ 1 MRf

^  % flaftf Jr cTTT
«TK 3ft fWTT «PPfT £ 5*
if ^  fw^TT T5RT î§eii fj I

^  9TTTT 6 H R  «RT
’TT T H  HT?T ^TT , ^ t  'TN' «m  

T̂RT * 1 ^  ?fVr ?nft TR' h f t

*R3T ^ f r  I  I ^TT Jj
f^rfi'T « rr rf^ r  ?fr ^  % f e n
%  ar <tAiI TOT ^TTT ^ l̂ cl ^ I 

t  *F3 flrnmn ^ tt t  %fffirtT
^ ’h! <. 'jfl h 6 tiiH vt)ticii

pTT % lTT=RT | eft
T̂cff spt f®  r̂arra- ^  I #T, f

?T|5T *Tr'fl <.oi fn ^ H  ^<.Hi
^TfcTT^ fsp 'tN ' ^  6 T O
*A 9T?T ^  H$l  ̂wT<
■̂'Ti <.iMi«l(a+ <sfW % ^  *T̂ t f+^i <1̂11 I 
W  % ^  ^rr «nrt | i
Ssrrr^rstfTTT^T f  i m’T to - tftr 
H\r*n i f'TTr ^?r % fW m  «ftr wrwsrt
=rr T̂5TTT Tie'll ^ITT >̂T ^
cf-SI ^ ^t Jl'ldl rl
zfhrnwf ?r 5>ft $ . . . .  (rt^^p t) . .
trqv^ft 3H?Tt *ft I ?TT 5TT ?ITT CC4̂ ^  
aft <t>54l eft JJ5T *TT
sp^TT 'TfTIT I % f?TtJ ^
f^TT f% rrxf3Rfr ̂ ft # 3T^ft T̂RTTcTT ^ I
■̂fgpT X(S( vjft ^  ^  T^T ^ 'TH >̂t fftr ?t

gPrtr i w  ^mr ^ tt | frrra
zfrsnrmt ^  U c w  tfhnmr ?Reft f  
5̂T % c^TR If I ?7T % ^PT ?pt *T?fEr | 

tttt *iT?r i *nrr Tt r̂ tn^ ^t eft sr̂ ftT 
’Ft ft eft eft ^  5Ft

vjR^ W 3ft «fFd SRT MTt T̂cft 
I  tJTf ?Ft f?TT?T sncTT I  I
eft 9TT9X iTTT *̂T;31 411*̂*1 I CT̂T fTFT eft
srnr % tnr^RTt % t T’s  ^  . . .  i (ezr^trR) 

*̂t «^*T> SWT : eft̂ T *TR jft̂ r«s cs
jf^t ^ft i HTrr *t jf r w  f?rt | i
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*\ O
«ft I ITjp HT5T % fat*,

*At  fa* flfft S îT cffa T̂T5T % falj I

*ft *TPJ TW : WIT+I <WH ^
^  1 v>»Niif «fV ^fr ?f *fft

?TTH % iMI+i Wl^<; ^  !^+<.
* tft *nr 1 («ymn*r)

|T f a  <t N- ^ H  if)mii im ®FT̂ ft ff i f l r
HH t(M *̂t 'TR' *f)'>HN 3TT
T| f  I 33% STT? 5 *ft fTR t Eft̂ pTT? 

I S?T ̂ T 6 T̂FT WT HTT sf^T
w  ^ n <?tsi ®tt f a  m m ?nw zft^mr 
% fair TT̂ t tT fwt<M nV sr?W  

W &  5f, Afl'jHi,wT “Ft 'tiisH'H W7 ^ t  Jf wtr 
■̂ •̂ 1 *t f*H?T STM ^ I ^  HVT
IH^T STffiT I  I q'fjpTI <TT sft # T  *TH *ft 
îPT f?>TT | ^  ?>4 HTST 3flT 'W? 3|TcIT 

I  STTfaft HFT ^  qr T TT 5H7 fan ̂ c\
WTrTT|l SPR ?TC? % HTCt
^ jf r  *Pt sffa t<T TJTt % 
f^nr f^'T smr eft qt^ *rrsr ^  f̂r̂ r̂ TT
6 *rr?r *f ?TE®y $t ^r^ft | 1
(aq*%rw) 1

#  ^f.cT TOcTT % HT«T ’T'T'TT

=5tt^tt j> fa  sn rr *rt irfhft srti 
jfarct ftjmff | fa*r% fair 5qrq-% ^  
STFT ^T 'ftfw? ITPTT ?f 5PTT im
^5TR 10  % 1 2  ?rr t  ir ^  ?

eft ^?T 5FRTT fT  STPT ^TT ^M+|<
I d ^  5TTT tii<?i 

Ti  HTJI^T ZThFTTVt^rR^r 5HTT 
?r-t>TT w\t  srrfeft ?n̂ r if ^?fat ^t t

?r îf I wf^nr t  WTpT fa  T̂FT TT3T- 
1IR1 % i w  tf R trt I 5 3PT  ̂ 6 

fTR1 '>FÎ  f  I *FR T̂PT

W R t f a r ’TNr m w  |  ?ft ^ T
f a  <rw ^ Tr^ 4 tfd »  x m m  t

ft 5T^t ^ i^d i f a  VRT T O H  V^V
«rt ^  q r  #  1 (w nw m ) t  ^  
t p f f r s i f r ^  ^ r ^ T T f a t w ' m n r
<!^<rf ^  fa^TT ^  I 7 *1̂ 1% vft VPT̂ " 
WR ^  1 ^  f  faT 4 ?f\T *T̂STf ?f Vtf 

*î l *T?% TOT ^ I « ( in % ^1? 

ftwrr ?n% ?f 5HT 3TRTT |  I *% W«T̂  

9rT T t ^ftrTTf + 7 i |I  m  HH49H 5f ^FTT I 

5 W fail ft 5|rT T O 1T % HT*T ?TPT? falCT  

1 ft* *MN 6 HT̂ T fT 
V̂fatT I ^TK 5f jptf ^  Rff

«Tf%^raT|i ?nTT5nTr%'ft®5rff 

5f TT3RV%T dl^n  ̂ Wt ^TT * f ^  %

5 T ?  t f t  ^ T R T  W ? T T  Js T l i  ^  H  H ^ l  

J5TTT faT % ^  ylrl+< m  |  I
^ r f a q ; J r f t s r r T # s ) T ^ r t  f a s r r r ^ r  <t t

TJ^rrf % r ^ K  %( T TT5T-

^ t  q-fT 1 srrT 6 Hr t 
T^fTT W  T R ’T TRT T I
3T--rTT TTff ^TTTT-TT'Tf T̂T f t  ST«®T 

5RTT TSTT I WTq HTW ^

fa ?TFT <TT iI^Trf % HPT fa^TT 
^  I

) : *T*TT-
qf?r, %v r . ?t ir t  f t  firar aft art r̂

^ f , ^ r ^ 5 r n f w p  ^ 5 % ^  ^r^Tcr 

R fr 1 1 f a f t a t  ^ r  t  

srtr ^ tr̂ r ?r̂  qgr R|f fam ^ r fa fr

IT ^T€T V t T t f  WTcT f t  ?flT \?r

t̂tt f̂t t  && m *  fe r  if sTR̂ r ift $ i

*1̂ 11 *i(5 ? rm  ?ptt $ f a
TNr M ^*t iftSFTT ^TT *̂T% r̂ ^ I ̂

q* m*r % fair srk stct ferr 
arm 1 w w ctt i  f a  «rt ?«•
ctt^  w t ?fa f^ rr  w  |  f a  5 r̂r̂ r ^ t  5r?r 

6 ?FT fan 3rr? 1 «rnr¥t stt ^«r>
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«ft3RT «ft, 1% 1 9 6 9  ^  1 9 7 4  

■3^% ?tpi% 41'Jin i cT®nrt

*f 2 H R  *fT 5V S fk  K W l JTtlRT

1 9 7 6  if  ? T R § f  I 5PIT STPT ^  W

enr? |  ew  5ft ^  7 h m  ^ t t

f=r>*T ^TT W W  ^  ?PTT fll'jIHI 5 +lM 

^ rff n i i i  HTH if  5PT5Tt sft'jRT 

^T T f |  I 5TTT IT? = ^ t  f
f% 5 ^rt^RT SHif ?ftT

<jt <t  1 g q  ^r?ff t s  ^rr ift^TT if

•' r (TT r;jff CTTW | ,  fa^T

f.i i^ ic i  eir 4  srRsmq-.rrr t̂ t o r t t

^  t t r ^ t  ^  t t

7  HT?f sft 21T ^rt I  ^  ^rff TTT5T5 1% f w t  

JIT 7 HTH |  I ^ r fr  7 ?jTsr

t ^ t  sTKrt h j t s r  f  Hr f?;^ « h f t  jtt 
9 SFTT ff fft —  m i  =TTcf f f  ?

$  SHFHT g %  s*T ^  % fft rT if

3fR sr^TfT t  I ^ r  f  ?T *T
^  f a m  «n, i?T fH  s t s t r

I

: SFcIR 5TF^T p T  

“f% s t w  w r  trfyf^Fnr

1 9<s3 ^ t  s t r  h o t t e r  31% 

f« r« q ^  q-?; f a ^ R  fo q r  *ttit 1”

The motion was adopted .

WjjteS : 5R f  q̂ TRT 2 TT 
V S  *R  * R T R  % HSttER T̂rTT jf —

Clause 2— (A m e n d m e n t  of section 5).

Amendment made:

Pages 1 and 2,—

for lines 8 to 15 and lines 1 and 2 
respectively, substitute—

‘Provided fu rther th a t the provi-
sions of this section shall, in relation 
to the Legislative Assemblies of the 
Union territories of Goa, Dam an 
and Diu and Mizoram,, in existence 
on the 7th day of February, 1977, 
apply as if for the words “five 
years”, in the two places w here 
they occur, the words “five years 
and seven m onths” had been substi-
tu ted / (3).

(Chaudhuri Charan S in g h )

snrrcfa : s p r  jt ?  |  f% ^ m r
2 HSTtfSR ¥ 7  iT f N f ^  *PT ?R  I

The motion was adopted .

Clause 2, as am ended , was added to 
the Bill.

f l ^ n q f a s f ^ r r a

3 ? R  3% i

The motion was adopted.

Clause 3 was added to the Bill.

HWtfrT : SHR' |  f% T̂̂TTST

i, ^ i r f ^ r  . sfR r r ^ r  f?r
% !R  |

The motion was adopted .

Clause 1, the Enacting Formula and  
the Title was added to the Bill.

Tftspft fa ?  : t  SFcTR f  :

"f% ^  off? H5ftf£R n

t  q w  f^qr i ’’

* n n q fa  : sr^r |  :

“f^r #?nfarr ,^q

i qTH f ^ n  r̂nT i

The motion  was adopted.
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17 45 hrs.

5TWW g :

“fa  f ^ f t  st ot t or  srfa fanr,
‘1966 W tBH 5R^

TT f«H K  f W  *TFT l”

it
*JIT ^  ^ p f t  t  I *ft ^  ^FT j?, 
^  SHcT *JfT tft *TPT f X t  |  I ?

5 3TM 4 3FT °r><ni -q i^
| ,  W ffa  Vf t  q r  m  5PSTTCT sfft 
^ r g T ^ I  1

20 20 ^ r C  cFP
3TFT I 20 cFF 5T?T % W W R
^ rn r  ^rr ^  i

m in fa  ir^hm  : m w m  st^ t  §5t t  :

“fa  fe ^ ft sivito *4 srfsrPm ,
1 966 >̂t ^rvflyn «ki  ̂ f ^ n r ^  

T T f ^ n x f ^ m m  \n

DR. HENRY AUSTIN (Ernakulam ): 
For the same reasons when we appos-
ed the earlier Bill, I wish to oppose 
this Bill also. As I pointed out 
earlier, this Bill lacks so many things 
and I don’t think the people of this 
country, particularly the Union T erri-
tories,. will approve of this Bill. The 
people of m etropolitan cities who do 
not like to be treated as second-class 
citizens. Here it is four months 
whereas in their case, it is one year 
and I do not want to go into this 
m atter any further. I do not w ant to 
make a lengthy speech. I oppose this 
Bill on principle.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARM A): I want 
to make a submission about the sitting 
of the House. If you see the Order 
Paper you will find that the items 
tha t follow except item nos. 25 and 26, 
refer to the legislative notification. 
These have to be passed today. O ther-

wise the ordinances w ould lapse. The 
Governm ent is very keen that item s 
other than item nos. 25 and 26, are 
completed by the House today. I  
would like to m ake a special request 
to the hon. MemtTers opposite to co-
operate w ith the Government. These 
are not controversial issues and if the 
House does not legislate on them, the 
ordinances may lapse and we may be 
in a difficult position. Through you, 
Mr. Chairman, I would appeal to tHe 
hon. Members to co-operate w ith the 
Government to see th a t these item s 
are completed today. As far as item 
nos. 25 and 26 are concerned, these 
may be taken up in the next session.

DR. SUBRAM ANIAM SWAMY
(Bombay North East): In deference to 
the wishes of the House, I am in 
agreem ent with th e  proposals made by 
th e  M inister of Parliam entary  
Affairs.

SHRI K. RAGHU RAMAIAH (G un- 
t u r ) : We agree upto 24. But, we do 
not know whether,, according to the 
rules, item nos. 25 and 26 autom atical-
ly go to the next session.

SHRI RAVINDRA VARMA: We
shall request for permission to raise 
them during the next session.

SHRI K. RAGHU RAMAIAH: We 
are not committing to that, but we 
would help you to carry through upto 
item No. 24.

DR. SUBRAMANIAM SWAMY: 
Have you given a decision on item 
No. 25? I would like to discuss it, 
with your permission, in view of the 
statem ent made by the Minister. I 
have no objection if it is to be trans-
ferred to the first day of the next 
session. I do not wish to put any 
obstruction. This is an act of sacrifice 
on my part.

MR. CHAIRMAN: We shall see that 
after this Bill is passed.

SHRI K. RAGHU RAMAIAH: All
that I am saying is whether under the 
rules it is permissible to carry on item 
Nos. 25 and 26 to the next session.
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SHRI RAVINDRA VARMA: Fresh 
notice has to be given.

MR. CHAIRMAN: Government will 
have to give fresh notice.

SHRI DINEN BHATTACHARYA 
<Serampore):  Are you talking about
25 or 26?

MR. CHAIRMAN: Both.

fewfr qjfqPregVR rnR- %  frt tN"

3W % ?T ?̂t

ff «ft 1  Rf wt 5ft r s*r% «rsrnr 

f̂t hm  «r3T ̂r 

TTR 3T5T T̂R Rfft'  fiT STfcrr̂

wrti  n̂rspfIf̂ ^̂r̂rVf̂ Ttsr

fRT ̂ farttft t| I |

ffRRT % T f%tft *ft  t^HPd’T.'

 ̂ f f%tft *ft  ̂5TTTR

Rff r̂r ftRT f% fatfV  R?t  *ft ^

r̂ra-  cRf % ®i®l £ 1̂£  ft I ̂TfT Ill'll

f)cfl ̂ f% irrf̂ftrpT % wt*r sjt̂t  r̂t'fl 

*trV P̂ t̂e ft% % sn?  ?Rf % ^

W -̂ ̂  ftr | srh:

RR  | f% ir̂Tfrt rw  5fT> wrr 'S:

htw ̂r  n̂rr, <*N   ̂ yrrw fR

ftRT 3ITTT I 5TTT  f% ?mf T? # ?ftR 

RRT  I !fk Rf RfT ft fT*RTFT* 

|TFft  RR?t RT?ft | I ?flT rft t̂f 

STPJrJ 'SH+t Rft f̂sfl, 'S'̂TR Rf ̂>f fŝTT 

1% ĉth % *mr Rf >nw am fsrr 

c?rnT MlPw*  % HT’T^Tpn'̂  I

SHT STFT  f%  <ft ftRT I 19 78

Sf 5fR c5TPT 1979  3cR ftRT I SPT5TT 

T̂R 1979 T̂ ftRTSTk 1984 RR> 

jd̂ll I m̂ Ri ^wi %

3TO R̂t t *TFT 7'£ % TK ft 3^

Rf  r̂a1  ft | 1 f wwrr fj f% >jf 

r̂ Y R>t ĝr ?̂t 3̂ R3T̂f% 3*f)ft ̂i< 

iTft̂ ^̂ r̂iT% t̂̂ r̂ r̂ t̂ i r̂ffq 

ct> qf «n f% ̂  fer ̂t ̂ft ii<w?viR

^wft r fsw n̂wT 1 ?m  Of ftT^

r<r«T̂ VH TKfZ f qf f̂T IPTT | %

T̂r*T ft̂ t %■ "Tf̂ ^TR ft 3TT% ^Tff# I 

%f̂ r jjfwt f̂tR'Tt^r^TFr^rsiT 

*Jc*T  ftR % 5K 'TR ifft% ^PTt  2# 

SfTrTR f w  | I  TkR 

v̂R?TTft ̂11̂*1 I qii 'fttTF¥ fTfsf̂ CKM 

'̂4'i % d̂lfq't! ft%   ̂ Tf%

?roi? ft 5n% $  1  qr€f

% 5nf%R% % srfrq ^r?t wrr zzt

f̂ PTT «TT I  ?ra" qf 'jft d îl T̂ JX

f̂t -̂ K HftR ^R?t  Tt

gfFt wrr mr *m | qf r̂f̂ rr

T9T WT ̂  *1)4(1 <T  la *Ift% (̂ii)l  I

 ̂?ftr ®rf ?̂ )Pn' Ptîi wr  ̂vrffv 'Jh

41 ̂ JT 9fT TT 5̂T- 9TR Rft ft I

w  ̂  qff qr f̂t t̂tt *?ft̂ wrun qrr
11  f ¥*rarar f % qftrt 5ftr tR 

P̂ ÎH r̂% T̂RTW WrTWRT 3TTRT 3T̂ ft

*tt 1 qf wf̂rr %ft zrwft «rr f% trrrr̂ft

% 7*1 tM fiĵft ■’T  5̂T W  1̂̂1

%FWPT sftr ?ft»ft <TT fir

f I f̂cT f̂t rTTf ̂ft fewft ̂

F̂n¥*T ̂ft *rf sft 1  h?' % i%rr r̂jrr̂ R

qfT 'M'dftid % ^̂ ft̂ Tfeq1 ̂ TFTÔ T *T I 

ST9TR JT̂t «ftRcft if̂TT WT ?fk ?T5PT 

Rtsft % 3ft f̂TTR 3Rt # ?Tff fêft % 

’IK IT̂̂ft̂’rfcq 'M'sltKI <. *T I fjfRt '?Tl<l I 

f̂t qft f̂ TTWR ff̂ rr wr, h 
feTT WT, ̂fT tR rRf cRf ?t cTR %2JT 

imT, ?̂lf, 55TT5T s|?t gfWT 3R̂ft Rft ?t 

Rf,  f̂tRT ̂ft fr*n WR ft R̂ I pjRT 

5Rf ̂ ?TRt ̂ ?r ̂T WT ̂ffHT RRT ̂f ̂  

f̂t RT̂ T | I fiRT  STRT ^ WT 'Rv?

T̂R T 1̂̂1 fa I ri'RT I  Rf ^

Pn'i % sFRor  1 iflx 5ft rîi  %it 

ftn^RR >T 33% 5T W? «ft  'STRcTT 'TT̂f 

3R̂ > CV+RZ>TR 5|T Tft | I  %f%̂ T 

T̂TiR̂ T ?̂t «TRT Rf  ̂f̂> 3̂% STR̂ T 

tfV fRT̂ ft̂ T ?3TT fRTtST  ̂   ̂ f, 

*If  HTH# t̂ RFT |  I
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[<sft farsr .•

§ ^ h r  qrc » r M  w r r f ,

ftrH f  *r>n ^?t 

- M  r HT3 ®: ^rn? f̂t^rr ^ t  ^ n r  

w r  f m  fftw  j z  f^ziT, i m r e f h r ^

t t  w^r^Rrr fe r , 3ff% 
? ff frnrr % «rRFf? if f  sr f f  3ff*pf s r k  

frr?fffW fT> tr̂ T f^T «f)- ii^ d V M  

^  ^ft STfTff ? !ff «ff, 3ft m ™  

* ^ ' f f  % fff^  f^ F ^ T T  «r, ^TOTfPT 

stttt w f^ r q  f f  7 f t  |  srcfffo- i f m  

*ft s r iN w t fsOT w  |  « rk  ^ i t  ff
Wff f%  3ff%  ffTff f t  T f t  |  I

q^jffa’rfeer if  f f f f r  ^  =Ff

^ 7 c9 R  f , f f |f f  ^TTTT «T̂ t ^ T C7FT % 

ffTff% |  I «T?ff fftftff S#3 *T, iJTHfftt 

ffF'fff sn f?  if

#  ffW ?ffff $H q k *s ^  I SRR'

5srrfe ffff st t  Tf |r i

jrrnrff TT<?f ff ? m t  f R  % g rc  iff

ff^T ffft f*TCT 11 ffft ^ ffiM t̂fl ft 
Tft | I fff fff | %  JffffffT qiff cfff 
ffTffTff Pt>Ml '3TTTT | f̂ TTT ffTfspif

^  3JT 7ft | I forfT <THW 5TTPT 
fafntdT fTJff ff % 3TT ^R ^FITf *rf ^ 
?fk 3RTf 3JT 7ft | I fefft q gP^Pd^VH 
Tf «ff w r f  3tt 7ft | 1 ^npf
■’iftrr *nT», ?ff 'Tii^ff ^rr? ff fr*ff ^ t  
sn ji 1 ff Pv-i 1 T̂Kf |

fff®S f fR  TFT fefff if  sr^TT <TT#f 

'̂T q^ffTff ^Rff % fair jp p r  %■
f 9 * f  W T F T  if 5TTTT ntr |  | frfffff 

% Rind % ftFT ŜTIff? *f f^FFFT ff T^T 
HTftr?!' ^r, i^r i l^i^i ? t r  

smf^rr ^  t  1% ? iw  h r  if  ? fk

f e ^ f f  f̂ ^ f  ^+JT<r^df f t » r f

f m z  f*r?r t^ i  | ,  f e ^ f f  if  ^ r r

t>8F ^  f w ^ r  ^  5> iprr 1 1

tTTf % ^ n f t  %
*nf^: ?ff»r # # frr^H <n€f # ^ tt t̂

r̂ fr^Wf ^o f?nn *fh: ?n r̂ r̂f mfz- 
fa fm w  F fa r fo z t  f a  m  Tff ^  1 

w f  rRf % w f%  mff rT^ ^TR’ft^FT 
% ^=ff % ^>r I
? W  ?f, 1976 % f?Hra' 10 *niTo
s j t r t  ^t?h q r  ?mr w t  fe rr
W  I  WtT % few H3T feq- !R !  1 
t  HPFfhT »Tf H a t 3ff ^  f^JIT 1% 5*T 

q^jftvrfa^ frrjf^^r f̂f !HR ?Ift efffT 
W T  rff ^TFZ ? f m  % 5̂ f  9 f i f  I

iRT | f?F fe^ff ^
tm w ft ^T ^5rf t̂ TT W T t | I

tr^r qiqfqri ^  I ^ 7̂

^  ^ P T fW T  ^ 4 0
^ r r  t̂rft f  ?ftr J 7 ^  i w  ?f 3ft 

qnr ftram 400 WRt? ^o
f^ 5 f t  q  f R r f t l  I rff fa r r fc ^ fr  T f ^ I  

iTffTeprt qnl^i '3TR' flV< 
cr^r^H ^f ^Tff ff'feT 5Tnrr I

rff 7r5?f % ffPT ff ?ff ffff^ff 
^RffT f  I

^hrft wp SWFT5T (^T3'5 f?c5ft) : 
ffffrrfff 3ft, f  ?ff faFT ^t ff'arf^ff 

% %ff irsT fqr g 1 f f^ m c r  ^t 
'ti|<.|J| fff ^ f̂ F qf 3TT ffJlfftf?T?ff wtT 
^fjftwqftgr +iaf^H |, ^ffT 5TT5T 
ff 10 ffFT TfH  fft VfT *IT '3T¥ fff 
qff TfT «TT %  fj^fr % sftTTT ?.T ?f^T# 
% fsfq iTsp fesftffT f^TT 5TT TfT | 

ff^N lR ii’H VTgfifl<T trr^fr- 
^rrjf^TT fe7#  ^'rf cTffF̂ ff 

ff ̂ f fR ff^fff 1 WR fff t"FR ffTfeff ffffV 
«rtT 3TTff UTT3T ffft ffrfeff ft ff$ | I 
^  ff>>î ftjf F̂RcTT f  ^ff l«(H 5FT f%T^T 
f w  3nff srtr ?ff ^ ff  f  iff ferr ^iw 1 
jF?t ft ffTVR ?lff$r ff̂ Iff % 
ft^ft v^M^ft frtffff ?Rff % Rrq;
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^ hto jft *tpt

iî «Td« *pt 'M 9 i

ÊT I*m T̂R ?̂t

*tf T O % |

STPT  *)i«M  ̂f% fewit if 1917 

% *Tf *rin ̂ sft sn Tft | fa ftwft % 

«F5T W*tHWt ft I tH hft % ftra 

1951% 1956 rT̂T % f?W qft 

n̂m |f sftr wrc if far*  t̂ cftf 

fen w  i 3r«f  »wt ft̂ ft t̂ smnr

€fa> % 'Tft  TfT §[ 5ffH ÎTT ŴrT 

flTCWSH 4(1 (  l̂T ^

% *r<z,  t̂| fftoTT̂  *uqiftat

Hfft I, lT?t 3ft +km'R«r T̂Tt *Tf  «ft 

*TfT % ««n<il  T̂«T if Hl<t>l-

■H*n«( ft f>, rft +f?l TOT f%

P«wO  faq +l| HA|| T̂TT

<r| (-M | 3TIIT  «1 K«l K ^ «(ld fît

3n?ft Sft fo fewft «̂ ^Ht  ?rst

%fsFT vm sft fevft  if T̂fcT

| ̂  srrr ̂ft fa** sttihtt, ?h <rc

jjf sfa Jf JT̂t SH 9VT if f<<r<?n "FT cl <4i

% f733r?jfew «rr ?frT ?m faf?FF£t %

5T?ratrT ^ TfT «TT eft fif

+lf  "Tft f> fai *TfT T̂TT fêft

r̂ T̂ iTFT T’t I SPTC fft̂ rJt 

TT sptf ffWT STTT fc?#t %  ̂  St% 

if 5T*T  | ?ft JT5 fTm  if ^

C3TT3T  ?ift ?m i srfoR ^  f̂t 

«iii 3|7 '̂tiT I Yrrf’lT fepT TRT fR

^mr  p̂ft t st-jr *iwt «ft srrett 

% fâTT ?fTT  ftp 0? f̂ T TTH  ^

fsFTJTT 3TPT ?pft ?fTT ̂  5TFT  % TO

sflt m 5ETTT % ?TPT ^  JT̂Tf̂qT  % 

if J©  3TPT ’STWt  3THT  I  d̂ FT 

mrT =PT ’-ql̂.TT fsRT, «ft

f^RT̂ 5T̂ 3ft  flR'<T fe'ft ft>T 

fHplfaT  ̂sftr 3fT | 7̂T 3fTt %

wtr 5TTS  ̂?TTf?rT m |tT,  T̂fT

*11 %  TJ 3|cft % 3̂ft qT?T

3IPT I *IIh t̂ T̂T *TFJ*r t ^ ̂ RT

wn̂t 3ft   ̂  *ftr ifen- 

fliyl ?rnftr <ftr

T̂t qro frn#  #' 

f̂ihiT JfTT î jth fw «fk

fH («l<1  <3̂T cleTt1  ̂If) ftp<41 R*11 <t

TR % fel̂ra I HcfrjTT  prr f¥ ̂T 77 

^  ?tk fen *m i sftr  «Rrr

ir rr̂r ̂  % BÎTTcT ft̂ft | ^ JTT?T 

t̂ i% fêft if 3ft  t̂ ̂td?r «ft siH 

«fk  f̂r 3ft JTft 

«ft ̂Tr ̂ 17̂ ?̂TrTTO  W I  Sfft 

f>n ̂rf̂r % # % ̂  gf̂r «ft

sp̂r «TT fsp qf n̂T fêft̂T |, qf fêft 

t̂ W3TR ̂ 1 3TT T̂T  F̂t 5TTT »T

? I f 5TT3T »ft  5TTS «P̂TT f Pp W 

rRt ̂t fi? n ̂tfTrq I  rHF f% ̂tOfT 

3ft  qf# «ft  «ft *Tf 5n?r 

*ttt ̂ ?t | fo tr% t̂ R wrfer ft ̂ t 

f I ?fW qft <TT ̂FTTT ̂fff rFt=FT ?TNT 

3TPnTT  <tMI 'tit'll Î̂ M I

eft f ?m ̂  3rfr$ qf #at 3ft % 

T̂T ̂l̂dl g 1% frqT ̂TT % iffPT f?r 

f̂r  srmr % # ?r̂: % ?r fêft 

firf̂|5PT  wTt fr*ft5r  f i sfhc 

fŝft ?mi??ft  ?rt fs(ri ?rnr frrf% 

f?wft % wr ̂  TT̂cT fim i f̂t rfr 

w % fe?ft t̂

#ft 5ftT  % 5ftm T̂ ERtt TTpr 

T̂?ft *T̂t | I

18 hrs.

SHRI K. LAKKAPPA  (Tumkur): 
Mr. Chairman, I think that the Home 
Minister has already stated that there 
should not be any repetition. But my 
Party views it in this way that, sur-
reptitiously, the Government have 
brought forward these two Bills. It 
may have been done, according to 
them, for various reasons,  but I can 
only say that this is being done on 
political grounds, because the Forty-
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Second Constitution Am endm ent Act 
was passed by the previous Govern-
m ent, they w ant to undo that. This is 
the attitude of this Government. There 
is no logic in their argum ent about 
duration. This was passed when the 
Forty-Second Constitution Amend-
m ent Act was passed, there is lot of 
substance in that, when the life of 
Rajya Sabha is six Years, why should 
it be five years in the case of Lok 
Sabha? Now, many of my friends on 
the other side are advocating that 
the voting age m ust be 18 years. Do 
you consider the  Constitution to be 
static? The needs of the society are 
changing, and according to these 
changes, certain changes should take 
place in the Constitution or in the 
People’s Representation Act. The en-
tire  society is a changing society. 
Therefore, changes are inevitable. 
Therefore,, your argum ent countering 
the points made on this side has no 
logic or substance. Do not take such 
hasty steps as if all the legislations 
that have been passed by the previous 
Governm ent have no reasons behind 
them. People have voted for all these 
things. In the southern States, people 
have voted for us and they have sup-
ported the Constitution Amendment. 
We have every reason to say that they 
have supported us. Should we not 
say that? Can I betray my people? 
I w ish the economic policy of the 
Government had been pronounced by 
this time. I do not know why they 
are not doing that. It may be due to 
inner contradictions. It is no use 
bringing all political and controver-
sial legislations only to hit the other 
side or take revenge on the previous 
Government. This type of w itch- 
hunting against the previous Govern-
m ent is very bad. You are creating 
a very bad precedent by this. After 
six months or one year, you may go 
out of office. What will happen to 
your actions if the other party  comes 
to power? Do not take it for granted 
th a t the verdict that has been given 
is for all time to come. My friends 
on this side and also our Leader have
already said this. W hatever is done
reasonably is allright; if there ar^

valid reasons, then  it is allright. B ut 
do not take a vindictive attitude by 
bringing all types of legislation in a 
day and pushing them  through. This 
should not be the attitude of the Gov-
ernm ent. We are all agreeable for 
any change. As a m atter of fact, our 
P arty  has supported the two Bills 
which w ere brought by Shri L. K. A d. 
vani. But at the same time, please do 
not bring any legislation w ith a motive 
of political vindictiveness and to see 
that the other side is hum iliated or 
sub-jugated. The motive of these two 
Bills is that you are in a hurry  to 
topple the State Governments. That is 
clear from w hat the ruling party  and 
the Prim e M inister have been stating. 
The States are settled and are running. 
Let there be elections in the States 
on the due dates. Where is the hurry? 
A fter the elections in the States, you 
can bring forward anything you like. 
As I said, you should not bring any 
hasty amendments or legislation for 
political vindictiveness. These things 
have been brought on ly ' w ith that 
motive. There are m any im portant 
m atters which could have been dis-
cussed usefully in this House like 
shortage of many essential commodi-
ties, rising prices after the elections, 
victimisation of Harijans and other 
m inority communities, and the violent 
activities etc. A lot of things have 
happened in this short period under 
this new Government. I would once 
again request that there should not be 
any political motive and vindictivcness 
in bringing forward this and other 
legislation.

far* 5TUW®! mflPiMI ( + 0 ^
3T*t ) : *pt ct t

^  3FRTT TTSf % ^  T ??RT
f e n  |  sfrr %

1 1 *fPft
fft 3R cTT
% fiMn ^ t  'fliO T^TT
I  1 ^  3ft ^T7
? t '3TT Tjft 5?, '3̂ T T *ft *  3ft»T <Ttfafcf*T
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[<sft ftPT HT WT 3T3f33T] 

jfffe f  | I  % rft 33  STR

ft f£T T̂T n̂f̂ T j fc f̂t qft 3TCWTSW 

offt irftr % f̂rcr #3K 3ft

 ̂I  t̂ 3T3  % 3|3 5^

 ̂fsp spft 3t  ?ft3f t̂ feSFT T*3T *T 

T̂ r % ftrc  ^nrr wt ̂  q-3  ̂3ff 

r̂cft | 1 3f ft*ft T̂3 % fat*  ̂  ̂

<TW 3ft ̂ricft t I * ̂ t fc&ft f qv

|*r 331% qr 3,3  t 1 

fjpT srwfr  ̂33 %  ̂f %

r̂nr 3ff  fen,  33  *ft  fafe^r^ R

ft TfT |,  % 3T«? jafafTT f> T%T |,

33#  ^ ^ ̂  t 1

srHdT % 33 t̂  =fte 3ft forr t>

 ̂  sr 3T3 33̂ '■Ft t? °Ft ffe ^

I I ’Tfafr   ̂?3 3TrT tfiT iftf 

srtfar3 3ft | fe  *rm ̂  ̂  far 

«ft srtr feqT r̂nr  i f^ft %  ^ff f̂t 

3f fiffsr̂T 3̂T t fe   ̂feft Wt cRf

% 3fr 3 Tf% ferr *nq I

*m «Ff3T I ft? %>nf̂ T vtfiw 

m fonvTTT'rf- ̂  wrm wro 

tftj qff qr f̂TTT 3*3 q?t  #

mtr I 3ffTT 3"dlNfait srTO ̂,r<€f̂ 

fM % ,iTn  fêfi 1̂  ’̂T-TT 

?f3  'tt̂t 3 f 1  -̂5 q̂fcitsr

%7jr % snfR sfft  fe f̂t  srwnr  % 

*nft3 ft̂r % ̂TT«r ft?# ̂t ĥwt qrt 

3|3  33 tfrn-ll ̂ TTT T̂TT | I

srtft-Spft f̂ft ZX 33T fT33 SW 

3FT fen | sflr ?3f fTT̂r wr. f̂n | 

f% ̂ #3 ̂t ̂Tfr ?r ̂  ̂Tff ftr% 1 cn*ft 
cfTT fTT 1 7 q% ?t WfT  tr̂TT % 40 q% 

fTT ferr 1 wt <TTf fsrsr̂ft *f  r̂ 

fef 1 ?t ft ̂  wt twt rit s*rt 

?Rf feMY  r̂ • ctt % 3T«r tr ̂tr 

frr if r̂r ft frm 1 ̂  ^

iTTf «n 53ft *F*mr ft Tfr | 33 srt ?tr 

fe f̂t spt 3RtTT % f̂TTT ^TR

?Tft | I ̂  qf fw ̂TW fW 5TR 

?fk srft  qr ?r% f̂t %  fir«r 5mrr

r̂nr | fe?ft ̂ft lf?RT ̂ft ?I%̂9ft ft 

'jfnr i

sft f̂5TtT  (̂  fîfr) f ?HTT- 

3fT̂T, If £3  fT33" 3 <Tf5ft

(̂+)l 5T?T TfT f I W  3*1 «m fen 33 

% f?rtr t sm wrT g|rr m'w* sr̂? ̂ cn

t 1

TcT If ̂f3T ̂TfWT f 5T>T ̂ f 

?Tf ft? 3ft 33̂ 3 3ft ifnrTT fe f̂wft 

% 5ft3 eft frR !T5®  smr 3̂ ̂f)3t 

'̂t ̂ r̂cT sftr 3R ̂ r |, Pr f?̂ft 

?. f̂frff % 3PT ?5Rt *qrc?ff WT ftrft

m Tft 11 f t ̂ n- ̂ft «ft Tzrraft ft̂ft

| eft ferWt % ?ft3t % 3T*T fleft | I SftT 

?n3T t'̂fT 5̂3̂ ̂ T 3 ffwft % ?iWf % 3ra 

T̂Rrft ft Tft  ̂I 1956 3 !T%̂ ft 

31 St Jff I ?3 3M % 3TC f*TvT I«î k ̂ >T 

% 1966 if 3ft3>f̂ 3  P̂T fww

<TRT 33T I 33=F ?3 3FT 5T? ?l«IKl 

?3^̂ f?I3TTTf |?fkt5ft?Tf ̂ f3T 

fe?Reft 1976 3tr3R=̂ 7TI!rg 1977S3  O
m ̂tsft | io  v

fêft % 5f% % 7,3T f5R3t ?qjr 

3t f̂TR pn, v!T 3T5ft 3 IWT f?JT 

f T T̂iT fk̂T3 fefRT 33T fe f?wft 

%  t̂ 3t̂T 5JT TfT |, 33 VX fttT 

r̂r Tf ff I  3f̂  !TR f???ft

3 ft 3(T | fe qrtf 5Tfft ?RT >̂gft 

3Tf? =Ft  It ZTT feft f3ft *7? ̂

5TT3T | 3t ̂   % ̂>T3 %

3ft ferT̂  3 3̂ 5PT3t -jPTf

f53t q̂ft | I 33 5FT  ft I?TR «TT 

fe qft <tt t̂f t̂r f3fn̂r Jrf?roTT̂ 

trsrdrft f>ft ̂rrfftT f3RT% qw r̂r̂ff 

5Ft MN̂3 ̂)T f?T ft 3% I m 

fe f̂r ̂ 3 «? fa (3q h [̂Rql ̂5R ft 3f 

eft ??#T 3tf̂  33 ̂ apfr «IT

ft* f3 !TTCI Vt  VR3ttT?R ̂  f 3ft
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?ft f?r f t *ft  1 ^  *rrc<ffarc % 
«ft f?T *r£f f w — 1 9 5 7  if ^ r ^ 9 P T  
fTf qqr «rr— <Tt 1 9 6 6  if
*ffq r  qqr f a *  s p f f w
^ f  qrcr srnrt »r| i n  q f  ?rrqt q f  w  
w f f 't f t  q f  fq?qr<r fesrrqr w r  f% q f  
q - f r ^  f?r f> r r  1 3 ftr;r ?w

ir f t *  'Tri% q fifj if q f t  qTeT S IT  
srir ^ tfrrq 't *rf sfo: v f r  qqr f r  ? h  % 
*ft  f?r ^Tft f t  f  1 ^  ^  
qqr far ? rf ^ r f  arft^r f t  jit 1 m

h r  *ft ' f t  f t  w  1 fcpr vff 4 fh ftfw - 
z* ^'t q f ^  % i t  3rr xk f  1 w
eTTf i j w i ?  Tf*f eft *Tr5T*T q f t  *rq

^ T * j f  fc^ *ttff% q ,aFTq  f r ^ I T  fT>ff | 
ft eft HJTfTcTT ff ffT fe??ft % ?ftqf *  HT9. 

q p  fc q f % fte n ^rr T fT  |  1
T% ? rq rq  ^ffq q?f?eT *ft ^  |  1

%f^T ftft ^»ft q???eT SFt *ffiTT ^

q ifT *ff f> fTTrft t  1 ^TT eft ftra 
fd ll  ft ^ 0̂*11 ^ Pf> 4̂f q?t ”̂cf̂ iC'S>
frr JTerrq fqr |  q f  ^  ftff h t o  if q ft 
srrar 1 cr^ cfr ^  f  f% i r q  *ttw  
ffqr ^Tfftr 1 F?;t fir 135 j t i w t  faqe 
^  f[ s r k  gier i r f f t  % fcro n jr a f r

fft  f T W  ^Tf%  I  I Tf^T 
13? s tr^ p t ^  sftr P u r arto
HT?q ^  q f  if f t  if Sflff STTeTr I 
q-nr 3ft H f t ’T t f ^ ^  ^ r f f w  |  %
?ftq ?fr f t  t |  t  %  q W z w  fq f e -
!TIT3f5R ft TfT t, 'ftf^fe^T trtfN- rft 
irft HJT3T T ^ff JTTrTT %  ?̂T ^t 

% | qT cH?T) % ft <ft HJTSTrTT
f f ^  j H ’^ t h ^ f t r : q fr f  ?qT?T ^ t c t t

"j i t  <<n^>iT v t t  % q^rrq q T f % f t -
(qPti+ils^T^iH ^ t  + frl ^  jTW 

f•T Vt Ti^n f f  q f t  f  eft f*T ^TT  ̂ <l4-cl
^t ?ft ^ft ^t? 1 qf g-nr eft i t r
% ft^T l~H R^rd< HTfq ^t I «T̂ r arpr
%<3Ffy ft»rt %  qT^t w tr qf^q^T 
t f e f f s r  % *rr*r m ?r̂ lf

% q r  3rr 1 f ^ f f  w  w t t  qwr ir?nT 

WPf, °̂F> W f  ^p jf ^  | fH ^ t ill«i^iWf 
^f f^T % f^TT fT®^ Hraff if q|eT 
^  ^fiTjifj %qr qqr 1 1 eft ^rtf q% - 
'm j  tT«nfr^f ^  % f ^ ;  9rt| stttt i 
^ tf  THT ^  fir qp- ^ff I  1
?T%5T $*ft qurfrit f> srff zq  % 
HR fW ft I 60 r̂rer f̂ e f̂f % 

f̂frr |  1 h t c t  TrfwqrifE % # ^ q r  |  1 

?rrr ?<? %  m g ^  f ^ f t  % 
h h t % ^ft q f f  n f ^ r  % f ^ r  t  1 f e ^ f t  

% ?t1t «ff | 1 ?r ’Jf sft*r
q^WR I  I 5T 5ff 5ffqf ^t qft ?f WKT 
qq r 1 *m> ^r¥q qq^rifj ?rro ?f^ q r

r̂r fT  f f ^ if ? , fT  STOAT ^  qf
H ^ T f  ft, ifr^: ft qT T O R
9w r  ft qf fq?#t ?■ q t r̂ qf 

w k  qff^rfeF?! s n ^ f t ^ t  Y rqtfw rq- 

?uq s r  h w  |  1 « r k  fg r n r f q p -  

% ?frq f w  ^ r  f f ^  |  ^ 5 t  ^ t f  ift
STTSfTR- f?T ^ f t  ftrft |  I ^  fT 5̂  
% HT«T V f i l 'lI i^ M  ?Tft ftcTT I  s f k

q r  fTtrfq^fr ir ^ r f t  ir

wt^T^q- ^  |  1 ^  m  f<nr f®  ftJTT 
|  eft ^T P R  f  V w k  fteTT |  r

?n ft 1 5 eTTff^r r̂ qo<ft0J|?t T O R  ^  

THT f>T fqqT ^ I fTc^fr « n i l f  

H^'7 ^ t  qo<ffc ( T o  5ft?T  JST ^ T O T  

^ I 6 Hl<a ?ftZT q fT  ^  ?TFTT =t> I 

«TT ^r+H ?rq qo<ft ^  q f t  q r  q f t  

WT H%qT I 15  eTTTt̂ T «FT qTT TelT H ft  

^TT ft*TT, f?<^ft % q ^ f t  T̂f 5 a  fiT̂ PTT

qT q ff  ? ?  h  sranr ^ t  w ^ n x f f  % f^rrr 
qft fW ft ti+eii ^ f̂ F f?d <iq«i*i'd 
^*r^t ??t q# 17? r̂ qrraft % mtnr 
<TT qTeT ^  I ?*ft ^ R T R % * r a % f ? T

f t  f  I %f«FT q o«rto?r qfq% e?ft PTC

qra fir̂ TT f% f ^ f t  if qart f̂ jer
5T ff ?TT H^eTT I
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[*ft f ro f tr  *rm ]
riT | % ?R rit£  *T I  I 

ffll'O  Vt 3TT̂  % f f a  f^TT T̂TcTT 
| I ?*T rTTf ' « T ^  ^  3ft^’ ?TT?ft 5f <T ft 
W R f t f  I f f W J r T ^ t ? T 3 n T » f t f ^ T ^ f t  
$ H «fto ^ t H 7V T T  I^ J T  %rft I  I 

*T3r#^ STft M ^ f h r  * t
p * r  ??ft f t  f  i fc?*ft % * r m t  * f t  
?33rt l  s r m t  f a r  *rrat q r  fasr%
t  3ft «TT Ĵfe % | 3TOt
?33Tcf ^  ^  | Jf UTT% olPU' MM'ilq *Jf 
JToft 3ft % S'PR’TT ^ T T  f% t  <PTPT 
iTOvft T* *J>B *wT< rnTT^T Pflfl')

?rf f fa tr j i^  |  ? f  ^  
far* gjT  ̂ I fewft % *TCT?ft % fatr Jptf
^TT f ^  ^ET 3TTTT f3Rf% fe??ft % ?ft*ft
®Ft 5 R  «TR Mll^i^l+ic TT Tt*fcft *nni 
3TTm ^  ^ T T  q f  I ?5T 5I«5t % HT*T *T 
« m i  WKTR <FT?tT g I

q f  *»*t (* H rtf  *^»T fa ^ )  : % qr^T 
*TftoT, ?nft T O  *TR%T ftw  3ft iffa 
5 STTW Tit JT# flSfcHta

§f I t  iff 3frff< +H T ^Tf^ '4 SftT
*Tf *rre «t t  f a  fcwft % srWi

% ?rr«T ft TfT f, ^fenmr
ft TfT f  tfk W*m ft TfT f  1 fewft 
% 5ft*T «T§ ^  ?ftT ^51 % HWT
% HT«T qfT ?T5®T 5Rfa ft TfT f  ?W R %  
f e f t  % 5fWf % I *rft ? m  % ?T.ft
V 1*41 *ft3 'di'T'l WT rl<T> *TT I drrf
JTI^T ^Tft f a  f ^ f t  spt 'H-4fq7T I W  
f R T ?  f  I fa??ft ^ t  f3Tfrft fllH 'in t 
I  sfk ’MNIcfr I  ^T%  TRT 5TRKI 

^ t  q ^ r  if % f3FT% ?mr ^tWt ^ t
^ h fl Rswl % fHcjiRl^f % T f t
3JTTTT ? IT R  |  I q ftF T  iTPpfhT ?T^PT 
% »T O T  % q f in^TT f  T TfT «TT fa f?^ft 

«(•<«) I <i f t  I ,  fe ^ ft  % HT«T 
f ^ F .f i l^ P T  Tft | ?ftT fe^ft % f^ T

% Jptf &  ?lft |l

f^wft % Jn fRW

T̂*f 1 rft *TH?ftq'
?PT T O  ^  fa  ^ f a  q ft 'P ' % f H  f<?i<ii 

I  WHf̂ rT? TOT ^faw
^ f t  srra ?ift t  1 *zz  TO^^fe «ft Z m
q*oicfl ^  I % ms"If) ?^T^T
t t r  ^ t  w r f t  T t i z z  |  3ift q r  ^ r -  

^rt ? ;t  f^rr tot i-C CN *
^ f a  ^ K T f ^ T  ? >d^+t ?3Tf
% q f STR't f  stfk TO#$k f> 3rm t 
rft ^TRT *RTHT p T ft 3IT^n f  ^T=Ft W  
5TfT % ?Tf^cT Rft f  I

f?T% 5T?TRT f3W 5TTt% % ^f1%  ^ f  
qm  ^ f t  f a  ^ f t  cTT HK ^?hicT 
ft Hfi TTOfTrIT JTf Tf% tit •ffHTT «ft W f 
f a  ^  ^nfat ^  fWPT f  I flf^T
% ?*T cfTf Tt WTW “fif̂ TT 9TH rftX % 3r^ 
WT ? m t  TO^T^ % fPTTHT f , ^T  % 
qTt |  t  flft P̂THcfT =Fft ?TT 511^1-3^ 
|  I 3fft 5TT W  5TW TT |  f a  5T%r^ft 
5% JTT *T q f  ^=lM f̂ ^3rTT ^fft 
|  I ?PR «R 3TTq fft ^  f?^rT  ^ ff
|  1 ^ f a r  snft t  t t  ^ t f
fasTTT Rft faTT f  tfk %ft ?TTTTT ^ «ft

q r  fa^rx  "Tft faq r 5 1 ?nft
qtpTTTZ spt f̂ TfT % ?̂ T f^T
fq  |  5TTT f tf  »rm^T t t  c^r j t r t  ff?rfnr 
| I 3ft T f^  T O # ^  T f  ^ ‘T I  f3R %
3rf7TT TO^Tife ^Trfr «ft ^ t  f*T 5TRT 
^3nt 5ftT 5ft5T HMd % «l«i^
° °  A
5Tf q?r |5TT ?, qr f M  p T
% | f^T spt *PT5Tt T t  or^TcT f>ft I 
iPR f^T if iF F ^ f t  ^ rm  T̂ft 

rft -3̂ T TT qf 'Trft3TT 3ft 5HTf
%t fir^ % fw*HI JTT f5W cRf % ^taft 
5fJM+iyi 3ft % TfT ?TOfft-t ?

q r  ftr+PTc! t  I iTT»T% % %rt
tT^TR TK^T % sTTd̂ lcT f |  I ^ f t^ T  3ft
% «ft f f  1 ^fa^r q r  fa^TT ^  ^ t
3P5TCT f tn t  I ?ft ^  ^
Ĥ Fcft |  I q̂ TT ?  'f'T
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?  fsRT fq®T sfafnr ^  ft? m
f̂ FTT f ®  f^RTT fatr |TT y rfaq

Hft I  I *FfHT fa qft fatfR
h*tt Hft sftt %, s h  faft f a r  srrw  

1 ^mr— q f  «iid ftrt hhit ft ^Tft

’STTrfr |  I fsFT WFRT ft  jTTWr eft

«rff t w n  q<?T f t  srrqnT, ^ h  it fft

^ t t  SFRH eft WTHT f.\ Tf*TT faftt 

t ^ P ^ S R  eft WPTT f t  'TfTn I fH  
HHq- *Tft H ftq f f^ T  + lI*M HT3jr? I ,  
3*fat f w ?  ?H fa q  ^i'T -% f  m fa  
?Tft <TT J W R  fT ?fa I ? m  W  fft *IcH 

Sr'it, eft fo;v Hft f t

4 Hftft spt faqp? eTJTft ft q f t  2 0 3pTTf, 
?nr 5 w  f r  ^ r m  1

rr^r % sj^ t  %  ^ f t  4 Hftft

«f»T 7 f I . ^Tft 7 Hftft g^T T& f , 3R- %  
q?T TT 6 HPT sq^TT |  I FT ?ft
6 ■TFT Hjff "^TfT !j, 5 HT-T ^Tf%
k, %fan g 'TT 5 h p t  Hft f r  qr t |  I , 

srrq f t  |  1 q f t  fH  5 h p t  7 

Hftft hY Hf f #  | ,  WT^F q f t  fttfPJH 
^ t  ir^ rrit >Tff o 1 ?h  i%g 'H  ft fnp ft
T̂rcr̂ T ?aTT? Hfr % qT fH ift qrtf h s r t

«ft Hf f f  1 |.®  inrffT qt f , 5ft w h  
| # v,Trf % HTHft H R ?  | I

•TfT eT* TTFfmrwr W7T H^M I, 
ft 5Cnsfr^TWt TT f^Wer T̂TTTTT f  , ^  P^T 
^TRT'Frrij't % <ffi3 h ^ 'h r h t  qT srrr^^^fo ? n 
f'mt 1 ?TF3r ?%q;np ft t  fTH

fHpT?£T f , g f t ift t $  t o i  f  1 

fair q f  HHIT'TT %  ^ t f  |  qT 
|  qr i m  % h t4  ^?tt wsfa ^ f t  sfth t 
^Tfefl |  qT f ^ f t  % ^Tf f^^tfiR ^nT  
^•TT ^TfeTT | - f  ^RVf % fe^nTi 

^TeH f, I
-•̂ l

irsr HMHta % ^fT %  %
qf® q r f e r^ w  Htfeg |  1 ? h  % q t#  
fHT t T'rf qifaal+H Htfcr Hft |,

T tf^ ^ t ^ r  H t f ^  eft ?ftTt ^T «JT, 

f 3 r ^ ' f %  5  H F T  H  6  H T 5 T  f ^ T T ,  f H  e f t  

6  HFT ^ f t  ^THT =?Tf% f ,

5 1 ^  f H  ^ f t  f ^ T T  ' J i m i  ^  I H f g 9 T * T

#  9 T ^  t  5  H F T  T O T  n q T  « T T  %o
5stth r f t r  q r  fffnrT » tt  = F t  q ^ n ^ f t w  S f  

q f  f * r q T ?  5  *111 q T  4  H P T  ^  I f ^ T B

^  ^ r 6  h f t  I  s r t r  f r f t  i f t  H s t  |  1 
f H P '  qjrefn T I T  T .T S T H  H, f T T T ^  J p F  %  

5 f t 3 > r  % ,  * n r

%  M f  eT m - H H I T  % H  ^ t  5  H T W  T 's T T

« T T  I W  < % q  5  H P T  ^  6  H T 5 T

f e r r ,  %  h t h ^  q > f ? r € N i w  n t f e g  « r r ,

%f^T fH  fi H M  H f'fiT 5 HPT H f ^  

^ T T  ^Tf^ t  I ^H % f̂ PT q f  ^7fT1 fa  

fHTrr qtfaTtow ’ftT^r I — ft qft ^ r  
fa  fJ. T'T TT T̂T f^r I ,  ^Tfr 3ft
% f a ^ r  % h  q T ? r  %  q t §  ^  n r r  H f t  P, 1

HPT f̂rr-f H^ft^rr ^ft t  ^ f r  f a  ^ f t  
q -  qrr^T ^ rrrf  ^rf f i  H ft m  h t  h?,t>^ 

3ft % fassrt JT?fHfT?|5TT % 3TX ft graRtef 

f>T, Tfpft I  WtT ^H WTeT ^ t  HR»t f a
fsirpft fn ft H H H faT |  TeRt Tift ft 

qfari’T faqT 3rr Tfr t  1 ?htt ^ff 
'T.r̂ -'T 3PT T^t f , eft tTHt fiFPFTq’eT ^ f t f t  

qf%  ffr H5T ft ^vfr Hft ^t, ? h r  ^n r ft 

TfT k m  ft tr^r ^  % ?p ^t q ft faftt 

snfanr ifT ftsr h w t  f — qf Ir 
faq fa  q;T^!T TTgt 3PT T f t  I  I ft q-f 

HT̂ TelT f  f a  3ft ^ rH  fersft ft | 0  k, t  

5TTqr w tr 3PTf f q r  Tjff |  1 «r^f ^ t  

rr^fftfa^fiJR ‘î PTT 3qKT fT T rfafaq^ 
f t  W  fa  7H *?t t t^  ?H #?3f ^TTTI 

?TTHTT fTTH T f t  |, ft «ftft ^ff<Tt,

?H f?PT f a  fH  frr JffT fafft?3

|  I f?^fr 5FT tTfr ?TTfaHT, H R  ^ t f T 'f ,  

Herft WK TfT q, eft '3H' ^ t  =Pft I 

W H VST fT, H R  ^ftfaq ffairoTT 

fa m  f?TT % qT TT3 T^ R  qT qqt ft fHWT ̂ Cv
f!TT | eft 3̂H ^t eTf^FTeT ft fTTft,
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^  r=T>n ’Ti'K'i ^ t  fa'lrfjT dit'+iT
^ I eft rr̂ T I, 6

% SfTRT ?T*T3T sftfispi HT 7 %
3TT3T vftf̂ PT | tT̂ T ?T

i j ^ r  *r *t t  ^  *t t% *t ^  «t t% Jr $*rr
3TT *PFeTT |  I ZVJ %

«Hd*T eW ^HufV.n'iU'-d jft, rft % 
gm r%  *f ^  ^ :? n  fo  <t r -
cir^r^iXi^ f t  r̂rinTT m  ^  -jw it
|rg)fagt *iT 5fm t, 4  ?mfT?TT I — *T? 

33TTCT 3 * * ^  ^ T T  |  | H’f t  ^ftftm  jfrft 
f r  5ft «ft Jrft fftf^r it m t ,  «rt
3^5 % 5t^i f^TT 5fPT I

fwRTcT ^  € r *rf f% *fm 
f a f a ^ T  %  *Tft JfTT-lTTT frr^TT TsfTT |,

^ ft  % JTft Jm-TTTT faTTTT

qrfTT | ,  f  at T̂?;r f r ,  tptrg#

% f t  ^tt% t  ^  w u  ^ rm t i
^  SRt^-Tr pfftft rft firffFJT '4 f 

tfPT 5rfT faiT f̂ tft ’T 'T^ jt grra 

|  I 5R%T^ft f t  T̂FT % ^  vfr STR^f'T'T 

eft fterr i t  |  w t  fa j  m m t t t T .

% if ^  ^ t  wr^jq-^ar

fteft I  I

iift^ r, v t  sr*?f % w i

ft % * rm > r *r m t 77*
far t  f a a w  ^ t t t ct  i

^ rnqH r : stm wz |  :

" f r  surr^-r
1 966 5ft *rr i  f^ f tw
?T fa ^ R  fâ TT 3IW l”

The motion was adopted.  

flHTTfa *T$tair : snw ^  |  fa; ^ r r ?  
ffo 2, 3, 1, ^ fc * T  ^m?fT SfR CT5d?T 
f a w F  % ^  =pt 1

The motion a'as adopted.
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Clauses 2, 3 & 1, the Enacting For-
mula and the Title were added to the 

Bill.

sfopft f W  fin$ : ft STCeTR f̂ReTT g : 
“f%> f%y^+ ^ t  Ml Ret ft^TT T̂PT l ”

^^TTfrT ?Tf |  :
"f% f^vJiRT ^t 'TTfTeT f w  T̂PT l”

The mot ion icas adopted.

18.26 hrs.

DISPUTED ELECTIONS (PRIME
MINISTER AND SPEAKER) BILL

MR. CHAIRMAN: Now, we take
up th e next item. Shri Shanti Bhu- 
shan. ;

THE MINISTER OF LAW, JU S-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): Mr.
Chairman, Sir, I be" to move*: “That 
the Bil] to provide ior Authorities to 
deal with disputed elections to P a r-
liament in the case o r Prim e Minister 
and Speaker of the House of the Peo-
ple and for m atters connected there-
with, be taken into consideration. ’

I do not want to make a long speech. 
The other day, while introducing this 
Bill, I had stated that it was the Gov-
ernm ent’s intention to do away with 
Art. 329A of the Constitution which 
had made a distinction between the 
Prim e Minister and the Speaker on the 
one hand and the other Members of 
Parliam ent on the other hand in re -
gard to the manner in which their 
elections could be disputed and the 
election petitions could be tried.

We have already introduced a Bill 
for the appropriate amendment of the 
Constitution for the purpose of delet-
ing that Art. 329A from the Consti-
tution. But, aa I had stated earlier,

•Moved w ith the recommendation of the Vice President acting as Pre ndent.
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so long as tha t Article in the Consti-
tu tion  rem ains on the statute book, 
the  Governm ent was under some cons-
tra in t because it had been provided 
th a t an authority other than that spe-
cified in Art. 329 alone could go into 
the election disputes relating to a 
person holding office of Prim e Minis-
te r or holding Office of Speaker. It 
was, for that purpose, that this Bill 
was introduced.

Now, Sir, earlier, an Ordinance had 
been issued by the previous Govern-
m ent by which they had provided that 
the authority to go into the election 
disputes relating to elections to the 
Parliam ent 0f the Prim e M inister and 
the Speaker shall be a Committee con-
sisting of n ine members—three repre-
sentatives of the Lok Sabha, three 
representatives or the Rajya Sabha 
and three nominees of the President.

Now, it was considered that such an 
authority would not command the 
confidence of the people and, in that 
connection, Sir, 1 would like? to invite 
the attention of this House to a pass-
age in May's Parliamentary Practice 
because, in England also, earlier, dis-
pute about elections of Members of 
Parliam ent used to be considered by 
the Parliam ent itself, by the House 
of Commons itself and, subsequently 
by committees of the House. This is 
what is stated in the May's Parlia-
mentary Practice in page 9 with re -
gard to that. I quote:

“Before the year 1770 controver-
ted elections were tried and deter-
mined by the whole House of Com-
mons, as mere party questions, upon 
which the strength of contending 
factions might be tested. In order 
to prevent so notorious a perversion 
of justice, the House consented to 
submit the exercise of its privileges 
to a tribunal constituted by law, 
which, though composed of its own 
Members, should be appointed so a-3 
to secure im partiality and the adm i-
nistration of justice according to

the laws of the land and under the 
sanction of oaths. The principle of 
the Grenville Act, and of others 
which were passed at different times 
since 1770, was the selection by lot 
of committees for the tria l of elec-
tion petitions. P artiality  and in-
competence were, however, general-
ly complained of in the constitution 
of committees appointed in this 
m anner;

“ . . . .a n d ,  in 1839, an Act was 
passed establishing a new system, 
upon different principles, increasing 
the responsibility of individual Mem-
bers, and leaving but little to the 
operation of chance. This principle 
was maintained, w ith partial a ltera-
tion's of the means by which it was 
carried out, until 1868, when the 
jurisdiction of the House in the trial 
of controversial election was trans-
ferred by statute to the courts of 
law.”

So, Sir, in England also earlier the 
House used to go into disputes in re -
gard to elections. Later on, the Com-
mittees went into such disputes. Even 
that procedure was found to be un -
satisfactory. Thereafter the m atter 
was handed over t0 the courts. That 
was the position which was accepted 
in our Constitution originally. It was 
only later on that Article 329A was 
introduced. As I said earlier we have 
already introduced a Constitutional 
Amendment Bill for rectifying that 
position. So far as this Committee 
was concerned this was not considered 
a satisfactory authority which would 
command the confidence of the people. 
The question was as to which autho-
rity  should be substituted in its place. 
We gave anxious consideration to that 
question and we thought since it was 
not possible to introduce High Court— 
as it was ruled out by Article 329A 
which said it must be some authority 
other than that specified under A rti-
cle 329(b)—the only other authority 
which could command the confidence 
of the people would be a still supe-
rior authority, namely, a judge of the
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I Shri Shanti Bhushan]

Suprem e Court to be nom inated by 
the Chief Justice 0f India. That was 
the reason why this authority  has been 
stipulated in this Bill.

Sir, I would like to say— w ith your 
permission—that I am sorry that the 
other day when I introduced the Bill 
a question had arisen as to w hether 
against the decision of the single judge 
of the Supreme Court, a further 
appeal would lie and under an error I 
had stated then that perhaps an appeal 
would lie under Article 136. I re fer-
red to the analogy of Article 139 and 
the Suprem e Court decisions on the 
subject. I am very sorry to say that 
I had overlooked at that time that 
under Article 329A there is an ex-
press provision saying that the deci-
sion of the authority so constituted 
shall be final. I apologise to the 
House for having made a statem ent 
which was not correct. Since the 
point was raised at the spur of the 
moment I had overlooked that provi-
sion in Article 329A.

SOME HON. MEMBERS: We appre-
ciate what you say.

SHR t  SHANTI BHUSHAN: So I
apologise to the House for that. With 
these few words I commend the Bill 
to this House.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for Au-
thorities to deal w ith disputed elec-
tions to Parliam ent in the case 
of Prim e Minister and Speaker of 
the House of the People and for 
m atters connected therewith, be 
taken into consideration.”

SHRI O V ALAGESAN (Arako- 
nam ): Mr Chairman, Sir, I am sur-
prised that the learned Law M inister 
should bother this House w ith this 
Bill at this late hour as we are a l-
ready working overtime.

AN HON. MEMBER: The original
Bill was also passed in a hurry.

SHRI O. V. ALAGESAN: Now, Sir, 
I am on a firmer ground because hon. 
M embers from th e opposite side con-
tested even at the introduction stage 
the principle 0f th is Bill, the m anner 
of introducing it and the very neces-
sity for introducing it.

Now, Sir, in answer to the various 
objections that were raised by the ex-
perienced hon. Members of this House 
Sarvashri S. N. Mishra, Madhy Limaye, 
Shri Yadav and also by my friend, 
Shri Kam ath—i am very happy to see 
Mr. Kam ath again in this House— 
in answer to the various doubts and 
objections that were raised by the hon. 
Members, the M inister said tha t there 
would be a lacuna and so he is bring-
ing forw ard this Bill. From w hat we 
have seen of the hon. Law M inister 
in the short period, Wo have credited 
him with clear thinking and very p re-
cise speech. He comes to this House 
with a very big legal reputation and 
I hope he wil] soon find a berth in 
this House or in thc other House and 
we will have the benefit of his know-
ledge and experience and both the 
House and the n ation , I hope, will 
benefit bv his being in th is House.

Now, I am re a lly  ’surprised that 
there is some confusion w hether there 
is really a gap that should be filled. 
Now we are going through the whole 
process of this Ion# Bill being enacted 
bv this House. I think it would be 
simply road rollercd because the Mi-
nister of Parliam entary Affairs was 
very anxious to finish the business as 
quickly as possible. I do not know 
w hether it is necessary to go through 
the whole process of looking into 
th is Bill and considering this Bill and 
passing this Bill or not, when you have 
already introduced your Constitution 
(Forty-third Amendment) Bill where 
you have said in clause 6 that you are 
going to omit Article 329A.

SHRI SOMNATH CHATTERJEE 
(Jadavpur): Would you support that?

SHRI O. V. ALAGESAN: When it
comes, we will see w hether we sup-
port or oppose. Don’t be impatient.
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Now, there is a provision in sub-
clause (2) of clause 6 where you say 
election petitions are to be disposed 
of by the authority  that you are now 
going to create, namely, one of the 
Suprem e Court judges appointed by 
the Chief Justice for this purpose. 
Then as soon as this Constitution 
(Amendment) Bill takes effect, it will 
abate and you will be reverting to the 
regular authority, to the original po-
sition and the authorities that were 
there then will come into existence 
and will be approached by the Elec-
tion petitioner. A part from the *act 
w hether there is any election petition 
against the present Prim e Minister 
and present Speaker, I do not think 
tha t there is any necessity to provide 
in this fashion against all that you 
have said during the election time, 
and that is why hon. Members on 
your side took objection to it. You 
can easily provide and easily alter 
sub-clause (2) of clause 6 and say that 
if any election petition is to be filed, 
that can be filed, the time can be 
allowed and tha t can be filed under 
the old authority, under the authority 
to which we will revert if this Cons-
titution (Amendment) Bill becomes 
law. When that is th e case, I do not 
know why this Bill should be brought 
and the House should be put to the 
necessity of going through the process 
of passing this law.

Sir, I have done.

SHRI HARI VISHNU KAMATH 
(Hoshangabad): Mr. Chairman, at
the outset may I request that instead 
of hustling the business of the House— 
these three items are fairly im portant 
—the House if it agrees unanimously 
may sit on Saturday.

AN HON. MEMBER: Next Session
only.

SHRI HARI VISHNU KAMATH: 
The House m ust agree for the next 
Session in that case.

Mr. Chairman, I am glad to note 
tha t the  M inister of Law has adm it-
ted th a t the Bill before the House is

wholly repugnant to the luminous 
principle of equality before the law, 
and I am sorry to say that the accep-
tan ce  of this Bill goes totally against 
the grain because it appears th a t we 
have not yet emerged from the um bra 

, of the emergency into the light of 
| freedom and equality and we are still 

living in the penum bra of that em er-
gency. The Law M inister the other 
day als0 advanced certain pleas for 
acceptance by the House. in spite of 
all that he has said, I have still got 
doubts whether this Bill should have 
come before the House as it is and as 
it has been moved by the Law Minis-
ter. In the first place, there are tw o 
grounds on which I would like to 
criticise this Bill.

What does clause (b) of Article 
329 say? How does it read? What 
does article 329(b) say: No election
to either House of Parliam ent or 
either House of the legislature of a 
State shall be called in question ex-
cept by an election petition presented 
to such authority and in such m anner 
as may be provided for by or under 
any law made by the appropriate 
legislature. I would invite your a t-
tention to Directions 19(a) and 19(b) 
of the Directions of the Speaker. The 
present Bill seeks to replace the Ordi-
nance with certain modifications. So, 
it is quite patent that the Bill modifies 
the Ordinance. So, if you could 
modify it to a certain extent, why can-
not you modify it to a fuller extent 
and establish the principle of equality 
before the law on as high a pedestal 
as we can because the House will agree 
that the Speaker of the House and 
the Prime Minister who were holding 
the offices at the time of elections are 
on a different footing from those who 
were elected Prim e Minister and 
Speaker after the elections were over. 
TVierein lies the rub. because this Bill 
seeks to provide for both contingencies.

184 LS—7.
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I now invite your attention to clause

5 of the Bill, the proviso thereto: 
“Provided that a petition calling 

in question the election of a person 
who does not hold the office of Prim e 
M inister or, as the case may be, 
Speaker of the House of the People 
at the time of such election and 
who is appointed or chosen to that 
office, after such election but before 
the expiry of the time for present-
ing such election petition, may be 
presented within forty-five days 
from the date on wlhich such person 
was appointed as the Prim e M in-
ister or chosen as the Speaker of 
the House of the People.”

Could this not have been deleted, be-
cause the Ordinance is sought to be 
modified? Could this not have been 
included in the modification? It is 
wholly repugnant. j do not know 
why the hon. Law Minister wants to 
insist upon this provision. Imagine 
a person who fights the election as an 
ordinary candidate. A, B, C are all 
equals on the battle-field of the ballot. 
The hon. Law M inister has trem en-
dous experience because he conducted 
the election petition of Shri Raj Na- 
rain  against the then Prim e Minister 
after the 1971 election. A person who 
holds the office of the Prime Minister 
at the time of election is in a differ-
ent category. Because the Prim e Mi-
nister can exploit the advantages ac-
cruing to him on account of wealth 
money, or position and other things. 
But consider a person who fight3 the 
election as an ordinary candidate like 
most of us who fought the election 
now,—we have fought elections in the 
past also,—and if after the election a 
person is elected as Prim e M inister or 
Speaker, how does it entitle him to 
be placed in a different category from 
other persons who fought the elections 
on the same battle field? I hope the 
hon. M inister will throw 'some light 
on this m atter because it is a very 
im portant m atter; not that it is p ro-
bable but it js not beyond the realms 
of possibility, that within a certain 
period of time, the party  which has
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come to power m ay elect somebody 
as speaker or Prim e M inister and 
within a few days, the candidate who 
opposed him might file an election pe-
tition against him, but w ithin the next 
few days either due to an act of God 
or may be for other reasons, the per-
son chosen as Speaker or Prim e Minis-
ter no longer may be holding that 
office. Again that means therefore, 
the petition will have to be filed 
against the new incumbent before a 
proper authority. This proviso, I 
think, should be wholly deleted. It is 
a repugnant, undesirable, unhealthy 
anti-equality proviso. Generally 
speaking, the entire Bill is against the 
principle of democratic equality. We 
can accept it only on the solemn as-
surance of the Law M inister that no 
stone will be left unturned to see, to 
ensure, that the principle of equality 
has been established under the Consti-
tution with regard to elections and 
also fu rther reinforced by the Peoples 
Representation Act of 1951; that p rin -
ciple is again upheld and a new law, 
a new Bill is brought before the 
House at the earliest possible date, 
'seeking to delete all these inequality 
provisions with regar^ to th e Speaker, 
with regard to the Prim e Minister 
from the S tatute that provides for 
challenging elections to persons who 
have been elected to such offices or 
who were holding such offices before 
the elections.
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Now, I would refer t0 another m at-
ter and that is: here it is stated in 
the Statem ent of the Minister that the 
Ordinance was passed in February
1977 and the Ordinance promulgated 
provided for a Council of 9 Members, 
3 Members of this House, 3 Members 
of the other House and 3 other Mem-
bers. Now, I made the point the other 
day when it was introduced that either 
it could have been allowed to lapse 
or the Council of Ministers could ad-
vise the President to w ithdraw  the 
Ordinance. Neither of these two cour-
ses was adoptd. The Law Minister 
then said on that occasion that there 
might be a vacuum if that course had



been adopted, because of Article 329A,
I would request -him, because he is a 
legal lum inary, to throw  some light 
on this particular point. Suppose the 
Ordinance had lapsed or suppose the 
Ordinance had been w ithdraw n by the 
President, Article 329A provides 'or 
the constitution of authority  of 9 
Members—of Council of Members. 
Suppose the House refused to appoint
3 Members from this House, then there 
would have been no vacuum. The 
old law would have taken efTect, under 
the R.P. Act of 1951; and.because the 
House re fused to cooperate in this 
m atter and refused *to appoint 3 mem-
bers of this House in the Council, the? 
Council would have been defunctus 
officio more or less ab initio. There 
would have been no body under Arti -
cle 329A. And therefore, this point 
might be considered by the Law Mi-
nister and he might throw some light 
as to w hether this could not have been 
attem pted or this could not have been 
tried before bringing this inequality 
Bill before the House. T have tabled 
some amendments, and I will take 
them up at the appropriate stage.
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STIR1 SOMNATII CHATTERJEE 
(Jadavpur): Sir, 1 do not envy <he 
Law Minister who has to pilot an 
obnoxious Bill like this, but I quite 
appreciate that he has no option 
because there cannot be a gap uritil 
article 329(a), an aberration w h ich  
was incorporated in the Constitution, 
is set right. I hope the 'opposition 
will have at least that much of sense 
to support the deletion of article 
329(a) when the m atter eomes before 
the House. I am sure it was incor- 
ported in the Constitution with the 
expectation that Shrimati Indira 
Gandhi will be returned to this House 
and made Prime Minister again, if 
she could have understood the minds 
of the people and l^alised the effects 
of the actions of th e previous govern-
ment during the last 20 months, they 
would not have taken the trouble of 
amending the Constitution. Surely, 
'hey  had no concern about Shri

V

MorarjL Desai’s election. Who the 
really v ntended beneficiary of article 
329(a) ^ as is obvious. As I said, the 
Speakel^ w as brought in to keep com-
pany o^ly. The real person who was 
intended to be saved from judicial 
decision was the then Prim e Minister, 
who thought she was the perm anent 
Prim e Minister of th is country. But 
the people have given their verdict. 
The previous government was afraid 
of judicial scrutiny. So they tried 
to conceive of a method for docid in^  
the election disputes in respect of two 
individuals in this country, however 
high position they might be made to 
occupy and they were intended to  be 
put above the law. A special class 
was created for two persons in this 
country to whom the legal processes 
will not apply. My friends here do 
not feel ashamed that they had sup-
ported that law. Today they ire  
giving advice to the Law Minister 
why this Bill should or should not 
have been brought, it has to be 
brought., because otherwise there will 
be a gap, whicVi has to be filled up. I 
am sure the Law M inister is not 
happy to hold the deformed child of a 
diseased progenitor. This is an atro -
city committed on th e Constitution. F 
<vm thankful that he has done at least 
one thing. So long as it will remain 
on the statute book—I hope it will not 
be used at any point of time—at least 
the obnoxious features of th e ordi-
nance have been deleted. The origi-
nal provision was, there will be a 
body of 9 persons to be handpicked. 
She thought it will be a captive P ar-
liament as it was in the past. Through 
the so-called process of election with
3 members of the Lok Sabha, 3 mem-
bers of the Rajya Sabha and a cap-
tive bureaucracy and handpicked i:x- 
judges etc. a unique body 0f 9 persons 
would be formed who would decide 
her election petition on the basis of 
partisan policies. This atrocity was 
committed on the Constitution for the 
sake of one individual in this country, 
but before a judicial tribunal had an 
opportunity to deal with her election, 
the people have dealt w ith her elec-
tion properly and rejected her Dut- 
right.

1899 (SAKA) (PM & Speaker) 190
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[Shri Somnath Chatterjee]

As I said, I must thank the Law 
Minister that that sort 0f au/hority 
has not been continued in thi Bill. 
Under this new Bill which he  has 
brought, a Supreme Court judge is to 
be nominated by the Chief  Justice 
and he will be the authority to try 
the election petition. We do not know 
whether an election petition will be 
filed or not. When Mr. Kamath ob-
jected to this proviso to clause 5, he 
might not have noticed thaf  article 
329(a) itself has made a provision that 
even if subsequently a person is ap-
pointed as Speaker or Prime Minister, 
the previous election petition, 'even if 
filed against him or Iher, would abate. 
Therefore, this proviso has to be in-
serted here and it cannot be helped. 
I know Mr. Kamath would feel out-
raged at this atrocity but it has been 
done. The Constitution has been de-
filed and raped by a power-hungry 
executive at that time. They wanted 
to perpetuate their hegemony in this 
country by. all sorts of  Draconian 
laws and outrageous provisions put 
into the Constitution. In the name of 
bringing about the paramountcy  of 
Parliament, they defiled the Constitu-
tion and they defiled this House. They 
insulted the people’s intelligence. This 
is what had happened. Therefore, a 
judicial body, a hand-picked body as 
was contemplated in the Constitution, 
was selected for the o5̂T0ns and ulte-
rior motive of keeping her in office. 
She knew that she could remain  in 
office only through these people and 
not otherwise. But the peoples’ judi-
cial authority had found it out and 
given its judgment.  1 do hope that 
there will be no occasion to use this 
law in future in this country.  We 
wish at least to get rid «of 329(A) if 
we do not get rid of other provisions 
of the Constitution. I only wish that 
some good sense will down on this 
Opposition and they will behave ac-
cording to the wishes of the people 
whidh have been very clearly mani-
fested during the last elections.
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t̂ mT fipnff w 5̂T  if  Ht+d'̂ t̂

w mi fHt =5fTf̂ iftT5FTrTT



193 Disputed elections CHAITRA 17, 1899 (SA K A ) (PM & Speaker}

3R3T TTC % T O H  W f t  
f^n? ? n f e ^ r  1 4 ^sr* 

fa£t firstr ?TT ^  nf «ft,
vffV’T *̂7 *TTyIfl f ^t dl+ tf i.<a VX
3ft ^ f T  3FTWT W  3ft tffoTFT
Jf feTT ’ JTT HTO 5TTffT
^ tt | far srffR *rat f̂r ^rfefarirft 
^  t fm j  % STT̂ r T*3%

I ^i«H tT̂ T cJJptfl % n*|î , FfN>T
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[Shri Shanti Bhushan]

w ould like to thank  the hofi. M ember 
Mr. Alagesan for  the kind Jwords that 
he has said about me. I Would also 
thank  the hon. M embers Mr. Kamath, 
Mr. Somnath Chatterjee, Mr. H ari- 
kesh Bahadur; and particularly  the 
hon. M ember Mr. Sheo Narain for the 
very k ind  words that he has said 
about me. The point which has been 
raised by the hon. Member Mr. Alage-
san is as to why, at this late hour, 
this Bill is being brought and if the 
Bill was not brought, how would 
Heavens have fallen. All that I would 
like to say is that 1 do n ot know I 
cannot forecast and I am not a io r- 
tune-te ller as to w hether anybody 
is going to question the election of 
Mr. M orarji Desai or Mr. Sanjiva 
Reddy. But the whole question is: 
if the law of the land was in sueh a 
shape that even if a person wanted 
to challenge the election of Mi-. 
M orarji Desai or of Mr. Sanjiva 
Reddy—if he had no forum to go to, 
what will be the face of this demo-
cratic country before the whole world? 
As it is, it is highly unfortunate ihat 
an -election petition against these two 
persons cannot be filed before the 
same authority before whom election 
petitions can be filed against the other 
Members of Parliam ent. But we had 
to recognize the constraints of A rti-
cle 329-A. Hon. Member Mr. Kamath 
has raised the point as to whether, if 
there had been a gap, would not Hie 
position under the Representation 0f 
People’s Act have been reverted to, 
and an election petition laid in the 
High Court, as is usual in the case of 
other Members °f Parliam ent. With 
the utmost hum ility at my command, 
I would like to invite the hon. Mem-
ber’s attention to the very clear words 
in Article 329-A. The words are not
capable of being construed in two 
ways at all. It is well known that in 
laws sometimes two Interpretations 
are possible. In fact, two courts 
sometimes differ on the interpretation, 
but there are certain situations in 
which two interpretations are not

possible, and th is is a situation of 
that kind, because the words are:

“ (b) no election to ---- o f . . . .
shall be called in question, except 
before such authority [not being 
any such authority as is re ferred  to 
in clause (b) of article (329) or 
body and in such m anner---- 1

So, the provision is very clear that 
the election of a person who has be-
come the Prim e Minister or Speaker 
Shall not be questioned before any 
authority which is specified in the law 
of Parliam ent and such authority 
shall be different from the one which 
is specified in article 329(b).

SHRI HARI VISHNU KAMATH: 
Does clause (b) refer specifically to 
High Court Judges? I do not think 
so.

SHRI SHANTI BHUSHAN; Article 
329(b,) refers to an authority, such 
authority as may be provided for by 
Or under any law__made by P arlia-
ment. Therefore, the authority which 
is specified in article 323(b) is the 
authority which is specified in the 
appropriate law of Parliam ent, nam e-
ly, the Representation of the People 
Act. The authority which is re fer-
red in article 329(b) is, therefore, 
the High Court. So, it was not possi-
ble under article 329(A) to specify 
the High Court as the authority which 
would deal with the election peti-
tions regarding the election of the 
Speaker and the Prime Minister.

As I said earlier, with the utmost 
humility and great deference to the 
experience of the hon. Member, Shri 
Kamath, here he seems to be on Slip-
pery ground because it would not be 
possible for any counsel in a High 
Court to advance an argument of that 
kind.

SHRI HARI VISHNU KAMATH: 
Not even an eminent counsel like you.

SHRI SHANTI BHUSHAN: There-
fore, these were the constraint!.
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It is true that there is a distinction 
and that is why we took care to sub-
stitute the High Court not by a district 
Judge, not by a lower authority, but 
by a higher judicial authority, nam e-
ly, a Supreme Court Judge. So, I 
would say that there cannot be really 
in y  objection to this Bill.

So far as article 329 is concerned, 
as 1 stated earlier, we have already 
introduced the Bill today for the de-
letion of th e entire article. Of course, 
we cannot take this august House or 
the other House for granted. Obvious-
ly that Constitutional (Amendment) 
Bill will have to be discussed both in 
th is House and in the other House and 
as and when it becomes law, autom a-
tically th is Bill which is Being enacted 
will fall through, will become infruc- 
tuous. Till then, because the result 
of the elections have already been 
declared, any person is entitled today 
to file an election petition before some 
authority.

SHRI K. LAKKAPPA (Tum kur): 
The other amendment w iH apply.

SHRI SHANTI BHUSHAN; As soon 
as the Constitution (Amendment) 
Bill is adopted. Until then this would 
be the position. Today that has not 
been adopted. It has merely been 
introduced. Till then the gap cannot 
be there 'because every person is en-
titled to file an election petition today. 
There must be some forum. The forum 
provided for by the Ordinance was 
that Committee. We thought that was 
not a desirable thing. It was in that 
connection that I referred to the his-
tory in England also. It was for that 
reason that a Supreme Court Judge 
has been substituted by th is Bill.

With these words I commend the 
Bill to the Houtfe.

SHRI HARI VISHNU KAMATH: 
On a point of clarification. May I 
ask if, in view of the constraints of 
article 329A, a Bench of two High 
Court iTuige* could not have been

visualised as then there would have 
been no violation of the Constitu-
tional provision?

SHRi SHANTI BHUSHAN: So for 
as two judges a re concerned, the 
Representation of the People’s Act 
provides for the High Court. The 
election petition has to be presented 
to the High Court. Even a 'bench of 
the High Court is a part of the High 
Court and one cannot say when the 
petition is presented to the High 
Court authority, it is not being p re-
sented to the High Court. Of course, 
there could be other difficulties. When 
I come to the amendments which 
have been moved, then I shall -ex-
plain.

W henever there is an original trial 
in which the evidence has to be re -
corded, witnesses have to be exa-
mined, it becomes complicated if a 
bench of more than one judge has to 
try  that original case at the appeal 
stage. Arguments have to be heard. 
When the evidence has to be record-
ed, witnesses have to be examined, it 
becomes highly difficult and highly 
inconvenient if more than one judge 
sits there. That is why, it is custo-
m ary that at the stage of the original 
appeal, it is norm ally the one judge 
who tries it.

MR. CHAIRMAN: The question is:

‘T h a t the Bill to provide for 
Authorities to deal with disputed 
elections to Parliam ent in the case 
of Prim e Minister and Speaker of 
the House of the People and for 
m atters connected therewith, be 
taken into consideration.M

The motion was adopted.

MR. CHAIRMAN: Now, we shall 
take up clauses. There are amend-
ments by Mr. Kamath against Clause
2. Are you moving them?

SHRI HARI VISHNU KAMATH:
In view of the clarification given by 
the M inister and the constraints



[Shri H. V. K am ath] 
which he has now explained before 
the House, I would not like to move 
am endm ents nos. 1, 2 and 3.

MR. CHAIRMAN: There are no 
am endm ents to Clause 3

The question is:

“That Clauses 2 and 3 stand part
of the Bill.”
The motion was adopted.

Clauses 2 and 3 were added to the 
B ill

MR. CHAIRMAN: There are
am endm ents 'by Shri B. C. Kamble 
and Shri Ram Dhari Shastri against 
Clause 4.

Are both of you moving your 
amendments?

SHRi RAM DHARI SHASTRI 
(P ad ran n a): No.

SHRI B. C. KAMBLE (Bombay 
South C en tra l): No.

MR. CHAIRMAN: The question is:

“That Clause 4 stand part of the
B ill”

The motion was adopted.

Clause 4 was added to the Bill. 

Clause 5— (Presentation of petition)

MR. CHAIRMAN: There are two
amendments nos. 3 and 4 by Shri 
Kamath. A re you moving them?

SHRI HARI VISHNU KAMATH: I 
am moving amendment No. 4.

I beg to move:

^Page 3, line 28,—

for ‘‘two thousand” substitute  
“one thousand’’ ” (4).

When the Government made it clear 
that the Ordinance is being replaced 
w ith certain  modifications, I thought 
it would be more in consonance w ith 
the Janata principle of democracy 
and equality, the Janata  Govern-
m ent’s shining and luminous ideal of 
democracy and equality, to reduce the
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security deposit of Rs. 2,000 which is 
provided in Section 117 of tfre Repre-
sentation of the People Act. 1951.

It is hightim e th a t this new Gov-
ernm ent in office did s°. The modi-
fication could have been inserted in 
th is Bill w ith no violence to th e neces-
sity for such a provision in view of 
Art. 329A.

Art. 329A does not rule out any 
such provision w ith regard to secu-
rity  costs of the petition and there is 
no reason why the Governm ent 
should not reduce it. As a m atter of 
fact, it was Rs. 1,000 before the em er-
gency. I do not know when it was 
amended. I have not been in the 
House for ten years now. I am not 
sure. When I filed election petitions, 
two or three of them —one 10 years 
ago, one 20 years ago and another 15 
years ago—it w as only Rs. 1,000. I 
am not sure w hen it was raised to 
Rs. 2,000. It is hightim e that the 
Government gave thought to this m at-
te r and reduced the security deposit 
from  Rs. 2,000 to 1,000, because that 
won’t do violence to the intentions 
of the Governm ent or to the Bill as 
it is before the House. I think this 
should be accepted by Government.

SHRI SHANTI BHUSHAN: The
hon. Member, Mr. Kamath, was very 
keen that there should be uniformity 
in the case of th e P rim e M inister and 
tfhe Speaker on the one hand and 
the other Members of Parliam ent. It 
was in deference to his keenness for 
that uniform ity that we had adopted 
Rs. 2,000 as security because that is 
the amount of security provided in 
the Representation of the People Act.

SHRI HARI VISHNU KAMATH: 
That Act too should be amended then. 
The relevant provision in the Repre-
sentation of the People Act may be 
amended.

SHRI SHANTI BHUSHAN: That
does not arise at this stage.
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MR. CHAIRMAN; Is Mr. K am ath 
pressing for it or w ithdraw ing it?

SHRI HARI VISHNU KAMATH: I 
reluctantly  w ithdraw  it.

MR. CHAIRMAN: Does he have 
the leave of the House to w ithdraw  
it?

HON. MEMBERS: Yes.

A m endm ent No. 4 was, by leave 
withdrawn.

MR. CHAIRMAN: The question is:

“That Clauses 5 to 12 stand p art
of the Bill.”

The motion was adopted.

Clauses 5 to 12 were added to the 
Bill.

Clause 13— Answering of criminat-
ing motions and certificate of 

indem nity)

SHRI HARi VISHNU KAMATH: I 
beg to move: —

Page 6, line 8,—

for “crim inate” substitute  “incri-
m inate’’ (5).

Page 6, line 9,—

for “crim inate” substitute  “incri-
minate* (6).

Substantially, they are the same 
because they refer to a linguistic; or 
a verbal change. I looked up the 
dictionary this afternoon in the Lib-
rary. I am reminded of w hat hap-
pened in the Third Lok Sabha when 
you, Sir, and Mr. Ravindra Varma 
were also Members of the House. It 
was the word “verm in” which ap-
peared in the Bill as “vermins”. I 
opposed that at that time. But the 
House decided by vote, not by the 
dictionary, unfortunately. Now, today 
I looked up the Oxford Dictionary 
and I found a little enlightening note 
on this m atter. Both the words “cri-
m inate" and ‘incrim inate’ are there

On the word “crim inate”, the note 
says tha t it  was an  old English word 
of 1645—the word “crim inate” was 
cu rren t at that time—ibut it ibecame 
“incrim inate’’ in  1730. That is to say, 
the word “incrim inate” is a more 
modern English word than  the word 
“crim inate”. This is according to the 
Shorter Oxford Dictionary, not Con-
cise.

19.17 hrs.

[ S h r i  T r i d i b  C h a u d h a r i  in the Chair]

My hon. friend, the M inister of 
Law, is a very good lover of the Eng-
lish language. I have heard him ad-
dressing the Supreme Court. He is 
a m aster of the English language. 1 
am sure, he will appreciate the force 
of this argument, that we should 
adopt a m ore m odern English word 
as far as possible. I am not an au-
thority  on this m atter; I am not a 
stickler of words either. I take my 
stand on the Oxford Dictionary that 
the word ‘ incrim inate” is a more 
m odern word having been current 
from 1730 onwards, whereas the word 
“crim inate’’ is an older English word 
which existed in 1648. I adm it that 
both are permissible. But I for one 
would prefer the word “incrim inate” 
ra ther than the w ord “crim inate”. I 
do not know w hat the Law Minister 
will say.

SHRI SHANTI BHUSHAN: The
hon. Member has 'been ra ther modest 
in saying that he does not regard 
himself as an authority on English 
language. Because I found that the 
amendment was in his name, I also 
had taken the care to consult the 
dictionary myself. I found that both 
the words “crim inate” and “incrimi-
nate” are there. My hon. friend is
quite right in saying that one might
be an old word and the other might
be a modern word. But he would
kindly bear in mind that in law, one 
prefers the older word, the w ell-tried 
word which is properly understood 
by the Judges and the lawyers. If you



203 Disputed elections (PM  & APRIL 7, 1977 Food Corporations 204
Speaker) Bill t (Am dt.) Bill

unnecessarily substitu te an old word 
by a new  word, the argum ent m ay 
arise th a t title change m ust have ibeen 
m ade deliberately  and, therefore, the 
meaning m ust be different. In order 
to obviate any such thing and un-
necessarily create disputes, litigation, 
etc, we have chosen to follow the 
well-used word.

SHRI HARI VISHNU KAMATH: 
Old is not gold always. (Interrup-
tions) .

Since this is a linguistic am end-
m ent I think we may consult the dic-
tionary here, i  would like to say 
that, as it is a question of the English 
language or words, it is not too late 
even now to get a dictionary and 
see which is the m ore curren t ex-
pression—‘incrim inate' or ‘criminate*. 
‘Incriminate" has a euphonious sound, 
w hereas ‘criminate* sounds sim ilar to 
‘cremate*: don’t  like it. ‘Incrim i-
nate1 would t>e a far better word in 
this context.

SHRI SHANTI BHUSHAN: I would 
request the hon. Member not to press 
it because it will unnecessarily give 
rise to litigation. I have some ex-
perience of such litigations. If you 
change a word in any area there 
would be some kind of a litigation.

I may add that, for the sake of 
uniform ity also, we have used the 
same word that has 'been used in the 
Representation of the People Act.

SHRI HARI VISHNU KAMATH: If 
that is so, I would like to w ithdraw  
them, though witlh great reluctance.
I seek  leave of the House to w ithdraw  
them.

The Amendments Nos. 5 and 6 were, 
by leave, withdrawn.

MR. CHAIRMAN: The question is:

“That Clause 13 stand part of the
Bill**

The motion was adopted.

Clause 13 wa$ added to the Bill. 
Clauses 14 to 28 were added to the 

B ill

Clause 1, the Enacting Formula ond 
the Title were added to the B il l

? SHRI SHANTI BHUSHAN: I beg 
to move:

“That the Bill be passed**.

MR. CHAIRMAN: The question is: 

“That the Bill be passed**.

The motion was adopted.

19.23 hrs.

FOOD CORPORATIONS (AMEND-
MENT) BILL

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI 
PRAKASH SINGH BADAL): I beg
to move:

“That the Bill fu rther to amend 
the Food Corporations Act, 1964, as 

passed by the Rajya Sabha, be taken 
into consideration**.

Sir, the main issue in this Bill is a 
very limited one. It is proposed to 
amend Section 12A of the Food Cor-
poration Act which regulates the 
emoluments, retirem ent and other 
benefits to tlhe erstw hile employees of 
the Food D epartm ent who were 
transferred  to the Food Corporation 
of India, it, thus, seeks to further pro-
tect the interests of the Food Corpo-
ration employees and does not relate 
to any m ajor policy issue and I hope 
that all sides of the House would 
support the provisions of the Bill.

As the Hon. Members are aware, 
the Food Corporation of India came 
into existence in January, 1965, and 
tIhe functions hitherto discharged by 
the Food Department, Government of 
India, relating to purchase, storage, 
movement, distribution and sale of 
foodgrains and other foodstuffs, were 
transferred  to this Corporation. Con-
sequently, about 17,000 employees be-
longing to the Food Departm ent were 
transferred  to the Food Corporation 
and for safeguarding their interest, a 
new Section 12A was inserted in the
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Food Corporations Act, 1964 by the 
Food Corporations (Amendment) Act, 
1968.

Section 12A of the Food Corpora-
tions Act, 1964, envisages the exer-
cise of two options -by the employees: 
firstly, whether they would like to 
be transferred to the Food C orpora-
tion of India or not; and secondly, 
whether they would like to be gov-
erned by the retirem ent and other 
term inal benefits in accordance w ith 
the rules and orders of the Central 
Government or of the Food Corpo-
ration of India. In the operation of 
the provisions of Section 12A, certain 
practical difficulties have arisen which 
have necessitated a further amend-
m ent of Section 12A of the Food Cor-
porations Act, 1964.

The staff of the Departm ent of Food 
was transferred to the Corporation 
along with the work in a phased m an-
ner and such transfer was completed 
by 1st March, 1969. However, it took 
some time to collect the necessary 
particulars and issue actual notifica-
tions with the result that the em-
ployees were unable to exercise their 
options for terminal benefits within 
a period of six months of their trans-
fer as statutorily required under Sec-
tion 12A of the Act. Difficulties fu r-
ther arose because some employees 
died or retired before the issue of 
transfer notifications or exercising 
options.

The Food Corporations (Amend-
ment) Bill, 1977, now ibefore the 
House, seeks to remedy the difficulties 
mentioned above. The Bill provides 
that all serving officers will be given 
a fresh opportunity to exercise an 
option whether they will like to be 
governed by the Central Govern-
m ent terminal benefits or by th e Food 
Corporation benefits. It has also been 
provided that those who are yet to 
be formally transferred will also have 
the same right to exercise the option 
within six months of the notification 
of transfer. Those who have died or 
retired obviously cannot make use of 
the amending provisions. It has ac-
cordingly been provided that, where 
such per f ms were able to exercise

valid option, these will be respected 
and followed. In other cases where 
valid options could not be exercised, 
the Central Government benefits, 
which are by and large more advan-
tageous. will be given. There is ade-
quate justification for doing so, as 
such Food transferees were earlier 
Central Government emP^°yees ^nd 
in the absence of an opportunity to 
give an option to the contrary, it is 
only fitting that they should be given 
term inal benefits in accordance with 
the Central Government rules and 
regulations.

The Bill seeks to cover the adm i-
nistrative difficulties mentioned ear-
lier, and will go a long way towards 
meeting the legitimate claims of the 
erstwhile employees of the Food De-
partm ent who have been transferred 
to the Food Corporation of India. I 
would, therefore, request for whole-
hearted support from the hon. Mem-
bers, from all sections of the House.

With these observations, I commend 
the Bill to the House for acceptance.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend 
the Food Corporation Act, 1964, 
as passed by Rajya Sabha, be taken 
into consideration/'

Mr. Shinde.

SHRI ANNASAHEB P. SHINDE 
(Ahmednagar): Mr. Chairman, Sir,
at the outset, I would like to congra-
tulate Shri Prakash Singh Badal on 
his taking over this very important 
portfolio in our economy. Punjab’s 
history of agriculture has been a 
glorious history not only in Asia but 
in the whole world. The Punjab fa r-
mers have played a great role in this 
country. Shri Prakash Singh Badal 
happens to be a progressive farmer, 
and 1 wish him all well.

It ha* been the policy of my Party 
not to oppose blindly the various Bills 
or other proposals of the Government 
but to give constructive cooperation 
on merits. As far as this Bill is con-
cerned, we are extending our whole-
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hearted support to the provision of 
this b ill tor two reasons. Ij’irst oi all, 
me *ood Corporation of India is a 
very im portant instrum ent evolved by 
this Parliam ent for the management 
of the lood economy of this country, 
and employees of the Food Corpora-
tion have been playing a very vital 
roie in this. There have been some
technical difficulties, and in order to 
overcome these technical difficulties, 
this Bill has been brought forward by 
the Government. At one stage I was 
associated witlh negotiations as far as 
some <of these aspects are concerned. 
There were scrme apprehensions in 
the nvind of the Government em -
ployees °* the Food Departm ent at 
that time. On behalf of the Govern-
ment, 1 extended and gave an assur-
ance to the employees that they
would not stand to lose on transfer of 
their services from the Food D epart-
ment to the Food Corporation of India. 
1 am quite confident that the present 
Government and Shri Prakash Singh 
Badal himself will take interest in the 
well-being of the employees and if in 
future some problems arise, he will 
ad«opt a very sympathetic attitude to-
wards them.

Tlnere is not much time and I cannot 
go into details, b u t I will only refer 
to some of the problems. While I was 
in th e  Government, I found that there 
were some problems which we could 
not tackle, for instance in West Ben-
gal the problem of dePutationists who 
are working in the Food Corporation. 
They are actually the employees of 
the W est Bengal G overn m en t. Tine 
problem could not be solved, I hope, 
the hon. Minister will find time to 
attend to that.

As far as lhe Food Corporation is 
concerned, it is a very big organiza-
tion and there can be some failures 
as also some incompetent and bad 
elements but, by and large, there are 
very good officers and employees in 
the Corporation. That is why, this

level® a very good competence has 
been built up in this organization and 
particularly some ol the persons occu-
pying key positions are really com-
petent and able and they would 
deserve all support from this House 
and the hon. Minister.

The Food Corporation of India has 
an im portant part to play in our coun-
try. The real test of management of 
food economy is whem there is a 
drought and there is a shortage of 
foodgrains, how shall we m anage the 
food economy of this country, m eet 
the requirem ents of vulnerable sec-
tion of our people and also m aintain 
price stability. Unfortunately, in the 
world food is higlhly m ixed up with 
politics. I am making tlhis submission 
for the consideration of the hon. Min-
ister because as I said, the real test of 
management of food economy is in 
the period of shortage and drought, 
but I learn from the newspapers that 
ad hoc policies are likely to be adop-
ted in this matter. I would cautiously 
submit to the hon. Minister t)hat in 
the case of management of good eco-
nomy, adhocism would be very dan-
gerous for this country. We are poor 
country; a very large segment of 
population is poor and they deserve 
all *our sympathies and they should 
get the foodgrains at reasonable prices 
at all time. Simply because the food 
situation now is very comfortable, our 
bufTerstocks are large, we should not 
have ad hoc policies in this matter.

Further, a stage has come in the 
food economy of this country, when it 
would be possible to manage without 
imports of foodgrains even in an ad-
verse year. The situation has to be 
used to our best national advantage. 
We have been spending a very large 
amount on import of foodgrains. Only 
three years ago, we spent more than 
700 crores in one year. In future, we 
can protect our national interest w ith-
out resorting to import.

A<* I said, in the world food is 
highly mixed up with politics. There
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ing from a magazine ‘Business Week* 
dated the 15th December, 1975:

“Earl L  Butz, the peripatetic Se-
cretary of Agriculture just back 
from a tour of eight countries tells 
a story to show how America is 

1 waking up to the use of its food 
power as a diplomatic tool”

Earl L Butz was at one time Se-
cretary of Agriculture In U S A .

The same magazine says:

“Nearly everyone agrees that in 
a world of hunger and over popu-
lation, the USA can apply its tre-
mendous agricultural capacity as a 
lever on foreign countries to adopt 
policies beneficial to tKIs nation”.

There is a great danger involved. We 
are a big nation and we have to see 
that we are not exposed to the ma-
nipulations of the great powers as fc* 
as our food economy Is concerned. 
Therefore, I am suggesting this for 
the kind consideration of the House. 
The Food Corporation'To-day is cap-
able of managing a very big buffer 
stock but a number of aspects of a 
big buffer stock need to be looked 
into. We have never held such a 
huge buffer stock. So all the impli-
cations, the monetary, financial and 
from the point of general ec°nomy 
have to be gone into and even the 
preservation of the grain which is 
to be a part of the bufferstock. With 
regard to storage capacity we have 
certain limitations because there are 
certain inherent difficulties. Despite 
all that, we should continue to hold 
a very large buffer stock so that we 
are not exposed to external dan-
gers.

The Food Corporation of India has 
been playing an important role in 
giving marketing support to the far-
mers of this country. Had there been 
no Food Corporation in tlhe field— I 
know there are certain weaknesses 
and certain failures— but' basically, 
had there been no Food Corporation 
in the market in a period when there 
was a bumper harvest, prices would

have been depressed and farm ers 
would have suffered. This instrum ent 
of Food Corporation of India needs 
all our support and strength so that 
it becomes a very powerful instru-
m ent in support of our farmers.

W ith these few observations I 
would like to give my whole-hearted 
support to the provisions of this Bill. 
I would also like to assure on behalf 
of my party  that as far as the em-
ployees of the FCl are concerned,— 
of course, all sections of the House 
will agree on that—their interests 
should be fully protected.

SHBI SAMAR GUHA (Contai): I
w ant to take advantage of this Bill 
to raise a few points about the a tti-
tudes of some of the officers of the 
Food Corporation about whom Shri 
S<hinde made very commendable re -
marks. I have no doubt he is right 
but there are some officers who have 
proved to be very vindictive, revenge-
ful and I should say, petty-m inded.

One of the men who is in high au-
thority in the Food Corporation—I 
have never seen such a man behaves 
as if he is a Chief commander of an 
army. I rem em ber the occasion on 
August 17, 1973 wheri^Mr. Fakhrud- 
din Ali Ahmed was the Agriculture 
Minister, when I was having a talk 
with him, that officer was also there 
and he behaved in such an offensive 
m anner which I never expected of a 
subordinate officer and tlfet too, while 
talking to his Minister. Mr. Fakh- 
ruddin Ali Ahmed, you know, was a 
man of high culture and patience, tie 
kept quiet. Had I been in his place, I 
would have sacked that officer who 
dared to behave in such an ugly m an-
ner before his Minister. This gentle-
man and his accomplice, the Zona) 
Manager of the Eastern Zone of th« 
Food Corporation, Calcutta have taken 
a vindictive attitude towards 500 em-
ployees of the FCl Employees Asso-
ciation’s membership. The legitimate 
trade union movement and activities 
they wanted to curb and in fu rther-
ance of that, they have taken full 
advantage of the ’emergency situation.
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This Union never resorted to any 
strike. They were always ready to co-
operate with the government. Be-
cause t^is union refused to become 
their tool, th is gentleman sitting in 
Delhi and th e other"sitting in Calcutta 
wanted to stiAe it. So, they created 
another rival union "and wanted to 
play one against the other and during 
the period of emergency they took 
many vindictive and revengeful m ea-
sures. About 500 of' the employees 
have been transferred as a sort of 
penal measure. Secretary General of 
the Employees Association was sus-
pended for months together, arrested 
under DIR, salary impounded for 14 
m onths and he has been transferred 
to far away Silchar which is the fa r-
thest corner in Assam from the 
H eadquarters of the Trade Union, 
Calcutta and recently a major puni-
shment imposed upon him on T.U. 
activities. He was responsible to go 
round the country and organize the 
trade union activity. Not only that, 
you will be shocked to know another 
fact. Just 2 or 3 days before the elec-
tion results were announced, the 
H eadquarter’s office in Calcutta of the 
union has been forcibly occupied by 
the Zonal Manager, FCI, Calcutta and 
the union leaders and workers have 
been ejected from their office of the 
Trade union functioning since 1965. 
I can hardly imagine that a man who 
is incharge of the FCI, Eastern Zone 
should have dared to do so. I met the 
hon. Minister in the morning. As I 
requested him, necessary action may 
kindly be taken to look into the cas’e 
of atrocious behaviour of the FCI 
Zonal Manager, Calcutta which is 
with the connivance of police.

52 Assistant Managers have been 
reverted against all principles of 
justice and fair play as per FCl 
statute and have been given lower 
clerical posts after serving 5 to 8 
years as Asstt. Managers. I will urge 
the hon. Minister to go into their 
catfes and restore them in their former 
official status. It is learnt that p ri-
vate members of the FCl Board have 
also advised to the FCI to restore

Iheir status as they felt that the ac-
tions of the Management was illegal 
and against the provisions of the FCI 
statute. Protection of pay cannot 
arrest demoralising effect of the em -
ployees and as such all Asstt. Man-
agers who have worked for more than 
one year should be confirmed and re -
gularised in all fairness as demanded 
through their note submitted to the 
Board’s meeting held on 4th and 5th 
April, 1977.

I would request that as has been 
done in the case of Railways, liberal 
attitude may be taken in the cases of 
trade union workers of the FCT in 
Calcutta, Delhi and elsewhere. Liberal 
attitude has been taken by the P  & T 
Department. I hope that the Food and 
Agriculture Minister will also act like 
that in the same Janata Government 
t0 avoid discriminating treatm ent 
and its afterm ath with a view to fu l-
fil end? of justice to these country-
men.

19.41 hrs.

TShri M. S a ty a n a r a y a n  R ao  in th e
Chai r ] .

SHRI K. LAKKAPPA (Tum kur): 
I think Shri Shind'e has rightly put it 
that the hon. Minister, Shri Badal, is 
handling very im portant portfolio be-
cause the entire economy of this coun-
try is based on agriculture.

Thc previous Government has done 
excellent work in agriculture and has 
shown good progress, sh ri Shinde, 
an able Minister, has handled the 
portfolio in a very efficient manner. 
He got all round appreciation. I hope 
the same tempo will be maintained.

Shri Subramaniam Swamy was 
taking a challenge of the economy of 
th is country during the time of em-
ergency. I do not know his logic. He 
has stated in his anxiety to defend 
his Party, We improved the economy 
of the country during emergency and 
before. That should be taken note of. 
C ountry’s progress, and nation’s pro-
gress is of param ount Importance. We 
have not to discuss it from any nar-
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rosv H o u « . I I  j j
im p o ila P l piece of leg islatio n *hti 
bas been b ro u g h t T h U  han already 
been paw ed m  the R ujya Sabha and 
by ih e  p re vio u s G overnm ent, i  thin k 
Shri S h jiid e  wa* responsible for 
Dvmging th is  EiW, I  th in k  h e haa 
stated v e ry  co rre ctly  that the em- 
ploye«a w o rkir.g  in  ih e  Food C o rp o ra ­
tion a re  efficient and th e ir w orking 
coi^dttiona have to be aw eliorotcd and 
certain new  mcaauro# have to be 
adopted. T h e ad m in istratio n  has to be 
levam ped. T h e en tire  Food C orpora­
tion system  should be p run ed  And 
put m  a p ro p e r w ay so that there ia 
no .'lio rtag e of food in  the country. 
The reiJru itm en i system , the promo­
tion o f th e staff, a ll lltese ihinga have 
to be gone into . T h e p re vio u s G ov­
ernm ent m ade ce rta in  im provem ents.
{ w ish  that th is  G overnm ent should 
also SO ahead w ith  it  fu rth er. The 
branches o f the F C I a re  w o rkin g  in  
v&rioua State§ an d  th e ir functioning 
has to be reexam ined. Food control 
and slo rag e a ctiv itie s a re  being affect­
ed d ue to  shortage o f w agons. T h is 
should b e looked in to . A s M v. Shindc 
haa rig h tly  stated, th e food p o licy of 
th is  co u n try  sometime*^ tend* to be 
operated h y  o th er co untries. It  is 
m y re q u e st that ih c  present G o vern ­
m ent sh o u ld  not iu ccu m b  to such c ir-  
rum slanceft an d it  sh o u ld  see that the 
food situ a tio n  o f the co u n try  is  
p ro ve d . A g ric u ltu ra l pro g ress should 
not be retard ed  »n an y m anner. 
W h e re ve r fu rth e r im p rovem ents ate 
to b e m ade, these effo rts m uat be un­
d ertake n . TKitf p resen t p iec« of 
la lio n  *8 * so u rce o f stren g th  to the 
e m p lo y fcs w o rltin g  in  the C o ^ o ra - 
lio n . T h e  C o rp o ra tio n  should 
b* exp an d ed  b u t iU  a d m im stratw "

and o rg a n isa tio n  sh o u ld  b® ‘ '"P*'

W ith  these w o rd s I  
le g iila t iv e  m e a su re  w h ic h  i*”  
brough t fo rw a rd  b y  th e  hon. M ln irte i.

Thank you.
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[Shri K. Suryanarayana]
What we find' is that in respect of

these matters the Central Govern-
ment and the State Governments are
giving safeguards only to the em-
ployees of t.he Corporation and the
consumers

Si r, the Food Corporation is not tak-
ing any Interest so far as farmers are
concerned Or even agricultural
labourers. They are not even opening
shops in the villages for the purpose
of serving the agricultural labourers.
Agricultural labourers are really the
growers. When they 'go to the village"
there is no stock at all.

I would request the Food Corpora-
tion to open the shops even in the re-
mote villages, particularly, for the
benefit of agricultural labourers. The
pity is that the State Government is
entirely depending upon the Central
Government for everything. I am not
disputing the services rendered by the
Food Corporation to the consumers as
also the amenities !provided for by
them to the employees etc. Simul-
taneously, you should also take care
of the interests of the growers as also
the agricultural labourers. Politically,
they are taking it leisurely. Hereafter
yt least" the hon. Minister coming
from the village, would do everything
that he can. He must be knowing the
feelings of the consumers in the
villages, After two to three months,
they sell away the grains. And the
consumer is made to pay more and
more.
In Andhra Pradesh the paddy is

completely discoloured. I have re-
quested the Government of India to
allow them to send that paddy to be
made use of by other States. But, none
will use that discoloured paddy in
our State. I would request the Gov-
ernment to consider this point and al-
low the Food Corporation to open
shops Or allow the private traders in
those places to purchase the grains
thereby the State can be benefited.
I hear that the Food Corporation

has not taken any interest in the dis-
coloured paddy which is lying in my
State. The Food Corporation is giv-

(Amdt.) Bin.
ing benefits only to the consumers and '
not to the agricultural labourers- "'"
agriculturists. I request the Govern-
ment at least to see that best price
is paid to the producers; also the same
facilities may be given to the agricul-
tural labourers also. If the Food
Corporation depots are opened in the
villages, that would benefit the agri-,
cultural Tabourers as well. We hav~';;
no grievance against the officers 'a1J'r·-.1such. I have raised the point last time.
Six months back the Food Corpora-
tion said that everything was all right \
so far as storage capacity was con- I
cerned. In my opinion the tarpaulin }
cover will not do. Damage still I
happens. May be" the overall damage I
may come to 10 to 15 per cent. They j
can try the C.A.P. system of cover-
ing. That will minimise the damage 1
to grains. At present it is very heavy. l
Even millers and merchants have told ~
me as also the godown keepers that it
is no use covering it by tarpaulin but
that can be done by CAP system. With
theSe remarks, I request once again ---'
that the hon. Minister may take care
of the agricultural labourers and also
small farmers, by opening up depots
by the FOOd Corporation.

SHRI SHYAMAPRASANNA ~
BHATTACHARYYA (Uluber ia) : Sir,
I wholeheartedly support the Amend-
ing Bill brought forward by the hon.
Minister.

Sir, it is reported in the Economic
and Political Weekly that some food
officers are trying to export foograins
worth Rs. 50 crores to which I take
exception I draw the attention of
the Minister, who has taken over this
department recently, to this thing.
What I want to say is that in the case
of procurement issue we must see
that the cultivators get the remune-
rative price and they do not become
losers after the harvesting period.
Secondly, if the stock is surplus

and not required for the year that
surplus stock may be utilised lor rural
development work where in the rural
areas semi starved population is there
and in the development work they
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can get the chance to work in ex-
change of food as wages. That a r-
rangem ent can be made and the 
objective of the government of ru ra l 
development and minimising the 
poverty of the people will be achie-
ved. 3

SHRI CHITTA BASU (Barasat): 
M r. Chairman, as has been stated by 
the Minister, the object of the Bill is 
limited. The object of this Bill is to 
provide for another extension of six 
months* time for the exercise of 
option which was given earlier.

Mr. Chairman, Sir, of course this 
option has been given to a particular 
section of officers but at this stage I 
want to m ention certain other aspects 
of the employees employed under the 
Food Corporation of In d ia . One 
very salient point has been referred 
to by Shri Shinde, namely, the pro-
blem of deputationists of West Ben-
gal. I am quite thankful to him  for 
having made reference to this aspect. 
We had an occasion to exchange views 
on this m atter when he was the Mini-
ster and I was in the other House. 
Sir, I am sorry to say that that aspect 
has not yet engaged the attention of 
your department.

A part from that as the Food Cor-
poration of India is a very  big organi-
sation spread over all over the coun-
try there is a large number o f workers 
Who are not perm anent. They are 
not even considered to be quasi-per-
m anent. They are casual or of sea-
sonal nature. Sir, Food Corporation 
of India is an expanding organisation 
because it has been put incharge of 
purchasing, storage and distribution 
of the food of our country. As a 
m atter of fact it plays a very impor-
tant role in the management of our 
food economy. In view of the 
possibilities of its expansion I do not 
find any reason as to why tftese tho-
usands of employees who are treated 
as casual workers should not be taken 
as perm anent workers and become 
entitled to the privileges and other 
benefits being enjoyed 'by the other 
permanent workers of this Corporation

I would, therefore, suggest th a t that 
point should receive the attention ofl 
the hon. M inister.

M r. Chairman, Sir, the role of the
Food Corporation of India is of a 
decisive nature because it is entrusted 
w ith the job of purchasing foodgrains. 
Today the total production of food-
grains has increased. It has reached 
to the stage of 110 million tonnes, 
and a m arketable surplus would .be, 
according to me* not less than 20 to 
30 million tonnes. That being the 
case, if it is the duty anct if it is the 
role of the Food Corporation of India 
to procure more and more, then the 
staff is to be increased. Therefore, 
there is no argument in not recognis-
ing the services of the casual and 
other workers who have not yet been  ̂
taken as perm anent workers.

20 hrs.

Sir, there is also criticism that there 
are certain forces in our country who 
want that there should not be pro-
curem ent and that there should be 
exclusively free trade in food econo-
my. This has created fear and cons-
ternation not only among the em -
ployees, but also the people of this 
country. May I request the hon. 
Minister to really, at this stage, 
spell out the principle or approach to 
this particular point because we feel 
that in order to curb the price rise of 
the food, the price behaviour of all 
the commodities can be given full 
effect to if the public distribution 
system is to be progressively expand-
ed. That being the case, it is neces-
sary that these doubts particularly 
raised by the All-India Food Traders 
Federation etc., that there should be 
free trade in food economy should be 
dispelled. I think the hon. Minister 
should take this opportunity to dispel 
the doubts and further strengthen 
the instrum ent of the Food Corpora-
tion of India which can really take us 
a very long way in the m atter of 
management of food trade and curb-
ing the price rise.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
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jPRAKASH SINGH BADAL): Mr.
fchairman, Sir, this is a very non- 
controversial Bill. I am thankful to 
Mr. Shinde, Mr. Samar Guha, Mr. 
Lakkappa and Mr. Uggrasen and 
other Members because as regards the 
m ajor issues in this Bill they have 
supported the Bill. I am  thankfu l to 
Mr. Shinde that he has spoken good 
words for me and I assure him  that 
w hatever he has said I w ill try  my 
level best to do the job efficiently.

As regards the working of the 
Food Corporation of India, some sug-
gestions have been made to me. My 
hon. friends have asked me about the 
officers’ vindictiveness towards the 

^/employees of the Food Corporation of 
India. I have received some rep re-
sentations from the employees asso-
ciation of the Food Corporation of 
India. I am looking into them  and I 
can assure the Members tha t if any 
injustice has been done to employees 
it will be certainly looked into.

One of our hon. Members asked 
about the West Bengal State Govern-
ment deputationists. The West Ben-
gal State Government deputationists 
who are on deputation with the Cor-
poration cannot toe absorbed on ac-
count of the time bound agreem ent 
between the Food Corporation and 
the State Government. The State 
Government also passed laws for 
their absorption in their Services.

My friend, M r. Samar Guha has 
drawn my attention about the Cal-
cutta office and about 52 Assistant 
Managers. As regards the '52 persons 
mentioned by hi*m, he should be glad 
to know that the Board of Directors of 
the FCI appreciated the hardship faced 
by them on reversion to their posts 
after seven years and so a t the Board’s 
meeting held on 5-4-1977 it was de-
cided to protect the pay and other 
emoluments of such ad hoc promotees 
w here they have acted as Assistant 
Managers for at least one year or

more, even on tlheir reversion. This 
will m itigate their economic hardship*

My attention has also been draw n 
to difficulties in storage. There is also 
the fear that during rains the com-* 
modities m ight be spoiled. Govem-i^. 
m ent is also worried about this. The 
storage capacity of the FCI and* * # «  
other government agencies is BtaftrT) 
20.7 million tonnes and the Hofc&u 
w ill be glad to know that before long~> 
the capacity will be increased to 24.73 
million tonnes. We are trying our 
best to have more capacity. New 
schemes have been started  for hiring 
accommodation constructed by p ri-
vate parties under a guarantee 
scheme and banks will be 
providing loans at concessional ra te  of
11 per cent interest. With this scheme 
we hope to have another 2.5 million 
tonnes of more accommodation. We 
are also thinking of other ways to re-
move this hardship.

It was suggested that foodgrain im -
ports should be stopped. Government 
is also of the view that imports should 
sto p . I think after this year food im-
ports will not be done. I think there 
are no other items concerning the B ill.

MR. CPI AIRMAN: The question is:

“That the Bill fu rther to amend 
the Food Corporation Act, 1964, a? 
passed by Rajya Sabha, be taken 
into consideration.”

The motion was adopted.

MR. CHAIRMAN: The question is:

“That clauses 2, 3 and 1, the En-
acting Formula and the Title stan 
part of the Bill.”

The motion was adopted.

Clauses 2, 3 and 1, the Enacting For-
mula and the Title were added to the 

B ill

SHRI PRAKASH SINGH BADAL:
I beg to move:

“That the Bill be passed.”



MR. CHAIRMAN: The question is: 

“That the Bill be passed.”

The motion was adopted.
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.-r r TUTORY 'RESOLUTION RE IN- 
' VSE IN MAXIMUM GUARAN- 

, LIMIT IN RESPECT OF 
CENTRAL CO-OPERATIVE BANKS 
AND TAMIL NADU STATE CO-

OPERATIVE BANK

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI 
PRAKASH SINGH BAD AL): Sir, I 
beg to move:

“Whereas the Government of 
Tamil Nadu have guaranteed the 
repaym ent in respect of the Cen-
tral Co-operative Banks and the 
Tamil Nadu State Co-operative 
Bank, the Maximum limit of Short 
Term Credit, Medium Term Credit 
and Medium Term Conversion 
loans to the extent of Rs. 3,870U&. 
lakhs in the Government of Tamil 
Nadu, Cooperation Departm ent G.O. 
Mr. No. 321, cooperation dated 
30-6-1971;

And whereas it is considered 
necessary to increase the maximum 
guarantee limit in respect of the 
Central Co-operative Banks and the 
Tamil Nadu State Cooperative Bank 
to the extent of Rs. 6,115.00 lakhs;

And whereas the Tamil Nadu 
Legislative Assembly has been dis-
solved,. the Lok Sabha hereby re -
solve that the Government of Tamil 

f>Nadu may increase the limit or 
guarantee in respect of the Central 
( o-operative Banks and the Tamil 
Nadu State Co-operative Bank to 
the extent of Rs. 6,115.00 lakhs as 
required under section 73-D of the 
Tamil Nadu Co-operative Societies 
Act, 1961 (Tamil Nadu Act 53 of

* 1961).’*

MR. CHAIRMAN: The Resolution 
Is before the House.

1899 (SA K A ) Guarantee to C entra l222 
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SHRI O. V. ALAGESAN (Arko- 
nam ): While supporting this resolu-
tion, I should like to say a few words 
as to how the co-operattive movement 
suffered and to w hat depths it sank in 
Tamil Nadu under the DMK rule. In 
cooperative movement, the composite 
state of Madras from which I come 
and Punjab from which the hon. 
Mover of the resolution hails,, both 
the states were leading and it was 
going on healthy lines. Unfortunately, 
when in Tamil Nadu the DMK party 
took over the adm inistration, the co-
operative movement in Tamil Nadu 
was one of the worst sufferers. It was 
distorted, prostituted to benefit p ri-
vate pockets and private parties and 
partisans of the DMK party. Just as 
various branches of adm inistration 
were poisoned, by the corrupt DMK 
rule,, the Co-operative Movement was 
also poisoned and the poor farmers 
were helpless. After the Advisers* 
regime in Tamil Nadu was installed 
under the President’s rule, the non-
official bodies, the non-official Boards 
of Directors were abolished and these 
Co-operative Banks, Central Banks 
and other Apex Banks were put 
under special Officers. At my sug-
gestion in one of the meetings of the 
Committee of the M.Ps. on Tamil 
Nadu, the Advisers* regime appointed 
a Cell to go into the working of the 
various Central Banks, that is,, the 
District Apex Banks and the enquiry 
led to startling revelations as to how 
funds were misappropriated, how 
reckless was the issue of loans to 
partymen, and the misuse of official 
cars. They went on Kashi Yatra and 
Rameshwaram Yatra. Now, I would 
like to mention how corruption p re-
vailed in the Co-operative D epart-
ment. The employees of the various 
banks were compelled to go on leave
and tem porary men were recruited 
and money was taken from them. I 
can quote an instance where as person 
became a Minister after he was the 
President of the Central Bank and he 
used to steal petrol from the car be-
longing to the bank, every day sys-
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[Shri O. V. Alagesan]
tematically. It was going on even 
after the gentleman became the Minis-
te r of the Tamil Nadu Government. 
One night w hen his son was stealing 
petrol from the car belonging to the 
Central Bank,, it so happened that the 
petrol tank got fire and the poor young 
fellow died as a result of the fire. 
This was the sorry state of affairs in 
Tamil Nadu. And I hope the Hon’ble 
M inister will get hold of those reports 
and try  to reform the co-operative 
sector as much as possible. There was 
another Minister who created societies 
over night. All his employees were 
registered as mem'bers of the Co-ope-
rative Societies. Over night huge 
amounts were sanctioned as loans only 
to be appropriated the next day. I 
think it is the subject m atter of the 
Enquiry before the Sarkaria Commis-
sion. I do not know whether it has 
completed the enquiry or not. But 
this is the state into which the Co-
operative Movement sank under the 
DMK rule and the DMK Government. 
It is a great pity that the co-operative 
movement which was once so benefi-
cial and developing on healthy lines 
should have come to this sorry pass 
under the DMK rule.

SHRI M. KALYANASUNDARAM 
(T iruchirapalli): Sir, I support this 
resolution and at the same time, I 
want to make some suggestions for the 
consideration of the minister. The 
amount m entioned in the statem ent 
may appear to be substantial—he 
seeks to authorise the Tamil Nadu 
Government to guarantee up to a 
maximum of Rs. 01 crores for giving 
loans to the ryots—but the reality is 
a substantial part of this amount will 
be used for conversion of the arrears. 
Consequently for the past four years, 
there has been serious drought in m a-
jor parts of Tamil Nadu. Now the 

j situation is much worse 'because even 
1 the delta area has become drought- 
i affected. So, this w ill not meet the 

needs of the situation. Even if the 
monsoon is favourable, the ryot will 
require at least two years to get re -
paying capacity. That is why I sug-
gest that all the short-term  loans will

have to be converted into medium 
and long-term  loans. Thousands of 
petitions are pending before the banks 
for re-conversion. Pressure is m ount-
ing on the special officers and collec-
tors. So, instructions m ay be given 
to accept liberally proposals for con-
version of short-term  loans to medium 
and long-term  loans. Even that will 
not be adequate. Fresh credit must 
be available to the ryots to meet the 
situation. Distress sales of land, 
cattle, etc. are taking place. It is a 
pitia'ble sight in the rural areas, spe-
cially in regard to small farmers. 
Even the rich farm ers a re no better. 
So, I request the m inister to study 
the problem more closely and give 
relief.

Mr. Alagesan missed to mention one 
important point, i.e. bogus loans or 
benami loans. Benami loans to the 
extent of several lakhs of rupees were 
issued during the DMK regime for 
which the innocent farmers are now 
harassed. The ryot does not know 
w hether he took the loan or not, but 
his signature is there and the officers 
come to attach his land. It is not a 
stray case. In one district alone be-
nami loans are estimated to be Rs. 30 
lakhs. Such things have happened 
during the DMK regime. That is why 
the Central Bank elected representa-
tives were removed and the banks 
were put under the charge of special 
officers. Several allegations against 
former Presidents and other office-
bearers are under enquiry. So, I sug-
gest that the amount should be in -
creased and real relief should •be 
given to the ryots. At the same 
time. instructions must be given 
to deal with complaints properly 
and relieve the ryots from the b u r-
dens of ben am loans. Proper enquiry 
must be conducted into benami loans 
and the persons responsible for gran t-
ing such loans and forging the signa-
tures of the ryots must be punished. 
The innocent ryots must not be 
harassed.

SHRI PRAKASH SINGH BADAL: 
Sir, this is a very routine regulation. 
As you are aware, as per Section
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73-D of the Tamil Nadu Co-operative 
societies Act, 1961, the S tate Govern-
ment may fix the maximum limit of 
guarantee of repaym ent of loan or 
advance taken by State Co-operative 
Banfc and concerned Central Co-opera- 
t i v ^ a n k s  and the State Government 
may increase the maximum limit in 
consultation w ith both Houses of the 
Legislature. It is proposed by the 

^State Government to enhance the 
maximum limit from Rs. 3870 lakhs 
to Rs. 6115 lakhs to meet the increased 
requirem ents of credit, from Reserve 
Bank of India. Since the Tamil Nadu 
Legislative Assembly has been dis-
solved approval of Parliam ent for en-
hancement of the maximum limit of 
guarantee is necessary. Present limit 
of Rs. 3870 lakhs had been fixed in 
the year 1971. So, this is entirely in 
the interest of farmers.

My friend has drawn my attention 
towards the fact that the maximum 
short term loan should be changed 
into medium term. He will be pleased 
to know that out of this amount 
Rs 4375 lakhs is only for this purpose. 
This is being 'clone keeping in view 
the drought c<5n9itions prevailing in 
that area.

My attention was drawn towards 
the cooperative conditions in Tamil 
Nadu. In that connection, I can only 
say that we will look into the m atter.

MR. CHAIRMAN: The question is:

“Whereas th e  Government of 
Tamil Nadu have guaranteed the re -
payment in respect of the Central 
Cooperative Banks and the Tamil 
Nadu State Cooperative Bankr the 
Maximum limit of Short Term Cre-
dit, Medium Term Credit and Me-
dium Term Conversion loans to the 
extent of Rs. 3,870.00 lakhs in the 
Government of TamU Nadu, Co-
operation Departm ent G.O. Ms. No. 
321, Cooperation dated 30-6-1971;

And whereas it 15 considered 
necessary to increase th© jnaxim um  
guarantee limit in respect of the 
Central Cooperative Banks and the 
Tamil Nadu S tate Cooperative Bank 
to the extent of Rs. 6,115.00 lakhs;

And whereas the Tamil Nadu Le-
gislative Assembly has been dissolv-* 
ed, the Lok Sabha hereby resolve 
that the Government of Tamil Nadu 
may increase the limit of guarantee 
in respect of the C entraf Coopera-
tive Banks and the Tamil Nadu 
State Cooperative Bank to the ex-
tent of Rs. 6,115.00 lakhs as required 
under section 73-D of the Tamil 
Nadu Cooperative Societies Act, 
1961 (Tamil Nadu Act 53 of 1961)/’

The motion was adopted.

DR. SUBRAMANIAM SWAMY 
(Bombay North East): On account of 
the late hour, I agree to postponement 
of Item No. 25 in mv name on the 
understanding that this will be taken 
u<p in the early part of the next 
session.

SHRI SAMAR GUHA: On account 
o f  the late hour. I p Is o  seree to post-
ponement of Item No. 26 in my name 
with thp consent of the House on th#» 
understanding that this item should 
r̂ et nrioritv in the business agenda in 
the next session.

MR. CHAIRMAN: Is it the pleasure 
of the House to postpone these Items 
or continue with them?

SOME HON. MEMBERS: Postpone.

MR CHAIRMAN: The House agrees 
to postpone these items.

The House stands adjourned sine die. 

20.25 hrs.

Lok Sabha then adjourned sine die.
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